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Report of the Public Accounts Committee on the accounts of 
. . 1932·33 other than Railways. 

L Exces Votes. 
1. General Summary.-The following table compares the total grants voted 

by the Legislative Assembly with the total expenditure against those grants :-
(In Iakhs- of rupees.) 

Original Supple- Final Actual 
• grant. mentary grant . expendi. 

grant. ture. 

Expenditure charged to revenue · . 27,21 94 28,15 26,25 
Expenditure charged to capital · . 1,33 9 1,42 1.24 

28,54 1,03 29,57 27,49 
Disb1lftlements of loans and advances · . 13,38 .. 13,38 8,41 

41,92 1,03 42,95 35,90 

2. The following tables compare the non-voted appropriations sanctioned 
by the Government of India with the total expenditure against such appropria-
tions :-

(In ~ of rupees.) 

Original Supple- Final Actual 
grant. mentary grant. expendi-

grant. I ture. 

Expenditure oharged to revenue .. 80,19 -1,27 78,92 78,73 
Expenditure charged to capital .. 17 10 27 31 

SO,36 -1,17 79,19 J 79,04 

3. The position regarding total expenditure, voted and non-voted, is as 
follows :-

(In lakhs of rupees.) 

Original Final I Actual 
grant. grant. \expenditun>. 

Expenditure charged to revenue · . · . 1,07,40 1.07,07 1.04.98 
Expenditure charged to capital · . · . 1,50 1,69 1,55 

Total expenditure · . 1,08;90 1,08,76 ],06,53 
Disbursements of loans IJl(j advanoee · . · . 13~ 13.38 8.41 

Total · . 1,~,28 1.22,14 1,14,94 
- . 
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4. Sat't·ngs.-TheTe was thus a saving of 7,20 lakhs or 5-9.per oent:in. 
the ~nal grant. The percentage compares as follows with the r~ults of previous 
y~:- . 

1928-29- 1929-30. 1930-31. 1931-32. 1932-33' 
Expenditure charged to Revenue 1·1 ·7 -3 3·2 1·9 
Expenditure charged to Capital 20·2 12·9 15·9 11·4 8·3 
Disbursements of loans and ad- -·3 --3 -20-3 10·8 37·1 

vanoes. 
Combined percentage 1·4 -9 --7 4·3 1i·9 

5. The following table compares the percentage of savings under voted 
graniB for expenditure proper (i.e., exolusive of -disbUl'8emente of loans and 
advances) with that of savings under non-voted appropriations :-

Year. • Voted. Non-voted. 
1928-29 5·7 ·2 
1929..30 .. -8 1·1 
1930h31 3·9 _.! 
1931-32 _ . 9-6 1-0 
1~-33 _. 7·0 ·2 

6. Exoesse •• -In the following cases the actual expenditure eneeda ~ 
voted grants and an excess vote of the ABaembly is accordingly required :-

Item ~oont Actual 
No. Number of Gl'&Ilt. by the expenditure. ED ... 

Aalembly. 

R8. &S. &s_ 
1 22.-Irrigation, etc.,~harged to Revenue 3,84,000 4.36,133 52,133 
2 26.-Interest on Miscel1aDeous Obligations 49,49,000 50,93,368 1,44,368 
3 48.-Survey of India 15,79,000 16,39,402 60,402 
4 63.-A viation .. 9,05,000 9,31,939 26,939 
5 67 _-Emigration-External 1,93,000 2.21.675 28.676 
6 70.-Indian Stol'ftl Department -. 6,61,000 7,44,163 83,Ui3 
'1 74.-Superannuation Allowances and Pen- 73,99,000 76,8(),394 i.61,3N 

sions. 
8 76-B.-Miscella.noous Adjustments between 22,000 22,346 345 

the Central and Provincial Governments. 
9 77.-Refunds .. . . 94,77,000 1,06,77.228 12.00,228 

10 82.-Andamans and Niooba.r Wanda .. I 31.49.000 31.~7 1.207 
11 96.-Commuted value of Pensions .. 40,61,000 49,84,730 9,23,730 

7. A brief explanation of each excess is given below :-
Item I.-The excess was mainly due to the absence of provision for expen-

diture in the North-West Frontier Province for the first seventeen days of April 
1932. 

Item 2.-The voted charges under this Grant represent mainly payments 
to the Posts and Telegraphs Department for Savings Bank and Cash 
Certificate work. The exce18 was due to an increase in the number of 8&vin8a 
~ and Cash Certificate transactions beyond that anticipated when the sup-
plementary grant was obtained under this head. 
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.• Item .:;.-. The excess was due to smaller lecoveries owing to the faU in the 
. demand fo.::' mat~ematical instruments. 

Item 4.-~he excess ~as mainly due tO,the late receipt of debits from the 
·Posts and Telegraphs Department on account of wireless facilities. 

Item 5.-The excess wa~ due to the fact that provision for losses by exo).ange 
on advances to the South Africa Agency resulting from the abandonmeni 
of the gold standard by England could not be made for want of definite info ... -
mation. 

lte'R~ 6.-The excess was due to smaller recoveries from indenting de~­
~~nts on account of the purchase and inspection of stores owing to the financW 
4Wpression and downward trend of prices . 

• 
Item 7.-The excess was mainly due to heavier retirements than antici-

pated under the retrenchment terms. 

Item 9.-The excess occurred mainly under customs refunds and is dl,\e to 
the late adjustment of debits on account of the refunds of excise duty on motQr 
spirit and kerosene in Burma. 

Item 11.-The excess was due to the abnormal increase in the amount of 
pensions commuted, as the result of a large number of individuals retiring on 
account of retrenchment coupled with economic pressure affecting pensio3.ers. 

8. 'Ve recommend that the Assembly assent to the excess grants d6taiW 
iJl paragraph 6 above~ which the Governor-General in Council will place before 
them in due course. 

9. Rule 52 (2) of the Indian Legislative Rules requires that we should 
bring to the notice of the Assembly every reapplopriation from one ~nt to 
another, every reappropriation within a grant which is not made in accordance 
with such rules as may be prescribed by the Finance Depal'tment and all expen-
diture which the Finance Department have requested ghould be brought to the 
notice of the Ass'~mbly. During the year there was only one reappropriation 
which was not made in accordance with the rules prescribed by the Finance 
Department. A Collector of Customs sanctioned, under a misapprehension, 
a reappropriation of Rs. 1,900 from the sub-head" Pay of officers" under 
Grant No. 16-Customs, which under the rules required the previous approval 
of the Finance Department. 

U. Important CoDlJ&ents on matters arJSUlg out of the accounts for 
1932-33. 

10. Accuracy of budgt:o.tillg control (fl,'fl expe'~ulit'Ure, eJ.c.-From the point of 
view of accurat~ estimating and efficient control of expenditure the year 
1932-33, like its predecessor, was one of difficulties. A good deal of th~ savings 
of the year was due to the fact that in many cases further rotreno\uqell.t was 
effected after the budget estimates were framed. In some cases, suok ~~­
eiona and commuted va'ue of pensions, there were particular difficQ.lti~ Ullllalc-
ing accurate estimates eyen during the oourse of the year. Takilli aU these 



factors into consideration, the results of the year do not seem to 'be as a whole 
unsatisfactory. 'Ve consjder it, however, desIrable that, as suggested by the 
Accountant General, particular attention of the various Departnlents should be 
drawn to the detailed results of the 1932-33 Appropriation Accounts in c~ 
nection with the current control of expenditure. 

In the Posts and Telegraphs Department, although we recognise that some 
progress has been made, there is still room for considerable improvement. We 
were furnished with a. memorandum (Annexurd B to the I rocecdings of tlle 
third mdeting) on the subject which explains the various Iltepa taken, or 
under contemplation, to remedy the defects noticed, n.nd to p.fiect improve-
Jn6Ilts in the procedure concerning budgeting and control of (>xpenditure. 
We are glad to hear from the Auditor General that he has defiuitely gained 
the impression that the Posts and Telegraphs !'uthorities are now going much 
JIlOr6 deeply and in much more detail into these matters, and that he ia 
aati.8fied with what they are doing and what they propose to do in future. 

11. Financial results of irrigation systems, residential buildi'l1!Js, etc.-We 
'Went through the very interesting and lucid review furnished by the Account-
ant General, Central Revenues, of the financial results of irrigation systems, 
the administration of residential buildings, the financial prospects of the Vizaga-
patam Harbour Project, and the analysis of loans and advances bearing interest. 
The last item has been included in the report for the first time this year, and we 
hope that its value 'will be still further enhanced when it is supplemented by 
certain further important information regarding the vanousloans and advances 
as promised by the Auditor General. 

12. Trailing results of Gln'ernment of India commercial conc.erns.-The 
.Accountant General, Central Revenue-;. has in paragraphs 20 to 29 of the 
Commercial Appendix given a compreho:l8ive review of the financial results of 
all the Central Government commercial concerns and indicated in a clear form 
and comparatively brief compass the special features of the accounts of these 
'concerns. We entirely agree with the following remarks of the Auditor General 
regarding the presentation ot the accounts of these con0Crns:-

"I am specially struck on this occasion with the improvement which 
has been efIected in the presentation of the accounts of Govern-
ment commercial concerns contained in the Accountant General, 
Central Revenues' Commercial Appendix to his report. In 
my opinion the Financial Reviews of the various accounting 
officers have, in general, now reached a higher standard than 
before, both in the fullness and the suitability of the information 
supplied; and the work of my Auditors has' thus been correspond-
ingly simplified. I note -&1&0 that, in general, desPIte adverse 
circumstances the financial administration of a number of the 
concerns has, in the commercial sense, been more successful than 
for some years past." . 

. In this connection, the Auditor General raised the question whether, in 
'view of the considerable improvement. m the commercial accounts preSented 
to the Committee and in view of the fa-et that the Committee had before them 
i':t~sentfigures of a nnmberof years for purposes of comparisOn, advance 
Ie views of the subsequent year based on unaudited figures should be continued • 

• 
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lie expressed' the opinion that these reviews should be discontinued, as thay 
were, on the whol6, objectionable from the Auditor's point of view, being b~sed 
on unaudited figures. We 'agree with the Auditor General that these advance 
reviews may be discontinued, but the departmental witnesses should, if re-
quired by the Committee, be ina position to furnish information regarding 
the working of any particular commercial concern in the subsequent year. 

13. Financialposition of the Indian PostSarui Telegraphs Departm.ent.-We 
have perused the memorandum furnished by the Director General, Posts and 
Telegraphs (Annexure A to the Proceedings of the third meeting), on the future 
commercial prospects of the Indian Posts and Telegraphs Department and on 
the various measures taken to reduce the expenditure of the Department. 
We are glad to note 'that the loss in the working of the Department has been 
reduced from about a crore in 1931-32 to about 15lakhs in 1934-35, which may 
rise to about i a crore if the cut in pay is restol"€d. We hcpe that, with the 
various measures, which the Department propose to take to reduce the 1088 
further, the department will be in a position to present a balanced budget in 
the near future. 

14. Oreation of unauthorised exdw1ed funds in the North-West Frontier 
Province.-The Auditor General brought to our notice that certain excluded 
funds were created by the local Administration in the North-West Frontier 
Province without proper sanction. One such fund is the khassadar's fund 
which is financed by money drawn from Government treasury on monthly 

(1) contfugent bills at the rate of 1/12th of the annual provision made 
in the sanctioned budget on account of khaasadar contingencies, 
and 

(2) establishment bills prepared on the basis of the sanctioned strength 
of the khassadars irrespective of the fact whether the persons for 
whom pay was drawn were actually in Government service or not. 

Out of the amounts thus drawn and credited to the funds, payments are made 
as and when occa.sion arises. 4.<\nother such fund is the motor lorry deprecia-
tion fund, which has been created by drawing from the treasury 25 per cent. of 
the estimate of the annual cost of upkeep and crediting it to the fund. After 
going into the matter fully we have come to the conclusion that these funds 
should be abolished immediately. 'Ve also consider it desirable thata list 
of all excluded funds maintained in the Province should be obtained as 
quickly as possible and examination should be made to see whether all, or any 
of them, should not be abolished. 

15. Report of the Military A.ccounts Oommittee.-\Ve append the report 
submitted by the Military Accountg Committee (Annexure A) constituted to 
make a preliminary examination of the Military Appropriation Accounts and 
connected documents. We endorse the recommendations and observations of 
the Committee, both in its report and in the accompanying proceedings of its 
meetings. 

m. MiSMllaneous observations. 
16. As in the previous years, we append to our report minutes of our pro-

ceedings which we consider should be treated as part of the report. We assume 
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that in accordance with the established practice action will. be taken b1 
,:>epartments as necessary on the observations and recommendations contained 
in these proceedings. . " • 

17. We wish to thank the Auditor General for his lucid comments on the 
various Appropriation Accounts and specially the" key statement H attach_ 
to his letter for the first time this year which greatly facilitated our work, &nd 
also for the assistance which he r~ndered to us throughout the proceedings. We 
,.Iso desire to record that the Appropriation Report of the Accountant General, 
Central Revenues, was very lucid and informative. 

K. SANJIV A ROW, 
(S€C'ftlary). 

VIIII'd the 20th August, 19.14. 

P. J. GRIGG. 
M. C. RAJAH 
T. N. RAMAKRISHNA REDDI • • 
S. C. MITRA. 
K. UPPI. 
ISMAIEL ALIKHAN. 
B. DAS. 
SHER MORD. KHAN. 
n. D. DAI~L. 



: 

7 

• A.DlEXUllE A . 
• Report of the lfilitary Accounts Committee • 

We were Constituted in pursuance of the recommendations of the Public 
Accounts Committee of the year 1931-32 in paragraph 31 of their report to 
make a preliminary examination of the Military Appropriation Accounts and 
cormected documents. In our task we received great assistance not only from 
the Auditor General and the Financial Adviser, Military Finance, but also from 
the Army Secretary and the Engineer-in-Chief. 

2. The results of our examination of the Appropriation Accounts and 
connected documents are as usual embodied in the proceedings of our meetings 
(Annexure I) which should be treated as a part of our report, and it is un-
necessary for us here to do more than to refer to the more important points. 

3. We are glad to observe that in the Auditor General's view the financial 
administration of the year, 80 far as the control of expenditure in bulk: is con· 
cemed, was actiye and alert and that the control exercised was commendably 
successful in its results. In this view we fully concur; and in our judgment 
there is ample evidence of the obvious desire of the Army authorities to secure 
every possible economy and strict control of expenditure and of the efficacy 
of the action which they have taken to this end. 

On the other hand, the Director of Army Audit has deemed it necessary 
to call our attention to a number of instances of financial irregularity which, 
&s the Auditor General has pointed out, reveal considerable laxity of view 
and an insufficient sense of responsibility in financial matters on the part of 
individuals. Though many of those instances are in themselves trivial, we agree 
with the Auditor General's Yi~w: apt! we are glad to be informed that it is generally 
accepted by His Excellency the Commander-in-Chief. But we have to recog4 
nise that in an organisation of the size of the Defence Services of India there is 
bound to be every year a certain number of irregularities; they must be viewed 
with a due sense of proportion, and should not necessarily be taken as indicating 
that there is anything radically wrong in the financial administration as a whole. 

4. Autlwrised War reserves of stores.-The Quartermaster General and 
the Master General of the Ordnance have furnished the necessary certificates 
in regard to the existence in stock of the authorised war reserves of stores on 
the 31st March 1933. Copi~ of these certificates are attached to our proceed-
ings (AnneXllfes IV and V). 

5. Review of Military Engineer Servic,es expenditure.-'Ve have been 
through the lucid and informative review of expenditure on Military Engineer 
Services prepared by the Financial Adviser for the second year in succession. 
We agree with the Auditor General that while a certain measure of reform has 
been devised, there is scope for considerable improvement in the administration 
of the Military Engineer Services expenditure, especially in the matter of 
defining more exactly the 800pe of the original demand for the expenditure and 
conforming more c~osely to the scope of the demand as so defined. We had 
the assistance of the Engineer-in-Chief in examining some of the specmc 
points raised in the review and in the report of the Director of Army Audit 
regarding Military En,gineer Services expenditure. The various steps which 
the Army authorities propose to take in order to remedy the defects noticed 
and to improve the position as regards control of expenditure, regulation of 
contracts, etc., are mentioned in paragraphs 28---31 of our proceedings. 



'. 
8 

. 6. Medical Store De'pQls.--We understand that the cost' of the Stores 
8ec:(tion of the office of the Director General, Indian Medica~ Service, which 
is employed solely on work in connection with tlie Medical Siores Depots is 
not at present taken into account in calculating the cost of the drugs, eto. 
Vl e entirely agree with the Auditor General that the cost of this Section 
should be taken into account, since otherwise the cost of drugs, etc., 
will not be correctly evaluated. It does not of course follow, and is in fact 
unlikely, that as a result it will be possible to increase the prices charged 
to Provincial Governments. etc. Those must depend on market prices. 

7. Financial i".egularities.-The most serious cases of individual irre-
gularity mentioned in the Report of the Director of Army Audit are, in our 
opinion, those in which false or misleading certificates were recorded, or in-
correct information was supplied to audit in other ways. In some of these cases 
the ofience was deliberate in order to conceal an irregularity already committed ; 
in one case the object was to enable the administration to spend money before 
the 31st of March. The correct recording of original facts in bills, acquittances, 
vouchers. measurement books, certificates, etc., is essentially an administrative 
requirement and it is the duty of the responsible departmental offieers to ensure 
the strict accuracy of these departmental records. Audit is not in direct 
contact with the original facts and has to depend in the execution of its func-
tions on the accuracy of these departmental records; and it becomes almost 
impossible for audit, unless supported by administrative co-operation, to 
detect irregularities if these documents are not in accordance with the facts or 
if false certificates are recorded. For example, we were told that in one of the 
eases referred to it was due to a pure accident that audit happened to obtain 
evidence which proved that an explanation furnished by the executive for cer· 
tain heavy expenditure was not in accordance with the facts and that a fraud 
had taken place. We view with grave concern the fact that such false eerti-
ficates were furnished deliberately in some cas~..s, and we therefore welcome 
orders to the following efieet which, we were informed by the .Army Secretary, 
are being issued under the direction of His Excellency the Commander-in-
Chief :-

(a) Improvement of supervision.-It will be impressed on all senior officers 
that it is their duty to see that their juniors realise their financial responsibilities 
and exercise them properly. 

(b) Proper liaison with finance.-The attention of all officers acting in an 
administrative capacity will be drawn to the importance of maintaining close 
and cordial relations with the accounts authorities throughout all stages of a 
financial transaction. They will also be made to realise the limitations of audit 
in deteeting fraud without the co-operation of the Army authorities. 

We fully a.g-ec with the Auditor General that such additions should be 
made t.() the -orders to he issued as will ensure more etIective co-operation with 
the statutory audit condueted by the Auditor General's department, as well as 
with the areounur authorities. We think it most important that every one 
~ncerned, Military Aecounts and Audit authorities, Bhould recognise that 
they are complementary parts of a. single· organisation whose dutv it is 
to render mutual assistance to eaca other, so that the organisation as a"'who!f-
may function with the greaU:>Flt possible efficiency. 
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8. It is our usual practice to restrict our COlmnents to general types of 

irregularity th~t are brought to our notice and our recommendations to the 
action required to prevent their recurrence; but one case has occurred in the 
year under report of so serious a character that we consider it necessary to 
refer to it specially. The facts are not disputed. A field officer signed a series 
of false certificates over a period of a year, some of them to the effect that he 
had not been provided with quarters when actually he was living in quarters 
provided for him, and others to the effect that his family was residing with 
him when it was found that his family was not residing with him during the 
period in question, in order to obtain for himself a small personal advantage 
of IrPproximately Rs. 240 in lodging allowance and compensation for inferior 
accommodation. Similar action by a Civil officer would, 80 far as we can 
judge, have justified a criminal prosecution for cheating under Section 420 
of the Indian Penal Code. No disciplinary action of any kind was taken 
against this officer; he was merely required to refund the sum of which, by 
his deliberately false statements, he had defrauded Government. 

We were informed that so.far as the field officer himself is concerned, 
it is held, as a matter of administrative principle, that no further action could 
be taken, since the order of the General Officer Commanding-in-Chief of the 
Command must be considered a final order. We do not wish to dispute that 
this is so, but, so far as we have been able to ascertain, Army Headquarters 
have, up to the present at any rate, refrained from commenting to the General 
Officer Commanding-in-Chief of the COIr-1Iland on his failure to take discipli-
nary action in this case. \Ye strongly recommend that they should do so. 

9. We desire to record our warm appreciation of the work of Mr. Macleod 
who has been extremely h~lpful to the Committee during the period he was 
Financial Adviser. 

K. ~~JIVAROW. 
DaW1 the 18th. August, 1934. 

P. J. GRIGG. 
A. A. L. PARSONS. 
S. C. MITR..~. 
K. UPPI. 



10 

AlfNBXtJRB I. 
Proceedings of the Military Accouhts Committee. 

Pro>Ceedings of ite First Meet!ng of '~he Military Accounis O:lIllmitke 
held on Monday, the 25th JUDe 19M, at 11 A.M. 

PRESENT : 
The Hon 'ble Sir JAMES GRIGG, Finance :M:ember, Chairlll(tft. 
The Hon 'ble Sir ALAN PARSONS, Finance Secretary. } 
lIr. S. C. MITRA. Metnb.el's. 
Mr. K. liP'PI SAHEB BAHADUR. 

Sir :£RNEST BURDON, Auditor General. 
Lt.·Col. A. F. R. LUMBY, Army Secretary. 
~Ir. A. MACLEOD, Financial Adviser, ~Iilitary 

Finance. 
Mr. J. R. HoPE, Deputy Financial Adviser, 

:Military Finance. 
Lt.-Col. R. PRINCE, :Military Accountant General. 

Mr. IJ. J. PECK, Director of Army Audit. 

1 
I r Were also p .... ·.'ut. 

1 

J 
The Committee took up the examination of Appendix A to the 

AppTopriation Accounts prepared by the Financial Adviser, Milibl'Y 
Finance. The Committee accepted the explanation given or t~ action 
taken in regard to the cases mentioned in the Appendix subject to the 
following remarks :-

2. Item 1. Revision of Army Regulations.-The Army Secretary 
explained that draft Defence Services (Classification, Control and Appeal) 
Rules had been framed to govern on the disciplinary side all civili8n~ 
serying under the Army Department, and that, in addition, Basie Rules 
had been prepared in draft both for civilian personnel 3nd personnp.1 
subject to the Indian Army .Act and the Indian Air Force Act to serve 
as a foundation for the revision of the various existing Army Regula-
ti(lns. The Principal Staff Officers and the :Military Finance authoritie!i 
should complete their preliminary review of the Basic Rules by the (Ond 
of July 1934, when it is intended to begin the revision of each boo~ of 
regulations in the light of the general principles the rules contain. The 
(.jIH'btion of a code of regulations to govern civilians under the .\rmy 
Department in matters other than those covered by the Classification, 
COlltrol and Appeal rules is under separate consideration. 

a. Item ? (i). Exhibition of loSSt8 due to sale of suf'pllt.8 and obsolete 
st01·es.·-The Auditor Genera] presented a Memorandum (AnneX1tre II) 
explaining the progress of the investigation of this subject and t.he steps 
that are being taken during the current year for the compilation of statis-
tics and for their examination by tbe financial control authorities and the 
Director of Anny Audit and stated that any conclusions thai. might be 
drawn irom the CUM'ent year's experiment would be intimated to the Com-
mittee next ycnr. 

Item 2 (ii). Losses on sale of waste a1kl SCf'a.p in Ordnance OM 
Clothing Factories.-It was agreed that this subject should be treated on 
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its ments in stri6t accordance with the orthodox procedure relative to the 
preparation of commercial accounts and that, therefore, it should not be 
combined with item 2 (i) above. 

4. Item S. Method of CoK.ting in Medical StOf"e nepGt.~.··-The item 
was postponed for consideration with paragraph 4 (1) of the Auditor 
General'8 letter on tire commercial accounts of Army manufacturing con-
cerntt 

5. Item 4. Items to be debited to the Civil Grant for the expansion. 
of the Tt'rl·Uorial Forces.-The Army Secretary explained to the Com-
mittee that orders have been issued that the entire cost of Units of a 
certain Cla..;;s, namely University Training Corps and Urban Battalions, 
shall be debited to the so-called " Civil Grant". As regards the out-
standing~ in respect of previous years, no disagreement remain~ on any 
pojnts of principle and the amount to be refunded to Civil is being eal-
eniat.ed in consultation with the Director of Army Audit. 

6. Item 7. Correct exhibition Of stores, apparatus a,M plan.t in the 
b(Jf)1r.sof the ;'olders.-The Finaneial Adviser explained that t.he procedure 
regard~ng th~ exhibition of stOl'leS in all departments was examined and 
found l}uite suitable. The particular case which gave rise to this recom-
mendation was an exceptional one. 

7. Item 9. Question of the redutftwn. of the total estimate of expendi-
ture on special programme measures in view of the fall in prices.-The 
Army Secretary explained that it now seemed that the programme could 
be (·ompleted for about Rs. 9,75 lakbs against the original Rs. 10 Cl·ores. 
In faet if Government were in '8; position to complet.e the progTllmme or 8 
suhstantial part of the outstanding items while prices were still ruling 
low and if it were possible to obtain the balance of the equipment reqllired 
withiu the same time, even larger reduction might be made, but at prc~ellt 
tl,ere was no indication of either of these possibilities, 1;~ide Anncxul'~ III 
which explains the position more fully. 

Thp Committee took up the consideration of paragraph 4 or the 
Auditor General's letter along with the above item. The Auditor Guwral 
explained that it was agreed that a formal progressive account of the 
trnmnctions of th!e Defence Reserve Fund supplemented by an analysis of 
ba]:uices would be included in the next year's Appropriation Accounts. 
A 9 regards the extension of the Fund to serve other purposes, the Finan-
rial Ailviser stated that certain equalisation allotments were at presellt 
included in the Deknce Reserve Fund, but an analysis of thE' babmces 
would show these items separately. The suggestion that all the resrrves 
for uuforeseen expenditure should be unified and held in the Defence 
!lesl'rve Fund was not accepted. The Committee agreed with the Auditor 
General that the Military Engineer Services Reserve should b~ included 
in the budget under the appropriate service head, but that its control 
should be vested in the Army Authorities responsible for the general 
control over Army expenditure as a whole. 

S. Item 1.!. Remsion. of foules for the Deprecia.tion Rescrt'e Fll1tcl of 
Ot'tttl69lCe and Clothing Faciories.-The Auditor General explained th~f 
tltistllvolveQ intr~te Mid technical questions of accounting requiring yery 
careful examination .and that for this he required further time. 
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9. J>at"ag'raph 3 of the Auditor General's letter.-The Committ(!e 
agreed with the Auditor General that, so far as the control of Annyex-
penditure in bulk was concern£'d, the Financial administration of the 
year was 'active and alert and that the control exercised was commendably 
successful in its results. 

10. Paragt·aph 5 of the Auditor General's letter.-It was explained to 
th~ Committee that items .11 and 12 in. the list of items of expenditure 
whIch had so far not. receIved the sanctIon of competent authority w~re 
~till nnrler investigation and a further report would, if necessary, be made 
to the Committee next year. As regards the inability of audit to exercise 
ltD effective check over t~ balances of stores held on charge by units the 
Arm~· Secretary explained that steps h'ad been taken to revise the pr~scnt 
Equipment Tables. 

11. Paragraph 6 of the Auditor General's letter-Rettiew of Military 
Eng£neer Services Expenditure.-The Committee agreed with the .Auditor 
Genera I that, while a certain measure of reform had been devised, there 
was scope for considerable improvement in the administration of tlie 
Military Engineer Services expenditure especially in the matter of defining 
more exactly the scope of the original demand for the expenditure and 
conforming more closely to the scope of the demand as 80 defined. The Com-
Inittee desired, however, to examine the Engineer-in-Chief in regard to 
l\fllitRr~~ Engineer Services expenditure in general and also in regard to 
certain specific matters, e.g., the regulation "f contracts, brought to notice 
by the Financial Adviser and the Director of Army Audit. 

12. Paragraph 7 of the Auditor General's Zetter-E:A:peftditure on 
special programme measure8.-The Committee was informed that the 
Military authorities accepted the correctness of the facts embodied in t.his 
account and in the supplementary information furnished by the Financial 
Adviser. 

13. Paragraph 8 of the Auditor Ge-neral's letter-Stores Transactions. 
-The Committee agreed with the Auditor General that the Army 
AdrniId8tration were not at present in a position to RSSeSS what slwuld beo 
regarded a~ the normal level of stores consumption and balances as they ha.l 
been passing through a period of disturbed conditions which had not yet 
come to an end. As regards the accounting difficulties in the war of pro-
ducing accurate and easily verifiable figures for the statement, the ~"il1an· 
cial Adviser explained that certain suggestions of his to get over these 
dlfficulties had been accepted by the Auditor General. The Committee 
agr~-d with the Auditor General that it was desirable (a) that the in-
formation should include a reference to the corresponding figures givp.D 
in connection with the estimates of the year and (b) that there should be 
a presentation in parallel columns of the figures relating to each heading 
for a number of years. He suggested that such a presentation of the 
stores position would be extremely valuable when normal conditions are 
a,!ain reached, especially if the notable variations between particular 
years were explained in suitable foot-notes by the Financial Adviser. 

14. Paragraph 9 of the Auditor General', lette, ,-Account 0/ special 
expenditure for the expansilm of the Territorial Force.-This is already 
dealt with in paragraph ~ preceding 118 a separate matter. Mr. Mitn 
desired to draw attention to the fact that the Army Authorities ,vere not 
able to spend the sum (commonly called the " Civil Grant ") appropriated 
annually for the expansion of the Territorial Force. 
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.. ~5. Paragraph 10 of the A.uditor General's letter.-Financial Irregu-

lat·tfles. The Army Secretary read to the Committee a statement pre-
par~d by the JIilitary autliorities at Army Headquarters giving the views 
of His Excellency the Commander-in-Chief on the various points brouO'ht 
out by the Auditor General and the steps he proposed to take in co~ec­
tion with them. His Excellency regretfully acknowledged that there was 
cause for the Auditor General's main criticisms, but was not prepared to 
agree that ' laxity of view' and ' iDsufficient sense of responsibility ' in 
fil18nl'lRl matters were as wide-spread as the Auditor General's re~arks 
mjght be held to imply. 

His Excellency has given orders that the serious attention of local 
Military authorities shall be drawn to the two following directions in which 
he cOll~jders improvement is most necessary :-

, . 
(a) Improvement of Supervision. It is being impressed on all 

senior officers that it is their duty to see that their juniors 
realise their financial responsibilities and exercise them 
properly. 

(b) Proper Liaison with Finance. The attention of all officers 
acting in an administrative capacity will be drawn to the 
importance of maintaining close and cordial relations with 
the 'accounts authorities throughout all stages of a financial 
transaction. They will also be made to realise the limitations 
of audit in detecting fraud wihout the co-operation of the 
Army authorities. 

Steps lIre also being taken to accelerate the revision and simplification 
of Army regUlations, the intricacy of which leads at present to much 
misnndel'stanoing between the financial and administrative authorities. 

In connection with (b) above, the Auditor General asked the Army 
Secretary if he would be willing to arrange for the addition to the orders 
to be issued of such additional instructions as would ensure more effective 
co-operation with the Statutory Audit conducted by the Auditor Gen~ral 's 
Department as well as with the Accounts authorities. The Army Sec-
retary agreed to bring the Auditor General '8 wish to the notice of the 
Adjutant General. 

The Army Secretary also suggested that the Report of the Director of 
Army Audit might make some distinction between irregularities belonging 
to the year under review and those which are legacies of previous yean;. 
The Committee after considerable discussion did not accept the suggestion 
as all ('ases are not included in the Report but only a few typical ones 
and it would therefore be mio;;leading to judge from the number of cases 
included in the Report in any particular year. The Committe(~ desired 
that the Report should include cases cleared up in time for inclusion 
in the .Audit Report but really bad cases might be mentioned thougb they 
w(~re not completed. 

16. Pa,ragraph 20 of the Report of the Director of Army Audit.-
Over-issue of marriage allowatlce.-The Financial Adviser explained that 
this was a very rare case. It was also stated that a new fact had recently 
comc to light which had necessitated the re-opening of the case and the 
further consideration of its disciplinuy aspect. 
W9~mD 0 
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. 17. Pm'agraplt 24 of the Report of the Director of Army Aud·it~ 
IJ'f'f .. gular emplO!/fnent of an Engine Cleaner.-The Auditor ~neral raised 
the' general question whether adequate machinery had e'-en now been 
adopted for the internal check of sanctions and the scrutiny of original 
claims in the case of recurring payments. The Military Accountant 
General explained that he had gone into the position thoroughly an(t so far 
as he eould see, the cheeks at present exercised were as perfect as they 
cfJuld Le. In the particular case referred to by the Director of .Army 
Audit, the Engine Cleaner was originally employed by the !\iilitaJ'Y Engi-
neer t!ervices who were competent to accord sanction, but he W:1S ~mbse­
quently transferred to the Medical Branch, who were not competent to 
truploy him without the sanction of the Government of India. 

18. Paragraph, 27 of the Report of the Directm' of Army Audit-
Failure to raise debits against H1:S Majesty's Government in respect of 
(U';rtain pensions.-The :Military Accountant General explained that the 
original pension orders had to be issued within a certain limit of time with 
the result that the accounts authorities could not go in detail into the 
history of each pensioner. The Government of India realised at thp- time 
that there was a (>ertain risk of wrong debits. Every pension was now 
being audited and he hOI)ed to complete the work in aoout two years' time. 

19. Paragraph 40 of the Rl!port of the Director of Army Au,dil-
Irrcg-ztlar disposal of fees for testing water.-Tbe Financial Advi~er ex-
plained that under the rules a fee of Rs. 5 could be levied for each analysis 
and this was to be credited to Government. In addition, the Medical 
Offie,~r-]n-charge may, if he thinks fit, make an extra charge against llOD-
Army authorities and distribute this extra amount among the staff. The 
Auditor General suggested that the new rules should make it clear that all 
the fees recovered should first be credited to Government and any portion 
to be paid to the staff should be drawn on a payment voucher. The 
Committee agreed to this suggestion. 

Pmceoomga of the Seoond JIeet;ing of the Jlilitar, Aceountl CoIlllDiUee held OR 
Taesda" the 28th lone 1934, at 2-80 P ... 

PRESENT: 

The Hon'ble Sir JAMES GRIGG: Finance 'Memeber, Chairman. 
The Hon'ble Sir ALAN PAR.~ONS, Finance Secretary, } 
Mr. S, C. MITRA. Memhers. 
lIre K. {jPPI SABEB Bahadur. 

Sir ERNEST BURDON, Auditor General. 
Lt.-Col. A, F. R. LUMBY, Army Secretary. 
}lr. A. MACLEOD, Financial Adviser, Military 

Finance. 
Mr. J. R. HoPE, Deputy Financial Adviser, 

Military Finance. 
Lt. Col. R. PRINCE, Military Accountant General. 
)fr, L. J. PECK, Director of Army Au.dit. 

1 
\Vere also 

present. 



· • 20. Parag'faphs 43 to 47 and 60 of the Report {)f the Directo'l' of Army Audit. 
-In these cases f~lse or. misleading certificates were recorded and in one 
case incorrect'@ntries were made in the accounts and an incorrect reply given 
to Audit. In Bome cases the offence was deliberate in order to conceal an 
irregularity already committed; in one case the object was to enable the 
administration to spend money before the 31st of March. The correct record-
ing of original facts in bills, acquittances, vouchers, measurement books, 
certificates, etc., is essentially an administrative requirement, and it is the 
duty of the responsible departmental officers to ensure the strict accuracy 
of these departmental records. Audit is not in direct contact with the 
original facts and has to depend, in the execution of its functions on the 
accuracy of these departmental records; and it becomes almost impossible 
for Audit, unless supported by administrative co-operation, to detect irregu-
larities if these documents are not in accordance with the facts or if false 
certificates are recorded. For example, we were· told that, in one of the case~ 
referred to in these paragraphs it was due to a pure accident that Audit 
happened to obtain evidence which proved that an explanation furnished by 
the Executive for certain heavy expenditure was not in accordance with the 
facts and that a fraud had taken place. The Commit~ viewed with grave 
concern the fact that such false certificateB had been furnished deliberately 
in some cases. They also desired to record their opinion that the punish-
ment awarded in some cases was entirely inadequate and that the adminis-
trative authorities appeared to take a far too lenient view of cases where the 
furnishing of false certificates was deliberate. 

21. Paragraph 62 of the Report of the Director of Army A udit-I,.regllltJ,itiu 
in the aUotment and hiring of qua.rters.-The Committee was informed that the 
first and the third of the cases mentioned were due to faulty administr8~n 
and the second to force of circumstances and that the rules had since been 
amended to permit the local authorities to take, in future, action of the kind 
taken in the second C3.se. 

22. Paragraph 64 of the Report of the Director of Army Audit-Non-
'ferot'ef'y Of" sluwt room'try of rent, water and electric charges and CQnset'f)(,Jncy 

tax.-The Committee was informed that certain improvements in prooedme 
had already been given effect to and other imprOVements were under collilider-
ation. 

23. Paragraph 67 of the Report of the Director of .Army Av4it-ComrClds.-. : 
The Committee desired to discuss this with the Engineer.,.in-Chief. 

24. Paragrap1~ 11 of the A ud'iror General's letta' and paragf'aph 50 of t~ 
Report of the Director of Army Audit-Rulings of the J ooge Advocate 
General.-The Committee was informed that, while the individual cases 
quoted by the Director of Army Audit were regarded as finally settled, 
the rulings given by the Judge Advocate General in ooll1leCtion with them 
were being carefully re-examined in eonnltation with the Legislative 
Depertmellt and that the final conclusions reached would be ia1iJaated to 
Audit and a statement placed before the Committee am y«U. 
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'Army Manufacturi'TIg ConceNlS. 
. 25. Paragraph 2 of the Auditor General's lettcr.-The o Financial Adviser 

inforID£d the Committee t.hat the Reviews of the departmental officers on 
the trading accounts would in future be furnished to the Director of Army 
Audit by the 1st of March. The general review of the Financial Adviser on 
the commercial accounts as a whole would be furnished a little later. The 
Committee agreed with the Auditor General that the accounts would be more 
informative if they were presented, as is already done in the case of the 
Commercial Accounts of t.he Central Government (Civil), with two parallel 
money columns showing the figures of the preceding year and the current 
year side by side. They also agreed that the departmental review in res-
P(ct of the current year's accounts was sufficient for their purpose, and that 
the review of t.he preceding year need not be reprinted . 

• 
26. Paragraph 4 of the Auditor General's letter.-The Auditor General in-

formed the Committee that---
(1) the cost of the Stores Section of the office of the Director General, 

Indian Medical Service, was at present included correctly in the 
Profit and Loss accounts of the Medical Stores Depots though it 
was debited to the Civil budget and not to the Army budget, 
and 

(2) the cost of this Section was not taken into account in calculating the 
cost of the drugs, etc . 

.AB regards (1), the Committee was given to understand that the question of the 
transfer of the cost to the Army Budget was at present under consideration. As 
regards (2), the Committee consider that it should be taken into account in 
e1lcu1ating the cost of the drugs, etc. The Financial Adviser explained 
to the Committee that if this item were taken into account the cost of drugs, 
etc., would show a rise. The Auditor General contemplates that the costa of 
drugs, etc., should be correctly evaluated and a comparison made with market 
prices in respect of important representative items of medical stores and that 
the whole matter should then be further considered. The Financial Adviser 
intimated that, if the cost of drugs, etc., 8S so valued should. rise, 8 corres-
ponding increase could. not be made in the prices actually charged to the Pro-
vincial Governments, etc., as this would almost certainly drive the customers to 
go elsewhere for their requirements. The Committee accepted this. 

27. The Committee desired that in the " Statement comparing the cost of 
important items of manufacture with Home priced vocabulary stores rates " 
the cost of manufacture for two yeal'S should be given. 

Pzoceec1jngs of the Third lleetiDg of the IfilitarJ Aooounts Oommitiee held on 
Wednesclu, the27thlune 1984, at1l A.IL 

PRESENT : 

The Hon'ble Sir JAMES GRIGG, Finance Member, Chai,.man. 
The Hon'ble Sir.ALAN PARSONS, Finance Secretary. } 
Mr. S. C. MrmA. Membef' •• 
Mr. K .• UPPJ SAHEB BABADUR. 
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8ir ERNEST BURDON, Auditor General. 1 
Lieutenant-Colonel A. F. R. LUMRv,Army Secretary. 
Mr. A. MACLEOD, Financial Adviser, Military Finance. 
Mr. J. R. HOPE, Deputy Financial Adviser, Military Fi-

nance. 
Lieutenant-Colonel R. Prince, Military Accountant General. 
Mr. L. J. PECK, Director of Army Audit. 
Major General G. H. ADDISON, Engineer-in-Chief. 

Were a.lso 
pre3ent. 

28. Mr. Mitra asked the Engineer-in-Chief why tenders other tha'.! the 
lowest continued to be accepted in some cases without assigning any r~son8 
and why it was not possible to accept the lowest tender in all caaes w~en there 
was an approved list of contrilctors. The Engineer-in-Chief explabed that, 
under the revised edition of the r~gulations for the Military Engineer Ser vices 
issued in 1933, the officer who receives the tenders is bound to record his rea-
SOllS in a case where he recommends acceptance of other than the lowest tender. 
As regards the acceptance of the lowest tender in all cases, the Engmeer-in-
Chief referred to a note in which, he had explained that they were aiming at 
that ideal but there were certain difficulties mentioned below which they were 
trying to overcome :-

( 1) Contractors in India are not really contractors in the sense in which 
" the term is understood elsewhere.. In some places the approved 
list of contractors consists mostly of a number of local OOft1aJ 
who are not in a position to understand the technical side of the 
work. At the same time, it is not advisable to exclude them 
altogether from the approved list, as this would reduce competi-
tion and raise prices. Some of the contractors on the approved 
list are good for some jobs but they may not be equally good for 
others. Regulations are being revised, one of the objects being 
that contractors shall be educated up to requirements so that 
ultimately there would be nobody on the approved list who will not 
be considered capable of carrying out any contract and the accep-
tance of the lowest tender will become largely automatic. 

(2) Quantity Surveyors expert in the preparation of accurate specifica-
tioWl and bills of quantities had not been available in India 
hitherto. The Secretary of State had recently approved a scheme 
providing for these and in pursuance thereof, a senior Engineer 
Officer who had just completed his tenure of the appointment of 
Chief Technical Examiner at the War Office and who possessed 
considerable Indian experience had arrived in India and 
he hoped that the remaining surveyors would arrive early in 
the next trooping season. 

(3) A detailed cxamina ~ ion of the present regulations is being undertaken 
to consider where amendments are necessary) and this will take 
time to complete. 

(4) In order to get a really efficient contract, detailed and accurate docu-
ments wou!U have to be produced but wh~re at ~m~Jll~nt's~o,tice 
~ccomlllod, ti~n- for al~~e n'!Dlber oftr<;>ops ,~needed oJ;. ,a , ~~lar 
lIrg~t W'ork bad ,to 'be \ruRtert;a~enthere ,.0ft1d'~ tit!, Itiin~~ go 

" "t' "" h a" tail" f 'I • ," •••.• ," ,,' I,,', <\,,' : h,. ","" ,'''' "'ll'j 'I (~ ,'r',": , tn 0 snc e .'. " " ' · ' ,. ., .' "'", . , ,. 



· 29. As regards the Engineer-in-Chief's a~paren~lr dep:t;ecia~ory estimate of 
the quality and competence of contractors 1Il luella, the AUCKtor General re-
marked that the Public Works Reorganisation Committee of 1917 reconmlended 
that efforts should be made to stimulate the creation of a cluss of contractors 
who would be reliable and who would be able to undertake large works. The 
Public 'Vorks Department have since dOlle their best to stimulate the growth 
of competent contractors, and it was his iEformation that in many places, e.g:, 
Delhi, there were a number of perfectly competent contractors to whom It 
would not be fair to apply the description given by the Engineer-in-Chief. 
One other recommendation of that Committee was that firms taking large 
Engineering contracts should be required to employ competent Engineering 
staff and contractors employed by the Pu blic Works Department do actually 
conform to this requirement. He added that it was his experience that the 
Civil Public Works Department, who have to work under rather more restric-
tive conditions than the Military Engineer Services because they deal with 
expenditure which is subject to the vote of the Assembly, have not experienced 
the same difficulty in observing financial rules as the Military Engineer Services. 
The Ehgineer-in-Chief remarked that his note was not meant to be a general 
condemnation of contractors in India but that it applied only to certain parti-
cularly difficult areas, such as the tribal areas, and that though the Civil Public 
Works Department worked under more restrictive financial conditions than the 
Military Engineer Services, the latter owing to the unavoidable variations in 
Army policy, even in peace time, found it very difficult to bring the regula-
tiotl of Military Engineer Services expenditure to a state of greater stability. 

30. In reply to a question from the Auditor General the Engineer-in-Chief 
agreed that it was r~ht to impress on all concerned, as suggested by the 
Financial Adviser, Military Finance, in the last sentence of paragraph 237 of the 
Appropriation Accounts, that the conditions to be complied with under the 
rules before a work is started are not mere" formalities" but should be observed 
belote the work is actually put in hand in all but cases of the utmost urgency. 
It- is, of course, a different matter when the conditions are waived by the 
Governnieht of lndia themselves and in such cases objection should not be raiRed 
by Audit against the Military Engineer Services. 

31. In paragraph 239 of the Appropriation Accounts the Finaneia} Adviser 
had brought to notice two important points. The first is that, when Engineer 
Officers exercise the authority given to them by the regulations to extend 
oo~trac~s without calling for fresh tenders, particular vigilance is necessary at 
a tIme like the present to ensure that advantage is taken of falling prices. The 
second point relates to a tendency to revise particular claus(s in eontracts on re-
presentaticns from contractors. The Financial Adviser observes that, while it is 
admitted that there may be exceptional cases in which unforeseen developments 
~y necessitatl) the revision of a single clause of a contract, the power to revise 
18 clearly on~ the exercise of which calls for discretion and if agreements are pro-
pe~ly ~awn occasions for using that power should be rare. Th~ Engineer-in-
Chlef.m reply to a qu~stion from the Auditor Genera18tat(~d that he accepted 
t~~,~~,w~ .,~~~~~~,d}~},~,~ l~~?l~ '?'~j~~ra~~~~ 2~?: "' ... ' " 
f~!) W-')..,E.~t;f.?r.«:p'.ffl.aJ t/t.e.;Be'Jff'.'Ij,c/rt/w. :,' Li4etl(,'f()I..4{fTt,y ·4M~.-·The Engi-

neer-m-\,;filef mformed the Committee that in th4l"p.-rtic~~-;c48e the work 
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was not given to the first contraotoras he was in financial difficulties J.t the time. 
Subsequently wh~n he got sufficient financial backing he was given a 8i~ilar 
work. The Committee noted that in this particular case the reasonB given to 
Audit for not giving the work to the first contractor were not the real reasons. 

33. The Military Accountant General informed the Committee that the 
Military Engineer Services' Audit was at present conducted by non-technical 
men with the result that the objections raised during the period under review 
were in some cases very irritating to the Engineer Officers. In this conn~ction, 
the Auditor General raised the question why it was not possible to have trained 
Works Accountants as on the Civil side. The Committee desired that the Mili-
tary Accountant General and the Auditor General should examine this ques-
tion and make joint recommendations. 

34. Mr. Mitra invited th~ attention of the Army Secretary to the point 
made in paragraph 11 of the Director of Army Audit's Report, viz., that Audit 
cannot relieve an executive authority of at least part of his responsibilities for 
the prevention and detection of irregularities. The Army Secretary quoted 
from the statement giving the views of His Excellency the Commander-in-
Chief on paragraph 10 of the Auditor General's letter to show that His Excel-
lency was in sympathy with the views expressed by the Director of Army 
Audit and had ordered instructions to be issued to bring the point raised by 
him prominently to the notice of subordinate military authorities. 

35. Mr. Mitra drew attention to paragraph 16 C of the Director of Army 
Audit's Report which dealt with the recording of certificates otherwise than in 
accordant' with the facts. The Army Secretary pointed out that it was only 
natural that a report which dealt almost entirely with mistakes committed 
should give the impression that cases of this nature were more prevalent than the 
facts actually warranted. He assured Mr. Mitra, however, that the Military 
authorities were fully alive to the seriousness of offences of the kind brought 
to notice. 

36. In answer to enquiries arising out of paragraph Hl-D of the R.eport 
regarding the 108s and premature destruction of documents, it was stated that 
there was no such evidence as would justify an inference that such action was 
deliberate or intentional. In response to a request, the Army Secretary under-
took to furnish a statement· in respect of the three ('.ases of loss mentioned in 
paragraph 61 of the Audit Report. 

37. Certificates furnished by the Quartermaster General and the Master 
General of the Ordnance (Annaures IV and V) ~egarding the existence in stock 
of the authorised War Reserve of stores on the 31st March 19M were read out to 
the Committee. 

38. Mr. Mitra and Mr. Uppi Sahib Bahadur expressed their appreciation 
of the work of the Financial Adviser who has been very helpful to the Committee 
during the last three years. The Chairman and Sir Alan Parsons desired to 
associate themselves with the remarks of Mr. Mitra and Mr. Uppi Saheb Baha-
duro 

• Since furnished. 
t The draft Report of the Military Accounts Committee was adopted by the Publio 

Acoounte Committee, with certain modifications, at the meeting heJd on Saturday, the 
18th August 1934, at 3 P.II. 
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ADBXOBB U. 
(Vide paragraph 3 of P,.oe«di,ngs.) ., 

Xemorandum furnished by the Auditor General regarding the prepar .. 
tiOD of statistics relating to surplus and obsolete stores of the Arml. 
Marine and lIIilitary Engineer Services; vide item 2 of Appendix A 
to the Army Appropriation Accounts. 
A!'J expressed in paragraph 32 of their Report on the Acconnt.>; of 

1929-30, Volume I, the Public Accounts Committee agreed to the abolition 
of priced store accounts on the understanding that certain statistical infor-
mation would be given to them, which would in some form replace the 
information which was previously at their disposal through consolidated 
statements based on the priced store accounts. The figures shown in 
Appendix ., E n to the Army Appropriat.iol.1 Accounts for 1932-33 are 
intended to fulfil in part the undertaking given in this connection ; while 
it would be consistent with the undertaking, or at any rate with the desire 
underlying the Committee's request, that certain further information 
should bt> given, viz., on the financial aspect of the periodical disposal~ of 
surplus and obsolete stores. 

2. The Auditor General, through the Director of Army Audit, is still 
e:-:amining in consultation with the }{ilitary Finance authorities the most 
suitable method of examining, cO-ordinating, and exhibiting the relevant 
material. . 

3. It may be explained, at once, however that, if a practicable and 
reliable means can be devi'}ed of exhibiting such figures, the primary object 
will be not to add to the enumeration of formal " 10s..c;('S " but to provide 
an additional test of the efficiency of financial administration RDd 
control. In this conncction it is of interest to note that, 
in the United Kingdom, the difference between the book value and the sale 
value of surplus and obsolete stores of the Army and Royal Air Force j'l 
not exhibited as a formal " loss ", expres.~d in terms of money_ The 
reason for this is that in many cases stores become surplus or obsolet.e as a 
result of deliberate and necessary changes of policy and alterations in 
design. So long as money has been expended in accordance with the 
decilrions of Parliament, the question of policy is not subjected to review 
as a matter of Account, while as a general rule the accounting records 
do not furnish sufficient information to enable a correct judgment to be 
formed on the economic results of policy. In the case of the Navy, though 
the details of the procedure are not exactly kno'wn, the Accounts show 
figures of " depreciation and loss " which 8I)pear to include the writing 
down of such stores to sale value. . 

:. 
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.U'.IEXUKE m. 
(Vide pafVl1Jrotpk 7 of P~8.) 

•• on the question 01 reduoOon in the cost of the Re-equipmeDt 
Progra~, fum,iahed bJ' the Annr Department with reference to para-
graph 6 of the Report 01 the Military Accounts Committee on the accounts 
011981-32. 

The Military Accounts Committee in their report on the Appropriation 
Accounts of the Defence Services for 1931-32 raised the question whether the 
cost of the re-equipment programme should not be reduced in view of the 
fall in world prices. • 

2. The most careful possible calculations have been made and it now seems 
probable that the programme can be completed for a.bout Rs. 9· 75 against the 
original Rs. 10 crores. In fact if Government Were in a position to complete 
the programme, or a substantial part of the outstanding items, while prices 
a.re still ruling low and if it were possible to obtain the balance of the equip-
ment required within the same time, a.n even larger reduction inight be made. 
At present however there is no indication of either of these possibilities and the· 
matter is therefore more of academic than of practical interest. The fullest 
possible advantage has already been taken of the fan in prices, and if a further' 
reduction should prove possible, it will be made. The Committee may rest 
assured that Government will not be asked to provide more money than is_ 
actually required. 

3. Although the Committee's main point has been met by the above 
statement, some further explanation may be thought desirable, both to bring 
out the difficulty of giving an absolutely firm an:)\ver to their question and also, 
perhaps, to show why a larger reduction than the Rs. 25 lakhs mentioned 
above is not likely to be secured. 

4. The original programme was no more than a statement of deficiencies 
with a rough estimate aga.inst each item of the cost of making good the defici-
ency. It was not a schedule of fully costed items of future expenditure. The 
provisional nature of the original estimates was fully recognised from the 
outset both by the Government of India and by the Secretary of State; and 
it was accepted that alterations and modifications must take place from time 
to time in accordance with the results of fw.1iher experience. Moreover, in 
the Army as in every other department of Government, a margin above the 
normal standing charges has alwa y8 to be provided for New Demands. The 
stabilised budget arrangement in the Army did awa.y with the procedure, 
of budgeting for standing charges plus new demands and, therefore, the pro-
gramme had necessarily to include a fairly large margin for unforeseen expendi-
ture which would otherwise b-ave been met under the New Demands procedure. 
There was, however, always the stipulation that, whatever variations might 
take place in the execution of the programme, there should be no large alteration 
in the total cost and that the purposes ff?,r \~"1l!ch the programme w~s ,~tended 
should re~ s~~~tan~.u¥IY"tp'et ~ro~~, ::" .~.: f ' . ":.Je ,',"' . 
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. 5. Definite' costing , a~ proff"lft'l'lmedefJelQ11ed.-As money became available 
the programnle was taken up by sections in the ouler of urgency and, as each 
section was taken up, it was converted from a roughly valued statement of a 
deficiency into a concrete and regularly costed proposal for expenditure. It 
was originally hoped to complete the programme, in four yt>,ars, but the process 
described has already been spread over six years and there still remains a subs-
tantial balance of the programme which has been only roughly costed. 

6. Prices have varied greatly since the ~programme was initiated and a 
close approximation to the original rough estimates of cost was never to be 
expected. If, however, the Committee are disposed to think tha.t larger reduc-
tions might have been made, they must bear the following fa.cts in mind. 

7. In the first place, the goods purchased in pursuance of the re-equip-
ment programme have not been raw materials but, for the most part, highly 
finished manufactured articles, among which may be mentioned aeroplanes, 
artillery tractors, light tanks, motor transport vehicles, machine guns, wireless 
equipment and other scientific apparatus. Into the price of such articles the 
cost of skilled labour enters largely and the cost of the materials is, in varying 
degrees, of minor importance. Consequently the effect of the fan in world 
prices on the cost of such articles is less marked and slower in maturing. More-
over, owing to improvements in design or to other causes, the prices of certain 
articles have actually increased. 

8. In the second place, of the total expenditure up to date amounting 
roundly to Ra. 7'50 crores, about 5 crores was spent before the fall in prices 
became effective. The financial stringency caused by the fall in prices of primary 
products was itself the cause of a drastic restriction of the funds available for 
expenditure on the programme. In the three years 1932-33, 1933-34 and 
1934-35 together, the total amount spent or to be spent on the programme is 
only about one crore. Thus, while it is believed that full advantage has been 
taken, where possible, of such fall as has occurred in the prices of the articles 
purchased, it will be seen that the volume of expenditure on which such advan-
tage could be taken is a relatively small proportion of the total. 

9. Ilerooiruler of programme only roughly costed.-The remainder of the pro-
gramme which has to be financed is still only roughly costed and it would 
serve no useful purpose to make a detailed estimate now in an attempt to obtain 
a fum revised figure for the cost of completion. To mention one point only, 
it would almost certainly be misleading to base a detailed estimate on present 
prices, because it is probably correct to say that a general rise in prices mmt 
occur before Government will be in a position to provide funds to finance the 
remainder of the programme. The further expenditure required to complete 
after allowing for the amount provided in the budget for 1934:-35 is roughly 
estimated at Rs. 195 lakhs. 

10. No expansion of programme has been made.-If behind this question 
raised by the Committee there is the desire to 'be assured that advantage 
has not been taken of the fall in prices to expand the programme by including 
items not covered by the original list, it may be of interest to detail the safe-
gUards provided to prevent any such addition. In thete~ of the agreement 
f()r the stabjlization of the Defence Bud~t - it' .wag' laitf· tipbn the' ~nnartcial 
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Adviser, Military Finance, as a specific duty that he was to bring to the ~otice 
of the Finallce Member ttny proposal for expenditure which seemed to him 
to be a departure from the terms of the agreement. As might naturally be 
anticipated since conditions are not static, arid, as was in fact accepted in advance 
by the Government of India and the Secretary of State (vide paragraph 4 above), 
the measnres put into force have not corresponded exactly to the original inten-
tions. In other words, when an item was included in the original ' statement 
of deficiencies' it was intended to make good the deficiency in a certain way: 
in. BOrne cases further examination or experience has shown that better results 
would be obtained by applying a somewhat different remedy. The points of 
doubt, which the }'inancial Adviser has had occasion to report for orders in 
the exercise of the responsibility laid on him, have been of this nature, viz., 
not substantive additions to the original list but variations from the letter of 
the original proposals. Since such variations involved no departure from the 
spirit of the original agreement, Government sanction has been freely accorded, 
provided that the new remedy did not involve greater expenditure than the 
original one. In point of fact the association of the Finance Department 
with the execution of the programme has been .closer than was originally 
stipulated: in recent years, owing t() the restriction of the resources available 
for financing the programme, the practice has grown up of referring to the 
Finance Member for his specific consent a list of the items for which it is pro-
posed to make provision in each year's budget. In view of these safeguards 
the Committee may rest assured that advantage has not been taken of the fall 
in prices or other simjlar factors to make any alterations in the programme which 
depart from the spirit of the original agreement. 
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AlIltnUkB IV. 
(V ide paragraph 37 of Proceedings.) 

Indian Certificate. 
I certify that, on 31st March 1934, the War Reserves of stores authorised 

by the Government of India to be held at that date for the mobilization of the 
Army in India and detailed in the published War Equipment Tables, or provi-
ded for under specific sanctions, for the provision and maintenance of which I 
am responsible, were complete to the extent to which the quantities required 
have been calculated, with the exception of fluctuations normal to the main-
tenance of such reserves, or to shortage and deficiencies due to sanctioned 
alterations in such reserves, the adjustment of which is in hand, and with the 
exceptions shown in the attached Annexure. • 

The, 26th May 1934. 

E. IRONSIDE, 
Lieute1iant-General , 

Quartermaster General in India. 



• Annaure to oertileate.4aied 11st IIarch 1934. 

Defioiencies in the a~thorised numbers of M. T. Vehicles to be held ill 
mobilization reserve :-

(t) 1 motor cycle, 80lo, authorised to be held by the 1st D. A. C., Camp-
bellpore. This deficiency has been accepted by all ooncerned in 
view of the proposed replacement of this type of unit by Divi-
sional Ammunition Unit in the near future. 

(ii) 4: Workshop lorries, authorised to be held towards the oommitments 
entailed by the raising of new M. T. Companies on mobilization. 
This defioiency will be made good if and when the 6-wheeled 
workshop type ohassis ordered from the United Kingdom against 
the 1932-33 Mechanisation Programme are oonverted* and 
issued to units, in replaoement of 4-wheeled workshop lorries, 
which will be put in a fit mechanioal condition and held as mobi· 

- lization reserve vehicles. 

(iit) (a) 14 -'lime lorries, authorised to be held for the use of extra 2nd 
line M. T. artificers on mobilization and towards commitments 
entailed by the raising of new M. T. Companies. 

(b) 7 breakdown lorries, authorised to be held for the purpose as at 
(iii) (a) above. 

The vehicles, equipment, etc., required to oomplete the deficiencies of 
the above vehicles are available in the oountry, but the conver-
sion has not been completed. 

(it,) 4 Faden disi't~fector lorries. Against the authorised establish-
ment of 11 of this type of vehicles, only 7 are held. To meet the 
deficiency of 4 vehicles, a like number of Albion A-I0 type, 3-ton, 
4-wheeled chasslB is available. These vehioles are at present 
unallotted and held in mobilization reserve pending a decision a~ 
to their abolition. 

• Work under suspension owing to reorganization of the I. A. S.C. (M. T.,. 
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.ADBXUBB V. 
(V ide paragraph ,37 of P,.oceedi,¥/s.) 

Indian 0ertiIeate. 
I certify that, on 31st March 1934, the War Reserves of stores authorised 

by the Government of India to be held at that date for the mobilization of the 
8l'Dly in India and detailed in the published War Equipment Tables, or provid-
ed for under specific sanctions, for the provision and manufacture of which I 
am responsible, were complete to the extent to which the quantities required. 
have been calculated, with the exception of fluctuations normal to the main-
tenance of such reserves, or to shortage and deficiencies due to sanctioned 
alterations in such reserves, the adjustment of which is in hand. 

TM 11th May 19.34. 

H. E. AP RHYS PRYCE, 
Lieuteftant-Genert&l, 

MasI.er General. of the OrdMftOO ira India. 
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• IV.-PROcEEDINGS OF 'IBB PUBLIC ACCOUN'TS C01DUTTEE . 

• 
• • 

Proceedings 01 the First Meeting of the Public Accounts Committee held on 
Friday, the 29th lane 1984, at 11 A.II. 

PRESENT: 
The Hon'ble Sir JAMES GRIGG, Finance M~mhel', Chairman. 
Mr. S. C. MITRA. 

Mr. K. UPPI SAHEH BAHADUR. 

Kunwer Hajee ISMAIEL A].IKHAN. 

Mr. B. DAS. 

Captain SHER MOHAMMAD KHAN. 

Maulvi Sir MOHAMMAD YAKUB. 

Sir ERNEST BURDON, Auditor-General. 

Membe'rs. 

J 
Mr. M. BUTLER, Accountant General, Central Revenues. 

} Were also 
present. 

The Hon'ble Sir ALAN PARSONS, Finance Secretary, W'l:t1Iess. 

1. The Committee took up the consideration of the items shown against 
the Finance Department and the Auditor General in the Quarterly List of 
outstandings (Appendix I) and accepted the action taken and the explana-
tions given in regard to the various items. 

2. The Committee then went through paragraphs 11-20 of the Appro-
priation Accounts. In view of the fact that the receipts from the residential 
buildings in New Delhi did not cover the interest charges on the capital expendi-
ture Mr. Das desired that the Finance Department should not in future sanc-
tion any capital expenditure or give advances to Provincial Governments 
from the Provincial Loans Fund for such expenditure if the schemes were not 
likely to be remunerative. As regards the financial prospects of the Vizaga-
patam Harbour, the Auditor-General suggested that the Committee might 
consider the question after the first commercial accOlmts of the Harbour are 
available next year. The Auditor General referring to the statement giving 
an analysis of loans and advances bearing interest said that if the Committee 
considered it desirable, he would supplement the statement in future years 
by giving certain further important information regarding the various loans 
and advances. The Committee considered the statement a very useful one 
and desired that the Auditor-General should continue it with such improve-
ments as he might consider necessary. 

3. The Committee next examined the general results of Appropriation 
Audit during the year 1932-33. The Committee agreed with the Accountant 
General that from the point of view of accurate estimating and efficient control 
of expenditurr. the year 1932-33 like the previous year was one of qifficulties. 
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A good deal of thp savings of thp year was due to the fact that in many cases 
further retrenchment Wf,S effected after the budget estimat€s were framed. 
The Committee however considered it desirable that, as suggested by the Ac-
countant General, particular attention of the various departments should be 
drawn to the detailed results of 1932-33 Appropriation Accounts in connection 
with the current control of expenditure. The Finance Secretary agreed to issue 
necessary instructions. He explained that even now the estimates of the various 
departments were very carefully scrutinised by the Finance Department and 
lump cuts for probable savings were made when they were justified by previous 
expenence. 

4. The Committee then adjourned till 2 P. M • 

• 
Pmcefdings 01 the SecoDiI .--mg 01 the PDblic AooountI Committee beld on 

FridaY, the 29th 11Ul8 19M, at 2 P ... 
PRESEl\TT : 

The Hon'ble Sir JAMES GRIGG, Finance Member, C1lllirman. 

Mr. S. C. MITRA. 
Mr. K. UPPI SABER BAHADUR. 

Kunwer Hajee ISMAIEL AJ.IKHAN. 

Mr. B. DAB. 
Captain SHEB MOHAMMAD KHAN. 
Maulvi Sir MOHAMMAD YUKUB. 

Sir ERNEST BtJRDON, Auditor General. 
Mr. M. BVTLER, Accountant General, Central Revenues 
The Hon'ble Sir ALAN PARSONS, Finance Secretary. 

Mr. M. S. A. HYDARI Joint Secretary, Department of 
Education, Health and Lands. 

}Ir. R. H. HUTCHINGS, kDeputy Secretary, Department 
of Education, Health and Lands. 

The Hon 'ble Mr. D. G. MITCHELL, Secretary, Department 
of Industries and Labour. 

Mr. E. W. Perry, Joint Secretary, Department of Indus-
tries and Labour. 

Mr. E. M. JENKINS, Deputy Secretary, Department of 
Industries and Labour. 

Mr. M. IKRAMULLAH, Under Secretary, Department of 
Industries and Labour. 

Mr. A. BUBNER, Chief Engineer, Central Public 
Works Department, New Delhi. 

M.r. C. T. LIi.TTON, Controller of Printing and Stationery. 
Mr. F. Tnnt:s, Director of Civil Aviation • 

• 

1 
Members. 

I > W ere also p~ J sent. 
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5. The C"ommittee too'k up the consideration of the Appropriation Accounts 
and connected documents relating to the Department of Educatjon; Health and 
Lands. 

6. Item 4 of the Q7uJf·terly Statement-Surplus stocks of quinine.-The Com-
mittee was informed that out of the surplus oflbs. 130,000, lbs. 20,000 have been 
manufactured into the form of trade quinine and of the latter lbs. 4,000 have 
actually been sold. The Department was also at present conducting certain 
negotiations with the representative of the Kina Bureau for the sale of the 
surplus. The Committee hoped that the Department would be able to report 
considerable reduction in the surplus stock next year. 

7. Item 6 of the Quarterly '"Statement-Plates fQ'f the Sanchi Monogra'j;h.-
The Committee was informed that the remaining 12 plates were expected to be 
received by October next. 

8. The Committee considered the explanations given for the excesses under 
Grants Nos. 21, 35, 48, 58~ 61, 67 and 82 to be adequate. 

9. CommercWl accounts of the Mathematical Instrument Ojfice, Calcutta.-
I t was admitted that the present state of affairs in the Mathematical Instrument 
Office is not satisfactory but that the Department could not take steps towards 
further retrenchment as their chief customer, the Army Department, had not 
been able to tell them definitely what their requirements were. The Committee 
was informed that a definite reply from the Army Department had since been 
received and that steps would be taken as soon as possible to adjust the estab-
lishment to the new conditions. 

10. Central Museum.-The Committee observed that from the statement 
of receipts and expenditure of the Central Museum given on page 136 of the 
Appropriation Accounts it was not clear how the expenditure in excess of about 
Rs.44,000 contributed by the Government of Bengal and the Governmentof 
India was met. The Committee desired that in the future Appropriation 
Accounts the position should be explained more clearly. 

11. The Committee then took up the consideration of the Appropriation 
Accounts and connected documents relating to the Department of Industries 
and Labour. 

12. Item 13 of the Qw.rterly List-Outstanding Balances in the Central 
Publication Branch.-The Committee was informed that the money was actually 
received but was not properly adjusted in the ledgers. 

13. The Committee accepted the explanations given for the excesses under 
Grants Nos. 22, 40, 49,50, 54 and 63. 

14. The Auditor General brought to notice the large closing balance of 
·paper and binding material at the Aligarh Press which represented about six 
or seven months' consumption against three or four months' consumption pro-
vided for in other Presses. The Controller of Printing and Stationery informed 
the Committee that it was necessary to maintain a larger stock at Aligarh to 
provide against strikes, etc., in view of the large amount of work done there 
for the Posts and Telegraphs Department. He stated that the question of red uc-
tion of stocks was under his consideration and he hoped to reduce them to a 
lower figure next year. 
Hl97FinD D 
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15. The Auditor General also pointed out that it ~a8 suggested at a meeting 
of the Public Accounts Committee two or three years aJl;o that the value of the 
work done by the Government of India Presses for each paying and non-paying 
Department of the Government of India should be exhibited in the commercia] 
accounts. The Committee desired that these figures should be included in the 
commercial accounts from next year as they would be of great use in comparing 
the expenditure incurred by each department on printing from year to year. 

16. The Auditor General also enquired whether the certifioate of veri-
fication of stock in the Central Publication Branch in paragraph 297 of the 
Commercial Appendix did not require revision. The Controller informed the 
Committee that the verification had not yet beEn completed and that when it 
was completed a fresh certificate would be furnished. 

17. Paragraph 105 of the Appropr·iation Accmmts.-In reply to a question 
hom the Auditor General whether a decision had been reached as to the terms 
on which certain assets had been handed over to the New Delhi Municipal Com-
mittee, the Committee was informed that no decision had yet been reached. 
The Auditor General and the Finance Secretary stated that it was very import-
ant to come to a conclusion as quickly as possible as delay would make the 
case more complicated and there was a danger of the assets passing on to the 
municipality without any sort of control by Government. 

18. The Committee then adjourned till 11 A.M. on Saturday, the 30th June 
1934. 

ProCeediiaga of. the Thild.eeUqg of the Public AooountB CoIDIDiUee held on 
. Se.tmdaJ, the 88Ull1lDe' t984.·at t 1 A.K. 

PREsENT : 

The Hon'ble Sir JAMES GRIGG, Finance Member, Chairman. 
Mr. T. N. RAMAKRISHNA REDD!. 
Mr. S. C. MITRA. 
Mr. K. UPPI Saheb Bahadur. 
Kunwer Hajee IsMAlKL ALIKHAN. Member8. 
Mr. B. DAB. 
Captain SHER MOHAMMAD KHAN. 
Dr. R. D. DALAL. 
Maulvi Sir MOHAMMAD YAKUB. 

Sir ERNEST BURDON, Auditor General. 
Sir ALAN PARSONS, Finance Secretary. 
Mr. M. BUTLER, Accountant General, Central Revenues. Were also 
Mr. E. T. COATES, Accountant General, Posts and Tele- present. 

graphs. 
Mr: G. V. BEwooR, Director General, Posts and 

Telegraphs. 
Mr. GHULAM MOHAMMAD, Officiating Financial Adviser, Witnes8el. 

Posts and Telegraphs. 
Mr. S. P. VARMA . 

• 
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19. The eommittee took up the examination of the Appropriation 
Accounts and connected documents relating to the Posts and Telegraphs 
Department. 

20. Paragraph 3 of the Auditor General's letter-Financial position of the 
Department.-A memorandum was furnished to the Committee (vide Annexure 
A) in which it is explained-

(1) The 1088 in the working of the department was reduced from about 
94 lakhs in 1931-32 to about 42 lakhs in 1932-33, but it rose to about 521akhs 
in 1933-34 of which about 271lakhs was due to the reduction of the cut in 
pay with effect from the 1st April 1933. The estimates for the current year 
anticipate a loss of about 141 lakhs only which may rise to about half a crore 
if the cut in pay is restored. . 

(2) Efforts were being continued to reduce the 1088 further by the following 
measures :-

"The retrenchment conceSsions have been extended so far as the Posts 
and Telegraphs department is concerned up to the 31st March 1935. The 
retrenchment of surplus staff is being carried out wherever justified and the 
policy of employing cheaper agencies wherever possible is being consistently 
pursued. The recommendations of the Telegraph Establishment Enquiry 
Committee are at present under the consideration of Government. A Postal 
Enquiry Committee has been appointed in order to examine and simplify the 
procedures in the post office and Bome economy may be anticipated as a result 
of the recommendations of this Committee. New reduced scales of pay for 
the non-gazetted subordinate staff of the depa.1'tln.ent af8.:~~ to b~ 
introduced shortly. OQ..th.e . ~~ipt: side, : -.ttempta. &re being made to secure 
more revenue by a reduction in the telephone rates. Government have also 
under consideration the introduction of a new method of remittance in the 
form of Indian Postal Orders on the lines of British Postal Orders. The 
activities of the department are being advertised in the public press so as 
to attract more traffic. In order to ascertain whether it is really the high 
rates of postal and telegraph charges that are preventing an increase in 
traffic, the rates have been reduced this year and the response of traffic to 
these reduced rates is being carefully watched. The figures for revenue and 
expenditure for April 1934 and approximates for May 1934 do not give 
sufficient indication to base any conclusions but the situation is being carefully 
watched and efforts will continue to be made to reduce expenditure and 
to secure an increase in revenue." 

21. Paragraph 4 of the Auditor General's letter-Accuracy of lruilgeting and 
e.fficiency of control over e:xptnditure.-The Committee was furnished with the 
Memorandum on this subject also (mde Annexure B) which explains the various 
steps taken or under contemplation to remedy the defects noticed and to effect 
improvements in the procedure concerning budgeting and control of expenditure. 
The Auditor General also informed the Committee that he had definitely gained 
the impression that the posts and telegraphs authorities were now going muoh 
more deeply and in much more detail into these matters and that he was satie-
ned with what they were doing and what they proposed to do in future. 
H197FinD D I 
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22. Paragraph 80 of the Appropriation Acootnits.-The Auaitor General 
stated that in this paragraph a sum of Rs. 9,58,000 was shown as the value of 
oertain surplus obsolete and unservioeable stores. He desired that an analysis 
should be furnished showing how muoh of this represents surplus and how muoh 
obsolete and unservioeable stores. As regards the remark of the Accountant 
General that the balanoe in Btock was still on the high side, the Committee was 
informed that this was based on the assumption of the oorrectness of oertain 
orders issued that only six months' stock should be maintained in the oase of 
stores to be obtained from abroad, and two months' stock in the oase of stores 
available locally. The adequacy of this amount of stock was at present under 
examjnation by the department. 

23. The Committee then took up the memorandum on the system of appor-
tionment between the oonstituent Branohes of the Indian Posts and Telegraphs 
Department of receipts and expenditure whioh relate to more than one branoh 
(Appendix XI). After some discussion it was agreed that the oonsideration of 
this memorandum should be postponed as some of the members desired to 
make a further study and obtain some further information. In this oonnection 
the Chairman raised the point whether it would not be possible to devise a 
simpler method of apportioning the cost whioh might be revised periodioally. 
The Auditor General promised to oonsider the matter. 

24. The Committee then took up the consideration of some of the items 
left over relating to the Finanoe Department. The Finance Secretary explained 
that the non-voted exoesses in Grants '20-8tamps and 71--Currency and -the 
,;l¥ge~ yotOO savingS under Grant No.' 93-Capital Outlay on Currenoy Note 
Press were due to & ohange in the method of aooounting of the Currency Note 
and Security Printing Presses, orders ~~, ~hi~h were issued after the close 
of the year. 

25. The Committee aooepted the explanations given for the excesses under 
Grants Nos. 25 and 26. 

26. The Committee then adjourned till 11 A.M. on Monday, the 2nd 
July 1934. 
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ANNEXURE A . 
• 

(yide paragraph 20 of these Proceedmgs.) . 
Mem.orandum on the Financial Position of the Indian Posts and Telegraphs 

'wpGrtment, furnished by the Director-General, Posts and Telegraphs. 

NOTE.-Figures are in thousands of rupees. 

1931-32. 

1. The accounts for the year 1931-32 closed with a loss of 93,84,' the 
expenditure charged to revenue being 11,58,44, while the revenue was 
only 10,64,60. 

• 
1932-33. 

2. 'rhe budget estimate for this year provided for a revenue of 
11,50,73. As the year' advanced it was found that the expectation of 
revenue was not likely to be realised and in the revised estimate the 
figure of 10,56,88 was adopted. The actual revenue of the department 
Hmounted to 10,55,40. The expenditure provided in the budget was 
11,66,92, but the results from the economy campaign and the various 
decisions on the recommendations of the Posts and Telegraphs Accounts 
Enquiry Committee enabled the provision for expenditure to be reduced 
in the revised estimate to 11,04,61. The aetual expenditure charged to 
reven~e including interest on capital outlay amounted ro 10,97,29. The 
losS on t~.e yea1!'s wOJ:Jpng, th~efo~~, ~()~te~ ro 41,89 as compared with 
93,84 during 'tIle preVious -year. 'In spite,. of the 'enhanced postal and 
telegraph tariff the revenue continued to fall and but for the vigo1'uns 
campaign of economy and retrenchments and the recommendations of 
the Accounts Enquiry Comm1tte~' the loss' would have been much 
greater. 

1933-34. 

, 3. The budget estimates for 1933-34 provided for a revenue of 
10!81.,34, or an improvement of 25~94 over the actuals for 1932-33. Of 
thlS l~prOVem?llt. 16,16 repres~nte~ int~rest on the balance of the depart-
mel!-t s deprematlOn fund whIch IS bemg operated on the straight line 
1)8S1S from 1933-34 in pursuance of the recommendation of the Posts 
and TelegraphR Accounts Enquiry Committee. This increase in revenue 
however, is off-set by a corresponding increase in the annual contribu: 

~ tio~ to the-depreciation fund which amounted to 45,27 in the budget 
estlmntes for 1933-34 against 23.30 in the accounts for 1932-33. The 
real improvement in revenue estimated in the budget was thus 9,78. As 
the year advanced it became apparent that the expectation of inereased 

::re,:enue would not be realised in full ,and consequently in the revised 
. estImate the l()wel" figure of 10,75,34 was adopted. " . 

<: . 4. ~h(l expenditure ~ovid&d in the budget for 1933-:34 was 113854 
~ ~r· an increase of 41.25 over the, aetrials . of i~32-33. - This increas~ ~fUI 
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dUE; to 'the following causes :-
(a) the general rate of deduction from pay which 

wa~ 10 per cent. on pay earned to. the end 
of March 1933, was reduced to 5 per cent. 
This accounts for an increase of 

(b) Increase in contribution to the depreciation 
fund, tJide previous paragraph 

(c) Annual increments in the pay of staff 
(d) Increase in the interest charges on losses of 

the department 

Total 

• 

27,50 

21,97 
16,20 

6,52 
--

72,19 

The gross increase under the above items cOmes to 72,19, but mainly due 
to counterbalancing economies, an increase of 41,25 only was provided 
for. 

5. The budget estimates anticipated a loss of 57,20 on the year'tJ 
working. As a result of continued efforts of economy it was possible to 
reduce the provision for expenditure in the revised estimates to 11,27,46 
fJr a saving of 11,08. Appreciable as the saving was it was insufficient 
to cov('r the gap caused by decline in the revenue andjt was anticipated 
in the revised budget that the department would be working at a 1088 
of 51,72. 

6. From the accounts up to March 1934 (preliminary) it is estimated 
that revenue is likely to b-e less by 1,40 thaD. in tlierevised estim8te'an.d 
8 further saving of 90 is likely 'to occ~' on the 'expenditure ·~ide. trhe 

,:e[\timated loSs of 51,72 referred'tt)' above is thus likely to be increased by 
,150 only . . 

Prospects for 1934-3.5. 
7. The budget estimate for 1934-35 provides for a revenue' of 

10,71.26 or 4,48 less than the l"p-V1QoA __ ~!-_~,,,'1 .. ~venue_for lQ~90! 
The ~xpcnditure 18 estImated to be 10,85,73. The dec~eas~ m revenue 18 
due to the estimated 1088 consequent on the reductIon In postage an~ 
telegraph rates. The gross decrease in revenue due to these. changes IS 
estimated at. 27,00 which is partly counterbalanced by an mcrease of 
22,00 under other heads. 

R. The total expenditure provides for a reduct. ion of 4~,73 !1s com-
pared with the revised estimates for 1933-34. ThIS reductIOn 18 made 
up 8S follows :-

(a) .Contribution to the depreciation fund. . S~ the organisa-
tion of the department on commercla1 lines ~e annual 
allocation for d-epreciation has been very much hlgber tba.n 
the amount annually spent on renewals so that the bala~ee 
to the credit of the depreeiation fund bas. ~een mounttn.g 
up rapidly. Pending a review of the prOVIsIon. under this 
head and having rega'l"d to . the large balance ~n the fund 
the contribution to the depreciation fund durmg 1934-35 
has been reduced 108,72 being the amount estimated to b. 
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required for the actual renewal and reconstruction 9f asset~. 
This accounts for a reduction of. 35,00 . 

• (b) increase in the credits received for services rendered to 'other 
departments 2,00. . . 

(c) Reduction in payments to retrenched personnel 10,00. 
(d) Economies and other items 7,00. 

Total 54,00. 
This is counterbalanced by a provision of 12,00 to meet charges on 
account of annual increments. 

9. From the actual figures for ,revenue and expenditure for April 
1934, and approximates for May 1934, available at the moment it is not 
possible to fonnulate any conclusions to justify a departure from thellte 
figures. 

10. The revenue and ]pss on the working of the department aR a 
whole bas been as follows :-

Year. Revenue. Loss. 

1931·32 10,64,60 93,84: 

1932·33 .. 10,55,40 41,89 

1933·MB. E. 10,81,34 57,20 

1933-34 R. E. 10,75,34 51,72 

1933-34 anticipated actuals 10,74,94 62,22 

1934-35 B. E. . . 10,71,26 14,47 

It will be seen from the above that every effort is being made to improve 
thll r..no"'....:~ r ... ~:.·- ......... _op_~QD.t. Uzdoriuua.tely the revenue of 
'~be department is not sho~g. ,$gns of , ;tee overy. On the expenditure 
side every effort is being made to l'eduee 'the costol working. The pay 
of personnel which constitutes the great bulk of the expenditure in It-he 
department has always a tendency; . to increase owing to the annual 
increments. In spite of' this' tendency' it has been possible to secure a 

,definite reduction in the expenditure in the pay bill of the department. 
The figures .given below will indicate the economies secured :-

Additional 
savings from Yearly 

Actuals. emergency Total. increase or 
deduction. decrease. 

1924-25 6,12,00 .. 
1925-26 6,33,00 +21,00 
1926-27 6,57,00 +24,00 
1927-28 6,90,00 +33,00 
1928-29 7,34,00 +44.00 
1929-30 .. 7,66,00 +32,00 
1930-31 7,90,00 +24,00 
1931-32 7,88,00 15,00 8,03,00 +13,00 
1932·33 7,19,00 60,00 7,79,00 -24,00 
1933·34 (up to March 7,26,00 32,50 7,58,50 -20,50 

preliminary ). 
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11. Efforts are being continued to secure further economies in the 
working of the department. The retrenchment concessions have been 
extepded so far as the Posts and Telegraphs Department is concerned up 
to the 31st March 1935. The retrenchment of surplus staff is being 
carried out wherev~r justified and the policy of 'employing c'heaper agen-
cies wherever possible is being consistently pursued. The recommenda-
tions of the Telegraph Establishment Enquiry Committee are at present 
under the consideration of Government. A Postal Enquiry Committee 
has been appointed in order to examine and simplify the procedures in 
the post office and some economy may be anticipated as a result of the 
recommendations of this Committee. New ~duced Bcales of pay for the 
non-gazetted subordinate staff of the department are expected to be 
introduced shortly. On the receipt side, attempts are being made to 
secure more revenue by a reduction in the telephone rates. Government 
have also under consideration the introduction of a new method of 
remittance in the form of Indian Postal Orders on the lines of British 
Posta] Orders. The activities of the department are being advertised in 
the public press so as to attract more traffic. In order to ascertain 
whether it is really the high rates of postal and telegraph charges that 
are preventing an increase in traffic the rates have been reduced this 
year and the response of traffic to these reduced rates. js being carefully 
watched. As already stated above, the figures for revenue and expendi-

. ture for April 1934, and approximates for May 1934, do not give suffi-
cient indication to base any conclusions but the situation is being care-
fully watched and efforts will continue to be made to· reduce expenditnre 
and to secure an increase in revenue. 
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ANNEXURE B . 
• (Vide paragraph 21 of these Proceedings.) 

Memorandum' on the accuracy of budgeting, efficiency of control over 
expenditure, stores balances, and incidence of the cost of establish-
ment employed on works in the Posts and Telegraphs Department, 
furnished by the Director-General, Posts and Telegraphs. 
Attention is invited to paragraphs 50-54, 58, 59, 61 and 80 of the 

Report of the Accountant General, Posts and Telegraphs, on the Appro-
priatjon Accounts of the Posts and. Telegraphs Department for the year 
1932-33 dealing with the accuracy of budgeting, efficiency' of control over 
expenditure and certain connEded questions also referred to in para-
graph 4 of the Auditor General's covering letter No. 91-Rep.16-34, dated 
the 17th of April 1934: (Appendix IV). This memorandum has been 
drawn up to bring to the notice of the Public Accounts Committee the 
steps that have been either taken already or are contemplated to remedy 
the defects noticed and to effect improvements in the procedure concern-
ing budgeting and control of expenditure. The full effect of the measures 
adopted will begin to appear from the accounts of 1934-35. Efforts are 
not being relaxed to effect further improvements in the light of experience. 

2. Broadly speaking, the measnres fall under the following heads ;-
(1) Reconciliation of departrnental figll-reS for Postal fluctuating 

charges with those booked in the Audit Office.-As a result 
of detailed examination the d'efects in procedure noticed 
during the last few years have been removed and provision 
is made to enable Heads of Circles to effect reconciliation by 

"-_ .. _- .-~".~ Ac~oun'tant] l'ie~rlf, f'ftllM·s 800m MMi'JiifB!t'.ijjii~ n .• 
. king expenses from s e .' 

(2) Credits to Capttal or wor . d in consultation WIth u.;,. 
A revised procedure, devIsde T 1 hs to remove the basic 

G al Posts an e egrap , al d Accountant- e~er. h divergences betweenactu ~ an 
defect...;; resp<>nSlble fohr ta: " other credits" is being Intro-
estimates under the ea 
du~ed... -The Clentralised control .by the 

(3) Control orer re-app;oprtatw:~~r re_appropriations is bem~ re-
Director General s_ office Th. revised procedure mentIOned 
laxed to a larg'e extent. abo~Te Report could only be -par-
in paragraph 60. of the 4 'd ,,"ill be brought fully ~to 
tiaIlv introdnced In 1933~3 an d win minimise vana-
'. lfl~4 3;) ThIS proC€ nre . t f force {rom .. ' -<.. . d final grants in respec 0 
tions between exp~ndlture an 
fluctuating expendIture. . th" dp,partments.-Estilllates 
,. 'rendered to 0 er.; h' h re (4) Cred1.t . .:; for :~erVtce~." h' h to based on actual;;; w IC a 

, under thIS head "ereTh l:e e:stimates are now based on the 
several months old" e::-; number of transactions an~ pre-
latest figures regardmg th.e sultation with the FInance - h ec('ssarv m con· .. te the pared. were n· .~ , better position to anhc1pa. 
Department. who are IS a. C7 Bank and Cash Certificate 
proba ble effects on avmos 
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business of the issue and discharge of loans and the condi-
tions rulirig in the money market. . . 

(5) The existing methods of framing the budget and controlling 
the expenditure in workshops and the stores. yard is under 
consideration and steps will be taken in the near future to 
effect necessary improvements. Considerable improvements 
are expected to be. carried out during the current year as a 
result of the detailed examination of the existing methods 
in the Budget Section of the Director-General's office. 

(6) Level of stores balances.-The balance of stores on 31st Maroh 
1934 was as follows :-

(a) Mobilisation stores 
(b) Surplus, obsoltete or unservice~ble stores .. 
( c) General stor~ 

Rs. 
20,15,774 

9,58,000 
31,30,000 

The balance of stores has been considerably reduced during the last 
few years and efforts are still being made to effect further 
reductions. The question of fixing more practical limits for 
maximum permissible stock of stores is under examination. 

(7) Incidence of the cost of establishment employed on works.-
The various methods to determine a reliable ratio between 
cost of establishments in the Telegraph Branch of the Depart-
ment and the cost of works expenditure tried hitherto having 
been found unsuitable, statistics were obtained last year by 
keeping certain works under obRervation . and maintaining 
actual records. These unfortunately have not been .. found .. 
of mucheirn~~faJ ,rmlJI tpttj~ .. belcfr'" h'*'" tidel .ll1VeStlgated 

ec m ue course. ! e t e Pubhc Accounts 
1 

• 
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Prooeedings of the Fourth Meeting of the Public Accounts Committee "held on 
• . Monday, the 2nd July 1984, at 11. A.M. 

PRESENT: 

The Hon'ble Sir JAMES GRIGG, Finance Member, Chairman. 

Mr. T. N. RAMAKRISHNA REDDI. 
Mr. S. C. MITRA. 
Mr. K. UPPI Saheb Bahadur. 
Kunwer Hajee ISMAIEL ¥IKHAN. 
Mr. B. DAS. 

Members. 

Captain SHER MOHAMMAD KHAN. 
Dr. R. D. DALAL. 

Sir ERNEST BURDON, Auditor General. 
The Hon'ble Sir ALAN PARSONS, Finance 

Secretary. 
Mr. M. BUTLER, Accountant General, Central 

Revenues. 
Mr. M. K. SEN GUPTA, Audit Officer, Indian 

Stores Department. 

The Hon'ble Mr. D. G. l\In~LL, Secretary, 
Department of IndustrieJand Labour. 

Sir J AME s PITKEATHL Y, Chiefl'ontroller, Indian 

Were also present. 

Stores Department. '. . . l\f ~ M rJl-.,.~-.-~-;;-;~~ ~~Y~....-ry, ..f:foD:J.6 Depart-
1';!:~~'f"'!">''';'~~'''"'''''' _ttJ1:i:tibi;LS5, •. ~.:-~,~ •. ~"\l ,(. '. ' " -- _ .- >~ .• :..:.,~.~,->--- '. _ &..I,J.vJ:l'1) 

Mr. C. F. V. WILLIAMS, Deputy Secretary, 
Home Department. 

Rai Sahib BISHAN Sw ARUP from the Delhi Adminis-
tration. 

27. The Committee took up the examination of the Appropriation 
Accounts and connected documents relating to the Indian Stores Depart-
ment. 

28. Voted euess.-There was an excess of Rs. 83,153 on the voted Grant 
due to smaller recoveries of departmental charges owing to continued financial 
depression and downward trend of prices. The Auditor General informed the" 
Committee that he had accepted the suggestion made to him that these recover-
ies which were not really expenditure incurred on behalf of other Governments 
or departments, but only a percentage of the value of stores purchased, should be 
shown as receipts and Dot as deductions from expenditure. 
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29." NoW 1 em page 175 of the Appropriation Accoums-Waiving pf (I 

mco:very of Rs. 21,995 on account of chargesfortensiJ,e and other tests.-The Com .. 
mi~ was informed that these oharges were not reooverable in equity but 
awing to the defective wording of the sohedule they were teohnioaHy reooverable, 
and that steps had sinoe been taken to redraft the schedule. 

30. In reply to a question from Mr. Das as to what progress had been 
made as regards the various Departments of the Government of India making 
greater use of the Indian Stores Department, the Committee was informed that 
the Railway Department was at present making greater use of the Indian 
Stores Department and that, as regards the Army Department, the matter 
was at present being examined by the Finance Secretary. 

31. Mr. Das desired that in view of the large drop in the value of stores 
purchased from the Indian Stores Department, London, the question of re-
ducing the strength of that Department and ormaking it a part of the Indian 
Stores Department in India should be oonsidered. 

32. The Committee" then took up the examination of the Appropriation 
Accounts relating to the Reforms Offioe and the Home Department. 

33. Important comment O'fl, page 235 of tke Appropriation Acoounts-' Theft 
of a cash box.-The Finanoe Secretary agreed that the cashiers of Committees 
should always be persons in the permanent service of Government and that a 
standard set of self-oontained instruCtions for the guidance of Committees 
and Commi88ions should be issued. 

34. Item 11 of the Quarterly List-AppeMix I-Necessity for maintaining 
a dairy in the AndamanB.-The Commitiee}W88 informed tbatit,wuuet poesible 

~'rt&~.1~wn the P:nr but strenuous eitorta were being ~de 1i? reduce the 
·"~<oonsidered that . 7 em-D9"',] w~ a~:z::t un, d~r coruu~eratlon to de~ute 
to·' It Was unn~ to iacttr '~~o mto the question. 

, go mto the question but that the De '~~p"~~~~ 
could not make up the loss b li h I ~.nt should consider whether tli 
duots of the Dairy. Y s g t Y mc~ the selling priCes of the P::' 

35. Posting 0" a trai",,-J -4 o " 'J 7f,(;U .aCCOUnts officer to the -4 da 
O'mmUJ8Umer.-The Committe d . .an mam to assist t1te Chief 

abeyance for various reasons 8~ouledsIrbeed tha.t the proposal which was held m' 
3 reVIved as 800 • 6. The COmmittee th n as pos~nble. 

relating to the Finance De;:n~::P the examination of the remaining items 
37. Treasu'Y"I' Del'alcat" Th ' :and ." ,:/e 'lOns.- ere w . 

, amount of treasury defalcations d 1 as .8 B?nous inorease in the number 
.common feature of all the cases Was a ea ~ WIth m th~ ~port of the year and a 
,bauds. The COmmittee d . ed laxity of sUpervIBl,On which facilitated th 
, upon Plo~cial Governme: the ~hat t~e GovefD1:I1ent of India should e 
: of treasunes and ,seeinrr that th ,~Ity of putting proper .offioem lJl" ,.~ 

38 ~", ere 18 pro~l' 8Urvnoma~..... ' UUlU'ge The Co ' . r-- r"'· "rMnVI4 
• mnuttee then adjourned till 2_0/\ . " 

au P.M. 
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ProoeMinli 01 the I'ifth Meeting 01 the It\ablic AooounfB OoDUDittee held . OD Wand.,. the 1Dd11llJ' 1934, at 2-80 P." 

PRESENT: 
The Hon'ble Sir JAMES GRIGG, Finance Member, C.'lairtllan. 
Mr. 1'. N. RAMAKRISHNA REDD!. 
Mr. S. C. MITRA. 
Mr. K. UPPI Saheb Bahadur. 
Kunwer Hajee ISMAIEJ. ALIKHAN. Members. 
Mr. B. DAS. • 
Captain SHER MOHAMMAD KHAN. 
Dr. R. D. DALAL. 
Sir ERNEST BURDON, Auditor General. l 
The Hon'ble Sir ALA.N PARSONS, ~'inance Secretary. Wit 
Mr. M. BUTLER, Accountant General, Central ( ere a 80 p:resen • 

Revenues. J 
Mr. H. A. F . .METCALF}~, Secretary, Foreign and 

Political Department. 
Mr. V. NARAHARI RAO, Additional Deputy Secre-

tary, Foreign and Political Department. Witnesses. 
R.i Bab~ur CHUNI LAL, Financial Secretary, 

N orth-West Frontier Province. ' , 
L. SUNDAR DAS, Financial.A.ssistant, Baluchistan. ; ,.,'. 

39. T~le CQJ,llDlittee took up the examination of the Appropriation Accounts 
and cofuiected documents relating to the Foreign and Political Department. . . . 

40. Creation of unattUwrised e:xcluded JuMs.-The Auditor General brought 
to the notice of the Committee that certain unauthorised excluded funds were 
created by the local Administration- without proper sanction. One such fund 
was the Khassadar's fund which was financed by money drawn from Govern-
ment treasury on monthly 

(i) contingent bills at the rate of Ij12th of the annual provision made in 
the sanctioned budget on account of Khassadar contingencies, 
and 

(ii) establishment bills prepared on the basis of the sanctioned strength 
of the Khassadars irrespective of the fact whether the persons for 
whom pay was drawn were actually in Government service or 
not. Out of the amounts thus drawn and credited to the funds 
payments were made as and when occasion arose. 

Another such fund is the motor lorry depreciation fund which was created 
by drawing from the treasury 25 per cent. of the estimate of the annual cost of 
upkeep and crediting it to the fund. The Committee after discussion came to 
the conclusion that these funds should be abolished immediatley. They also 
considered it desirable that a list of all excluded funds maintained in the Pro-
vince should be obtained as quickly as possible and an examination should be 
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made to see whet.her all of them should not be abolished. The Auditor General 
also mentioned two other apparently legitimate funds, ~;iz., the Scouts Fund and 
the Frontier Constabulary Fund, which he stated had been brought under his 
audit. 

41. Financia.l pO'lt'ers of Ihs Excellency the Got'ernOt' of North-West Frontier 
Prooinc-e in respect of eJpenditure in Tribal arMs.-The Auditor General in-
formed the Committee that one of the difficulties of the Comptroller, North 
West Frontier Province, at present was that the powers of His Excellency the 
Governor in regard to expenditure on behalf of the Central Government had not 
been clearly defined and that it was necessary that definite rules should be laid 
down as qtrickly as possible. The Committe~ w~s informed that the matter was 
at present under the consideration of the Government of India and that orders 
were like:y to issue shortly. 

42. The Comm'ttee then took U11 the remaining items relating to the 
Finance Department. 

4:3. The Committee accepted the explanations for the excesses under 
Grants Nos. 42, 74, 76-B and 96. 

44. Report on the u:orking of the PrcYt";'ncial Loans Fund.-The Auditor 
General mentioned that suspension of repayment of instalments of principal to 
the Fund by the Bombay Government in 1932-33 was not mentioned in the 
Report and desired that all such special features of the year should be included 
in the' Report. The Finance Secretary agreed. 

45. The Committee adjourned"til111 A.lJ.~on Tuesday, the3rd July 1934: . 
. . , 

t;.'" 

I'foceedinp 01 the Sisth IIeetiDg 01 the Public Aocounta Commiu8e helc1 on 
'!'aM." the 8rd JaI7 1984, at 11 A... . . 

PRESENT : 

The Hon'ble Sir JAKES GmGG, Finance Member, Ohairman. 

Mr. T. N. RAMAKRISHNA REDDI. 
Mr. K. UPPI Saheb Bahadur. 
Kunwer Hajee ISM.AIEL AIJXHAN. 
Mr. B. DAB. 
Captain SHER MOHAMMAD KlLui. 
Maulvi Sir MOHAMMAD YAXUB. 
Dr. R. D. DALAL. 
Sir ERNEST BURDON, Auditor General. 
The Hon'ble Sir ALAN P A.R80NS, Finance Secretary. 
Mr. M. BUTLER, Accountant General, Central Revenues. Were also 
Mr. M. K. SEN GUPTA. Audit Officer, Indian Stores De- present. 

partment. 
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Mr. A. RAISMAN, Mentber, Central Board of Revenue. 
Mr. W. W. NIND, Member, Central Board of Revenue. 
Mr. F. C. KING, Commissioner, Northern India Salt Witnesses. 

Revenue. 
Mr. N. R. PILLAI, Joint Secretary, Commerce Department. 

46. The Committee took up the examination of the Appropriation 
Accounts and connected documents relating to the Commerce Department. 

47. The Bengal Piwt Service Widows and Family Pension Fund.-The 
Auditor General brought to the special notice of the Committee the figures 
given in paragraph 208 of the Commercial Accounts which showed that during 
the last five years the expenditUre on account of the Fund largely exceeded 
the receipts every year. Mr. Raisman explained to the Committee that in 
the case of a Family Pension Fund the receipts and disbursements of a few years 
were not a proper test but after close examination of the position the Commerce 
Department had come to the cOI;lclusion that the Fund was not sound from an 
actuarial point of view and it had therefore been decided that future recruits 
to the Bengal Pilot Service should not be eligible to subscribe to the Fund. 

48. Inadequate rurrent C()ntrol of expenditure in the Lighthouse Department.-
The Committee was informed that the question was under the consideration 
of the Commerce Department at present and that it was proposed to allow 
the Superintendents of Lighthouses to exercise some powers of reappropria-
tion and also to amalgamate some of the unnecessary sub-heads. The matter 
would be settled in consultation with the. Accountants General. . ,.'. - ". 

49. Acoounts of Government Commerci4l Conrerns.-In paragraph 5 of his 
letter the Auditor General has stated-·ss follows :-

"I am especially struck on this occasion with the improvement which 
has been efIected in the presentation of the accounts of Govern-
ment Commercial concerns contained in the Accountant General, 
Central Revenues' Commercial Appendix to his Report. In 
my opinion the financial reviews of the various accounting offi-
cers have, in general, now reached a higher standard than before, 
both in the fullness and the suitability of the information sup-
plied; and the work of my auditors has thus been correspondingly 
simplified. I note also that in general, despite adverse cir-
cumstances, the financial administration of a number of the 
concerns has in the commercial sense been more successful than 
for some years past." 

The Auditor General mentioned that the account of the Lighthouse Department 
was one of the accounts which was responsible for the above comment in his 
letter. In this connection the Auditor General raised the question whether 
in view of the considerable improvement in the cODlIQercial accounts pre-
sented to the Committee and in view of the fact that the Committee had before 
them at present figures of a number of years for purposes of comparison, ad-
vance reviews of the subsequent year based on unaudited figures should be 
continued. He expressed the opinion that these reviews should be dis('onti-
Ilued as they were on the whole objectionable from the aud;tors' point of view, 

• 



being based on unaudited figures. Any information which the Committee 
desired regarding the working of any particular commercial concern in the 
subsequent year could, if necess&ry, be obtained by the Committee during the 
course of the examination of the witnesses. The Committee agreed to· the 
discontinuance of these advance reviews. The question of discontinuing 
the advance review in the case of Railways was reserved for separate consi-
deration when the Railway accounts are taken up. 

50. The Committee then took up the examination of the Appropriation 
Accounts and the connected documents relating to the Central Board of Re-
venue. 

61. New system of audit of Customs &venut.-The Committee was glad 
to note that the Central Board of Revenue has expressed its satisfaction of the 
smooth and harmonious working of the new system and its appreciation of the 
results achieved. 

52. Irregular Appropriations.-A sum. of Re. 1,900 was reappropriated 
by a Collector of Customs from the sub-head" Pay of Officers" which required 
the previous approval of the Finance Department. The Committee was in-
formed that this was done by the Collector under a misapprehension and that 
his attention had been drawn to it. 

53. Supply of Khewra saUfor Bengal.-In reply to a question by Mr. Das, 
the Committee was informed that a wagon of Khewra salt and one of Bamboo 
salt had been sent to the Bengal market as an experiment, but owing to the 
low prices of imported salt at present Khewra salt could not comptH/~ with the 
imported salt unless the former W&8sold at a price below cost. 

54. Large stock of salt at the Madras Depol.-The Committee was informed 
that the question was at present being examined on the spot by one of the 
members of the Central Board. 

55. Large stocks of Malwa opium and increase in the cost of manufacture of 
provision opium.-In view of the increasing stocks of Malwa opium the Com-
mittee desired· to have an appreciation of the position as regards the stock of 
Malwa opium and the production of opium in general, with particular reference 
to financial aspects and prospects. They desired· to know inter alia why the 
cost of manufacture of provision opium had gone up in 1932-33 although the 
sales of provision opium to Foreign Governments were being reduced. 

56. Excess under refunds.-The Committee was informed that till 1931 
all the excise duty on kerosene and motor spirit made in Burma was actually 
paid in Burma and when shipments were made out of India the Collector of 
Customs instead of making a refund merely deducted the amount from the 
duty payable so that no provision used to be made under refunds. In 1931 
the Government of India agreed to petrol and kerosene being shipped from 
Burma to ports like Bombay and Karachi in bond. When refunds were given 
at these ports they were actually paid in cash but intimation of these payments 
was received by the Collector of Customs after the close of the year. He could 
not therefore apply for additional funds. 

57. The Committee then adjourned till 2-sot P.M. 

• ~ AppeIldix XlIL t This meeting was held in connection with Railway Appropriation Accounts. 
The draft Report of the Public Accounts Committee was adopted by the Committee ... 

tM meeting held on Saturday. the 18th August 1934. at 3 P.II. 



V.-APPENDICES. 

APPENDIX I • 

• 

(FIRST QUARTERLY) 

statement showing action taken or proposed to be taken on 
recommendations, etc., so far made by the Central Publlc 
Accounts Committee which have not been finally disposed 
of. 

Part I.-Civil, Military and Posts and Telegraphs. 

Quarter ending April 1~.] 

H197FinJ) • 
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(Fm.c;T 
~ ~ action taken oTpt"oposr.d to b~ f.fl,k~n (m recommendations, etc., 

disposed 
PAR'l' I.-Civil, MilitMy and 

...... ,. 't'< ~ 

Paragraph 
Year of 

Serial of Report Recommendations or Suggestions. 
No. Report. or 

Proceedings. 

-
CIVIL (AUDITOR GENERAL). 

1 1931-32 •• 3P(fourth (a) That. the Auditor General should consider tbe best ... 
sub-para.) met-hod of dealing with the point that in the com· 

mercial accounts of the Northern India Salt Revenue 
Department royaJties on salt issued in anyone year -.,peIP" in thC' acoOJlD.~ of the following year and thus 
Vltiate the cost of production in each particular year 
&8 deduced from those accounts. 

(b) That the Auditor General should consider the com· 
panotive merits of the ca1culatioo of the contribution 
to ~ PepreciaHon Fund on a straight line m~od 
and on the sinking fund method &8 regards it. effect on 
tbe calculation of the cost of production of salt. 

2 1931-32 34P That the Accountant General, Central Revenues, should 
~ · . · . 

prepare every three years a Review of the financial 
administration of residential buildings in New Delhi 
sach &8 that prepared by hiIq.in 1933 ~ut ~ etatements 
similar to those on pages 201 and 203 of his Appro. 
priation Report for 1931·32 should be furnished "very 
year. 

3 1931·32 · . 63P · . That when the Departmental inv~tion into cases of 
finan~ial irregnlarities put forwar by audit has not 
been completed, a note t-o that effect Rhonld be made in 
tbe Appropriation Report. 

" - CIVIL (EDUCATION, JIEA.LTJI AND LAlo4"'DB.). 

4 1927-28 · . 53R · . That in view of the impending constitutional changes 
1928-29 · . 18(2) R. and the introduction of Provincial Autonomy it is not 
1929.30 · . 21(2) R and advisable for tbe Government of India to maintain 

148P. at their own expense a large stock of quinine for 8upply 
1930-31 · . 15R. to the Provincial Governments and that if tbe arrange. 
1931-32 · . lOR. ments now made for the disposal of tbe sur~lu8 stQc.k 

are successful, the Government of India shou d reconsi-
der the amount of the reserve stock toO be maintained 
by tbem. 

5 1931·32 · . 14 R. (second ThAt tbe Government of India should consider .whtlther 
sub-para.) they could not introduce in tbe areas directly adminis· 

tered by them a procedure similar to that obtaining in 
certain Pro\'inOO8, namely. where a grant-in.aid is ex-
pressed &8 a certain percentage of t.he aotuaJ expendi-
ture by an educational institution tbe amount is paid 
only after the ~roductjOn of neceSMt'y voucbers by the 
School or Col ge authorities. 

-- I 

> 
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(}tJARTERLY). 
80 jM ~ by t/u; Central Public Aooounts Committee wh~~ have ~ ~ .fin,qlly . 
CJ.(' 

f Po8l1l and Telegraph>. 

Action taken or proposed to be t&keij~ 

• 

-
Memoranda on the Committee's recommendations in (a) and (6) have been circulated, to the 
members of the Committee (Appendices VI and VII). 

Noted. 

Necessary instructions have been issued to the Princip&l Auditors. 

The Government of India will, as recommended, reconsider the position when the surplus &took 
has been disposed of. 

Relevant extract from the Committee's Report. has been forwarded to looal Administrations 
and certain Political Authorities with the request that theprocedW"J' suggested.y be 
followed in respect of the payment of equipment grants to educational institutions. The 
recommendation has also been brought to thenotioe of the Government of the North·Weat 
Frontier Provinoe. 
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(FIRST 
.sffifttftettt "una,., action taken Of' proposed to. be taken em recOmmendations, etc., 

disposed 
PART 1.-Oil'il, M·il·it.aryand 

----~--------~-------------------------------------------------

., 

Paragraph 
Year of 

.... 1 of Bepo1't 
No. Report. or 

Proceedings. 
-

6 1931-32 · . 27P . . 

7 1929-30.. 20(1) R .. 

1930-31 · . 
1931·32 · . 

8 1930-31 · . 
1931-32 · . 

9 11931.32 •• 

1 P [' Item 
33 'l. 

2 pro Item 
6 ']. 

29R . . 
llR. 

14 R (first 
sub-pan.). 

10 1931·32. • 71 P 

11 1930-31 •• 
1931·32 •• 

26R .. 
12 (6) R. 

Recommendations or Suggestions. 

CIVIL (EDUCATION, HEALTH AND LAND8~c)nc:ld . 
• 

That a report should be submitted to the Committee in 
1934 on the pGIIit,ion regarding the publication of tht' 
SanchillonogTaph. 

CIVIL (FINANCE). 

That the recommendations made by the previoua Public 
Accounts Committees, which are awaiting cOll8ideration 
in connection with the impending conmtutional changee, 
should be noted in a Special Appendix for n8008IIary 
action at the proper timtl and that the Appendix need 
not be printed 01' circulated to the Committee in 
future. 

That thia iu,m should continue to be shown in the Quar· 
terly Statement until all the C&88S included in the 
Special Appendix have been properly disposed of. 

That in C&Be8 where substantial unanticipat.eci credits 
are to be utilised to incur fresh expenditure which 
would not have been incurred but for such credits, the 
approval of the Standing Finance Committee should be 
obtained in the same way aa for jt.ems of supplement· 
ary grants. 

That arrangements should be made for the reporting, 
by Local Administrations, of all ca&e8 of theft, fraud 01' 
defalcation. etc.--a.nd not only cues requiring sanction 
to the write·off of the loss invo'\"ed-to the Govern· 
ment of India in tht'l adminiatrative Departmt'nt 
concerned to enable them to judge whether the action 
taken by the Local Administration was tlufticient. I 

I 
CIVIL (FOREIGN AND POLITICAL). 

That the Accountant General, Burma, should consult 
the Burma Government &8 to whether some system 
could not be devilled whereby a more efficient control of 
expenditure in Burma under the Appropriation 'FrOD' 
tier Watch and Ward ' could be achieved. 

CIVIL (HOME). 

That the question of the neceuity for maintaining a 
Dairy in the Andamans, if it can only be run at a lOu, 
ehould be further examined by the Government 01 
India. 

• 
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• • 

QUAHT~JRL V). 
so far maM by the Oentral Public Accounts nommittee which MV6 fWt been jiAt/IJl, 
of· 
Post, and1'elegrapln-contd. 

Action taken or proposed to be takE"n. 

---------------------
A repcrt will be submitted to the Committee as desired. 

Accepted. 

The recommendation bas been accepted and neces3&ry instructions have been issued to aU 
concerned. 

It has been decided in consultation with the Auditor General that no cha.nge in the existi ll3 
orders is necessary. A memorandum explaining the position has been circulated to the 
members of the Corumittee. (Appendix VIn). 

The Local Government is putting into operation, as an experimental measure, a scheme 
devised by the Accountant General. Burma, for the better control of this expendi ture. 

S~renuC?U8 efforts ha,:e bee~ made to reduce the 1088 on the Dairy Farm and the qaeetioll' 
IS agun under conslderatlOn. It does not seem possible at preiI8Ilt. toO cloee down the Dairy 
'Farm. 
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(FIRST 
~ s1wwi,rtg action taken Of' 'fW01J08ed to be taken on recmnmendations, etc., 

dispoSed 
PART I.-Civil, Military and 

8edaI 
No. 

Year 
of 

Report. 

" " - - ". ""- I" 

Paragraph 
of 

Report 
or 

ProoeediDp. 

Recommendations or Sugge&tioll8. 

----r-------~------_+-----------------------------------I 

12 1931-32.. 50 P 

13 1931·32. . 37 P 

J4 1930-31 •• 

1931.32 •• 

]5 1931.32 .. 

'6 1931-32 .. 

17 1931.32 .. 
, "0 0"' I , I 

I r 

1 R (Mili-
tary Ac-
OOtIDtIJ 
Com-
mittee). 

3 R (Mili. 
tary Ac-
oounts 
Com-
mittee). 

6 R (Mili-
tary Ao-
counts 
Com-
mittee). 

7 R (Mili-
tary Ac-
counts 
<mn-
mittee). 

10 R (Mili-
o tary Ac-

; Counts 
"CofD." " 
mittee). 

cIV'IL (HOME)--cotteld. 
That the result of the investigation of the question 

whether the Government of India could manage with 
only one chartered steamer in the Anciamana and 
leave the Forest Department there to arrange for the 
service of private steamers, where ne<'688&l"Y, should be 
intimated to t.he Committee in 1934. 

CIVIL (INDUSTRIES AND LABOUR). 

That a memorandum should be furnished to the Com· 
mittee on the subject of large outstanding balance re-
lating to 1928-29 and previous years and representing 
unreali8ed price of the publications Raid by thE! C(mtral 
Publication Branch. 

MILITARY. 

That everything ~8ible 8hould be done to aooelerate 
the work of 8implifying the existing Army ReaulatioDB 

>0 and that, having got the baaio rules applicable to the 
various classes of personnel, the Army Depart-
ment should resist any tendency to issue special orders 
to meet individual cases outBide the ordinary regula-
tions. 

That the Army Department should carefully examine the 
question whether the total expenditure on special pro-
gramme meaaureB could not be reduced in new of the 
fall in prices a8 the Original estimate of the cost of 
these meaaures was framed before such fall. 

That, in order to prevent olaims of the Army 
Department against other Governments, etc.. being 
overlooked. the Financial Adviser. Military Finance, 
should consider whether some arrangements could not 
be made to review periodically as far as practicable all 
agreements with outside parties which entitled them to 
concessions. 

That the Military Accountant. General should consider 
whet·her a procedure similar to that on the Railway 

" aide, under Whif~ all oaaes in which there i& doubt as to 
the proper sa.nctioning authority and all important 
cases are referred for pre-audit or for advice to· "~he 
Chief Accounts Officer who acts as a Financial Adviser, 
cannot be introduct"d on the Army side. 
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• 

QUARTERLY). 
• 

80 far made by the Central Public .A ooounts C~ which ·kave .noI,lMm. fi..~ 
f)f· 
Posts and T elegrapks--<Jontci. 

Action taken or proposed to be taken. 

I------------------------______________________________ ~-----~-----
The Government of India have deoidedDot to charter another steamer on the expiry of the pre-
sent "harter of the second steamer on May 3], 1914 . 

. A Mt"morandum explaining the position will be oireuiated to the members of the ~ComiDittee 

The draft basic rules in respect of civilians and pErsonnel subject to the Indian Army Adt and 
Indian Air Foree Act have been completed and have been oircolated to Branohes of Al'IIly"nd 
Royal Air Force Headquarters for comment. 

The prellent position in regard to the re-equipment programme has been dealt with in paragraph 
6 of the Appropriation Accounts of the Army, Marine andMilitary Engineer Servioes for 
1932-33 copieS of wliib1i -have ImeHeirt:lWat«l to tim membmeof thePablie~nfII' eom· 
mittee. A full and up-to-date statement on the subject will be circulated by the Army 
Secretary to the Military Accounts Committee ·before they meet again. t 

Reference is invited t.o item 5 of Appendix: A to the Military Appropriation Aooountsfor 1932-33. 
The statement referred to therein is still under preparation by the Army Department. 

Instructions have heen issued by the Engineer-in-Chief to the effect that Controllers of Military 
Accounts shonld be furni~hed with copies of reports made bythelooal Engineer authorities 
to their superior authority in regard to works undertaken \vithout proper sanction. 

• Since cire.ula.ted, vide ApJ:tmdix XII. 
t Since cir,:,'uiated. t·ide Annexure III to Proceedings of Military Accounts Committee, page 

2l8upra. 
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,FIB8T 
·BIraI __ IiotMg adion takeR or pro-]J08t!Jl '.0 be tabm Oft recommendations, etc., 

cliBpOHtl 
P.ART I.-OWal, MiliJMy and 

Year 
Parap.ph 

of 
8IIirJ of Repon BeooIDJlleDda.tioD8 or SuggestioDtl. 

No. Report. or 
PIOoeedinp. 

. 
KILITARY -cotICld. 

18 1931-32 •• llR ()[ili. That the Committee would like to have a ~ 
tary Ao. 1934 as to the steps taken in the direction of . . 
counts some procedure to avoid in future IUch mistakee .. the 
Com- one brought to their notioe in 1933 in a case in whioh 
mittee). certain machinery, which had actually been diapoaed of 

in 1908, continued to be shown in the accounts upto 
1929·30. 

POSTS AND TELEGRAPHS. 

19 1931-32 •• 13 R (third That the position as disolosed in the Appropriation Re· 
sub-para.). r;rt of the Posts and Telegraphs Department for lQ:U· 

2 and in previous :r;rts is 1IJl8&tiafaotory and that 
the Government sho d take urgent action to remov" 
any defects existing in the organisation of that De· 
partment. 

10 1931-32 •. 66P .. That the preaent method of working out the figures of 
percentages of the cost of establishment to expendi. 
ture on works in the Poets and Telegraphs Department 
doea not serve::a useful &,urpoee uid that a report 
should be submi to the mmittee in 1934showiDg 
the results of the enquiry undertaken by the Financial 
Adviser, Poets and Telegraphs. 
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• 
QUARTERLY) .• 
!OJOIf mode by the Oenkal Public A-OC01J,nts Oommittee which have not b&m finaU?1 
of. 
PiiBts and Telegraphs-eoncld. 
------------------------_.-

Action taken or proposed to be taken. 

The question is still under examination by the administrative authorities concerned at Head. 
quarters. 

Neceeaary action has been taken. 

The matter is receiving coll8ideratioo hut it will be80me time before final conclusioD8 can be 
arrived at. 



APPERDIX U. . 
Statement comparing eiiJeoditurtwith grants for 1932·33. 

Number and name of Grant or 
Appropriat on. 

PART L-CIVIL. 

A.-ExPENDITURE CHABGED TO 
REVESCE. 

16. Customs: 
Voted 
N()1I.-~d • 

17. Taxes on Inrome : 

18. Salt: 

19. Opium: 

20. ~tamps: 

21. Forest: 

Voted 
N Oft-t,'OIed • 

Voted 
S ()1I.·voted • 

Voted 
N 0li·voted . 

Voted 
Son.voted . 

Voted 
Son-voted • 

22. Irrigation, etc.-Ch!\r~ed to 
Revenue. 

Voted . 
"'" on-t'oted, • 

. -
Final Grant 

or 
Appropriation. 

Ri. 

60,88,000 
31,09,561 

79,21,000 
2,88,610 

71,42,000 
43,74,224 

83,69,000 
1,59,500 

13,24,000 
70.997 

5,12,000 
1,60,851) 

3,84,000 
2,84,905 

25. Interest on OtaIiiity Debt. .-
etc. : 

Voted 
Non-voted • 

::!H. Interest on Miscellaneous 
obligations : 

Voted 
Son-voted • 

27. Staff, Household and Allow-
ances of the Governor 
General: 

Voted 
Non-tJOIed • 

28. Executive Council: 
Voh:d 
Non-voted • 

29. Coundl of Stat~ : 
\'ott>d 
NOTI-1Joted • 

:V)9, 1 0,000 
6,4:;,26,000 

49,49,000 
8,3L,00,2t7 

4,37,000 
8,74,121 

84,800 
4,27,8.18 

1,30,000 
46,640 

Expenditure. 

Re. 

60,20,903 
31,12,891 

74,03,860 
2,87,~86 

69,17,279 
43,68,841 

82,32,535 
1,54,944 

12,70,597 
8',1~1 

4,9.1,797 
1,63,579 

4,36,133 
2,87,771 

3,08,97,635 
6,63,2'!,036 

;,0,93.368 
8,22,49 .. 1'17 

4,28,304 
8,64,937 

79,571 
4,26,R2Z 

1,13,521 
42,706 

Expenditure &8 ooinp8.iijd 
}Vith Grant 

or Appropriation. 

Less than More than 
Granted. Granted. 

&s. 

67,097 

5,17.140 
1.024 

2,24,721 
5,383 

1,36,465 
4,556 

53.403 

18,203 

12,36.') 

8,696 
9,184 

5,229 
1,016 

11\,479 
:~,9.'U 

&s. 

3,330 

IS.1E. 

2,'121; 

52,133 
2,866 _ 

17,96,0,1~ 

1,4- •• :168 
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~umber and name of Grant or 
Appropriation. 

30. Legislative Assembly and 
Legislative Assembly 
DepartIll'8ht: 

Voted • 
Non-voted • 

31. Foreign and Political 
Department: 

Voted 
Non-fJOled • 

32. Home Department: 
Voted . 
Non-voted • 

33. Public Service Commisaion: 
Voted 
Non-voted 

31. 14islative Department: 
Voted 
N on.-fJOled 

35. Department of Education, 
Health and Lands: 

Voted 
Non-voted • 

36. Finance Department: 
Voted 
Non-t'oled 

38. Commerce Depa.rtment : 
Voted. 
Non-voted 

39. Army Department: 
Voted 
Non-t'oled 

40. Department of Industries a.nd 
Labour: 

Yotoo . 
Non-rated 

41. Central Board of R.evenue: 
Vot<,d 
Non-voWl • 

4:2. Payments to PrO'-incial Gov-
ernmentfol, etC', : 

. Voted 
N,Jh-t'oIed • 

~. Aodit: 
Voted 
Non-voted • 

4.4. Adminilltratton of Jnstire: 

Voted 

55 

Final Grant 
or Expenditure. 

Appropriation. 

Ra. 

8,29,000 
94,100 

7, 74,OOJ 
2,02,000 

5,48,000 
9,41,033 

1,43,000 
2,03,1f)(} 

2,93,000 
1,82,710 

5,25,000 
1,43,262 

9,32,000 
2,30,781 

3,39,000 
1,26,289 

4,54,000 
89,237 

4,42,000 
1,13,200 

1,45,'100 
94,912 

2,«,000 
1.31,79f} 

85,46,COO 
7.97,140 

51,000 

R8. 

8,13,747 
78,285 

7,22~070 
1,91,295 

5,28,935 
9,49,532 

1,42,502 
2,01,870 

2,70,324 
1,82,300 

5,12,603 
1,45,996 

8,82,433 
2,30,23.1 

3,19,1l9 
I,U,S09 

3,94,403 
88,575 

4,24,107 
1,14,000 

1,41,556 
94,759 

1,45,560 
1,31,876 

82,46,644 
7.81,386 

04,601 

Expenditure as compared 
with Grant 

or Appropriation. 

Less than More than 
Granted. Granted. 

R8. 

51,930 
10,705 

19,065 

498 
1,230 

22,676 
410 

12,397 

~~,5671 
548 

19,881 
1,780 

;;!l,59i 
662 

17,893 

3,444 
1 _" a.:J 

98,440 

2,99,356 
9.754 

. 2.:UIP 

R8. 

8,499 

2,7;)4 

800 

86 



56 I Expenditure .. oompared 
with Grant 

Final Grant or Appropriation. 
Number and name of Grant or or Expenditure . 

Appropriation. Appropriation. 
Lesa than )(0l'8 than 
Granted. Granted. 

Ra. Ra. Rs. Ba. 

40. Police: 
Voted · 1,93,000 1,81,OII 5,989 · . 
Non.-fJOkd 

46. Porta and PiIotage : · 10,312 9,669 643 •• 

Voted · 10,54.000 10,08,353 46,647 · . 
N oa-tJOIetl · 9,14,460 8,99,663 14,887 · . 

7. LightJaousee and Light-
ships : 

Voted · 11,43,000 9,04,678 1,88,322 .. 
48 

N oa-flOl«l · 26,366 26,782 · . 416 
• Survey 01 IDItia : 

Voted · 15,79,000 16,38,402 · . 60,402 
NOft-fIOWl · 5,66,000 6,62,301 · . 7.&01 

Meteorology : 
Voted. · 17,80,000 17,65,097 19,403 · . 
NOfHIOted · 87,800 90,706 · . 1,906 

liO • Geological SlIney : 
Voted · 1,60,000 1,08,571 1,428 · . N on-tJOteti · 2,16,600 2,18,619 · . 3,019 

• Botanical ~urvey : 
Voted · 1,36,000 1,31,869 3,131 .. 
N on.-f1OIetl · 28,820 28,067 763 .. 

Zoological Snrvey : 
Voted · 81,000 79,476 1,624 -Non-voletl · 60,120 60,110 10 ., 

• Archneo1OC: 
Voted · 8,86,000 8,46,732 39,268 · . 
~"on-roIeJl · 1,.'9,416 l,2..J,910 16,606 · . 

• Mines: 
Voted · 1,18,000 1,17,846 105 · . 
NOA-fJOWl · 1,04.042 l,04,tJ09 · . 66'1 

• Other Scientific Departmente 
Voted · 2,68,000 2,65,578 2,m · . 

• Education: 
Voted. · II,M,OOO 11,82,621 1,379 · . 
~Von-fJOled · 41,946 40,633 1,412 · . 

• Medical Services: 
Voted · 6,13,000 5,03,678 59,322 .. 
Non-tJOtetl 

58. Public Health: · 2,10,140 2,06,273 4,461 .. 
Voted · 6,59,000 6,04,094 04,406 · . Non-fJOted · 1,67,4Oe 1,68,661 · . 1,166 

59. Agriculture : 
Voted · 13,12,000 13,07,671 4,32Q .. 
N on.-tJOttd · 98,179 96,692 1.487 .. 

60. Imperial Council of Agri-
cultural Research Depart-
ment: 

Voted . . 6,38,000 6,37,482 518 · . 
Non.voted · 67,071 68,667 · . 1,680 
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• . 
• Expenditure as compared 

with Grant . Final Grant or Appropriation. 
Number and name of Grant or or Expenditure. 

Appropriation. Appropriation. 
Less than More than 
Granted. Granted. 

-
Rs. Re. Rs. Ri!. 

61. Civil Veterinary Services : · Voted. · 6,02,000 5,74,123 27,87i · . 
Non-t'Oted · 60,600 61,062 · . 462 

62. Industries: 
Voted · 1,48,000 1,35,293 12,707 · . 
Non-voted · 12,050 11,916 134 · . 

63. Aviation: 
Voted 9,05,000 9,31,939 · . 26,939 
Non-voted · 1,100 1,103 · . 3 

64. Commercial Intelligence and 
Statistics : 

Voted 2,60,000 2,58,302 1,698 · . 
Non-tloted · 46,000 45,434 566 · . 

6 5. Census: 
Voted · 5,79,000 4,37,106 1,41,894 · . 
Non-voted 1,91,060 1,83,369 7,691 · . 

66 . Emigration-Internal: 
Voted. · 23,f)OO 21,173 1,827 · . 
Non-voted 8,900 8,380 520 · . 

7. Emigration-External: 
Voted · 1,93,000 2,21,675 · . 28,675 

6 

Non-t'Oled 49,833 55,705 · . 5,872 
8. Joint Stock Com~nies : 

oted · 1,15,000 l,ll,1O1 3,899 · . 
6 

Non. voted · 12,502 11,454 1,048 · . 
6 9. Mjeoellanoous Departments: 

Voted 4,54, ()()() 4,39,327 14,673 · . 
Non-voted · 53,662 51,077 2,585 · . 

O. Indian Stores Department: 
Voted · 6,61,000 7,44,153 · . 83,153 

7 

Non.tlOled 1,32,500 1,31,407 1,093 · . 
1. Currency : 

1,57,526 Voted · 46,06,000 44,48,474 · . 7 

Non.voted 1,64,300 1,67,463 · . 3,163 
7 2. Mint: 

Voted · 21,60,000 18,27,988 3,32,012 · . 
Non. voted · 72,200 71,722 478 · . 

3. Civil Works: 
Voted · 1,82,15,000 1,66,49,682 15,65,318 · . 7 

Non·voted · 10,81,540 10,66,423 15,117 · . 
7 4. Superannuation Allowances 

and Pensions : 
Voted · 73,99,000 76,60,394 · . 2,61,3~ 

Non·t·oted · 2,09,29,400 2,07,98,604 1,30,796 · . 
5. Stationery and Printing: 

33,03,334 6,36,666 Voted 39,40,000 · . 7 

Non·voted · 39,742 39,022 720 · . 
6. Miscellaneous : 

Voted 10,64,000 10,27,317 36,683 · . 7 

Non-voted · 34,66,066 34,36,411 19,656 · . 
B 
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Expenditure as compared 
with Grant 

Final Grant or Appropriation. 
Number and name of Grant or or Expenditure. 

Appropriation. Appropriation. 
Less than More than 
Granted.. Granted. 

Ra. Rs. Re. Ra.. 

76A. Expendit.ure on Retrenched 
Personnel charged to Re-
venue : 

Voted · 19,25,000 12,52,112 6,72,888 · . 
N O'Il-roted · 3,41,000 3,37,628 3,372 · . 

76B. Miscellaneous Adjustment.8 
between the Central and 
Provincial Government.8 : 

Voted · 22,000 22,345 · . 346 
Sora-rotea · 1,91,820 1,91,820 · . · . 

77. Refunds: 
Voted · 94,77,000 1,06,77,228 · . 12,00,228 
N ()7I,-rotea · 2,36,91,133 2,22,35,182 14,55,951 · . 

78. North-West Frontier Pro· 
vince : 

Voted · 1,00,18,000 10,02,115 90,15,885 · -N ()7I,-fJOted · 2,14,22,661 2,13,45,460 77,201 · . 
79. Baluchistan: 

Voted · 27,00,000 26,08,464 91,536 . · . 
Non-voted · 41,56,000 41,16,3Z5 39,675 · . 

SO. J>elhi: 
Voted · 44,89,000 44,54,309 34,691 · -N ()7I,-voted · 2,97,686 2,78,166 19,520 · . 

81. Ajmer.)Ierwara: 
Voted · 13,53,000 13,28,601 24,399 · . 
Non-voted · 1,28,400 1,30,681 · . 2,281 

82. .Anda.mans and Nicobar 
Islands : 

Voted · 31,49,000 31,50,207 · . 1,207 
Non-voted · 2,27,275 2,22,529 4,746 · . 

83. Rajputana: 
Voted · 4,19,000 4,07,155 11,845 · . 
Non-voted · 7,19,910 7,17,073 2,837 · . 

84. Central India : 
Voted 3,88,000 3,48,146 39,854 · . 
Non-voted · 6,11,9(j7 6,14,466 · . 2,608 

85. Hyderabad: 
Voted · 2,71,000 2,56,658 H,342 · . 
Non-voted · (j,73,430 5,76,889 · . 3J59 

@5A. Aden: 
Voted · 4,31,000 4,07,460 23,540 · . .I..Von-tded · 28,860 29,087 · . 22'1 

86. Expenditure in England 
under the Control of the 
Be cretary of State : 

Voted · 2O,a,OOO 19,85,995 28,005 · . Non-voted · 18,28,000 18,18,560 9,446 · . 
.. 
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• 

Number and name of Grant or 
Appropriation. 
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Final Grant 
or Expenditure. 

ApproPrlatioll. 

Expenditure as compared 
with Grant 

or Appropriation. 

Less than 
Granted. 

More than 
Granted. 

------------------------~-----------I-·-----------I----------~--------~ 

87. Expenditure in England 
under the Control of the 
High Commissioner: 

Voted • 
N on-tJOted • 

Euue .... 
Eccluia8tical. • • • 
Political . . • • 
Frontier Watch and Ward. . 
Te1'ritorial and Political Penaions 
Bangalore • . . • 
W utern India 8tates Agency . 

Total {
Voted 

NOT/-voted • 

B.-ExPENDITURE CllARGED TO 
CAPITAL. 

88. Ca.pital Outlay on Security 
Printing . . 

89. Forest Capital Outlay . . 
90. Irrigation Works-not charg-

ed to Revenue . . 
93. Capital Outlay on Currency 

Note Press. . . 
94. Capital Outlay on Vizaga-

patam Harbour : 
Voted . 
Non-voted • 

95. Capital Outlay on Light-
houses and Lightships . 

96. Commuted Value of Pen-
sions : 

Voted • 
N cm.-voted • 

96A. Expenditure on Retren-
ched Personnel charged to 
capital: 

Total 

Voted • 
N on.-t'Oled • 

{
Voted • 

NM-voted • 

Ra. 

23,59,000 
36,96,000 

2,22,000 
26,86,156 
86,82,725 

1,02,97,606 
31,45,000 
12,77,866 
14,43,800 

17,46,70,800 

27,53,49,296 

4,000 
1,000 

1,000 

4,000 

55,52,000 
3,000 

1,000 

40,61,000 
25,14,300 

23,00,000 
1,93,300 

1,19,24,000 

27,10,600 

Rs. 

23,08,037 
36,28,841 
2,11,259 

26,69,805 
85,95,046 

1,02,10,072 
30,82,717 
12,66,161 
14,06,462 

RB. 

50,963 
66,159 
10,741 
15,3M 
87,679 
87,534 
62,283 
11,705 
37,338 

16,14,29,478 1,51,00,166 

27,40,91,004 31,28,464 

1,107 

-3,83,512 

52,38,430 
3,771 

49,84,730 
29,03,999 

10,72,462 
1,91,079 

1,09,13,217 

30,98,849 

2,893 
1,000 

1,000 

3,87,512 

3,13,570 

1,000 

12,27,538 
2,221 

19,34,513 

2,221 

Rs. 

18,58,844 

18,70,172 

.. 

. . 
771 

, . 

9,23,730 
3,89,699 

9,23,730 

3,sa 470 



umber and name of Grant or 
Appropriation. 

c • ·-DISBl7RSBmun-s OF LOANS AND 

98 
99 

_~D"ANC1!:~ .• 

· Interest Free Advances · · Loans and Adl"ances bearing 
Interest . . · 

Total : 
Voted · 

Total Civil . . · 
Voted · ~ Oft.-voted · 

ART II-POSTS .A!-<il) TELE-p 
GRAPHS. 

A • ExPENDITUBE CHARGED TO 
REVDUB-

• Indian P08U! and Telegraphs 
Department: 

Voted · N Oft,-ooted · 
B • Exl"DDITUBE CRA1lGED TO 

VA.PITAL--

I. Capital Outlay on Indian 
P08t8 and Telegraphs De-

9 

partment: 
Voted · Non-voted · 

Total Postl! and Telegraphs 

Voted · Non-fJOtM, · 

60 

< 

Expenditure &8 compared 
with Grant 

Final Grant or Appropriation. 
or Expenditure. 

Appropriation. 
Less than More than 
Granted. Granted. 

&S. &S. Ra. Rs • 

66,34,000 66,33,204 796 · . 
12,71,31,000 7,74,58,682 4,96,72,318 · . 

13,37,65,000 8,40,91,886 4,96,73,1l4 · . 

59,84,19,696 53,36,24,434 6,98,38,478 50,43,216 

32,03,59,800 25,64,34,581 6,67,07,793 27,82,574 
27,80,59,896 27,71,89,853 31,:JO,685 22,60,642 

10,67,90,000 10,10,97,369 56,92.631 · . 
95,59,000 94,83,996 75,004 · . 

23,13,000 14,80,202 8,32,798 · . 
2,000 1,299 70} · . 

1l,86,64,OOO 11,20,62,866 66,01,134 · . 
· . 

10,91,03,000 10,25,77,671 65,26,429 · . 95,61,000 94,85,f!95 75,10 lj 



• 
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Number and name of Grant or 
Appropriation •. 

61 

Final Grant 
or Expenditure. 

Appropriation. 

Expenditure as oompamd 
with Grant 

or Appropriation. 

Lesathan 
Granted. 

More than 
Granu,d. 

---------------------------r-----------I------,-------I------------t------------

PART III.-RAILWA\S. 

A.-ExPENDITURE CHARGED TO 
REVENUE. 

1. Revenue--Railway Board : 
Voted . 
J.\' on-voted • 

2. Revenue-Inspection: 

3. Revenue-Audit 

Voted 
Non-voted • 

Voted . 
N on-t·oted • 

4. Revenue-Working Expen-
ses-Administration: 

Voted . 
Non-lloted • 

5. Revenue-Working Expen-
ses--Repairs and Main-
tenance and Operation : 

Voted 
-";on-voted . 

6. Revenue-Companies and 
Indian States' share of 
surplus profits and net 
earnings: 

Voted 

9. Revenue-Appropriation to 
Depreciation Fund--Com-
mercial: 

Voted 
10. Revenue-Appropria.tion 

from Depreciation Fund: 
Voted 

II. Revenue-Miscellaneous: 
Commercial. 

Voted 
Nan-voted . 

12 •. Revenue-Appropria.tion to 
the Reserve Fund • 

13. Revenue-Appropriation 
from the Reserve Fund • 

HI 97FinD 

Ra. 

8,15,000 
4,12,000 

71,000 
2,83,000 

12,24,000 
4,8S,000 

10,09,50,000 
1,02,18,000 

36,76,00,000 
1,40,000 

80,00,000 

13,31,00,000 

14,94,16,000 

6,50,000 
9,39,000 

Rs. 

7,94,816 
4,16,045 

74,008 
2,'1'1,738 

12,52,640 
4,89,36'1 

9,98,07,529 
1,01,20,069 

36,72,72,300 
1,."3'1,2fJ2 

65,20,731 

13,33,15,627 

16,57,63,635 

3,82,602 
9,51,283 

Rs. 

20,184 

5,262 

11,42,471 
97,931 

3,27,700 
2,798 

14,79,269 

2,67,398 

Rs. 

4,045 

3,008 

28,640 
4,361 

2,15,627 

1,63,47,63;,) 

12,283 

I' 



Number a.nd. name of Grant or 
App1'9priation. 

( 

Final Grant 
2t' ~nditur' 

Appropiia~l~ 

Expenditure ... oompared 
with Grant 

or Appropriation. 

Leu than 
Granted. 

)(01'8 thaD 
Granted. 

-==~~~~~~~_=I-__ --_--_-_-___ -r_-_-~-.. -.--~_-... -~_-.-... -.. -.-_-.Ir-_-.-_-._.-___ .. '---- .... - - - .... -- _.----" 
Ra. Ra. Ra. Ra. 

14. Revenue-Strategic Lines : 

Voted · 1,87,69,000 1,84,95,424 2,73,576 · . 
NOJa-~ · 5,34,000 ~,48,4QO · . 14.10() 

8IDk lltJiltoa.y8 Bewra~iflhrut 
~u-r,' " 

1. 1 tilet"u1 Oft Ikbt : 
.. \-ofl-roUd · 31,60,60,000 31 ,56,9.J,37 3 3,65,627 · . 

~ 1Rle1'u1 Oft capital oo,-.~ 
- trilwted by CompaJa;e.s : 

Non-oohd · 1,33,70,000 1,33,.'j7,944 12,056 · . I 

{VOted · 78.05,95,00() 79,36,79,312 35,10,698 1,66,N,910 
Total 

NOft-t'oted · 34,24,41,000 34,19,92,~21 4,83,fJH 3S,~ 
• 'i 

B.-ExPD"DITU1L¥ ClLUIGED TO 
CAPITAJ". 

7. Capital-New construction6-
1,00,60,000 55,58,~ ~,Ol,l~ Voted . . . 

Non-vohl · 1,17,000 1,19,3 · . 2,321 
8. Capital-Open Line Works-

Voted · 3,05,50,000 -25,10,427 3,30,60.427 · . 
Non-tooted · 1,23,000 1,76,528 · . 53,D28 

DiScharge of Debentures-
Non-voted. 44,32,000 20,62,414 23,79,586 · . 

16. Capital-Strategic Line- · I Voted · 8,00,000 -22,60,007 3~MJ1'~f · . Non-voted · 1,000 716 '84 · . 

C- · 4,14,10,000 7,88,446 4,00,21,554 -Total 
Non-voted • 46,73,0011 23.48.985 23,,79,870 6S,8DD . , _. 

Total n..n,raya · 1.16,91,19,00.1 1 ,13.88.09.1~ 1,~¥..Q,~Pl ~.ft,¥,¥O 

Voted · 82,20,06,()(X) 79,44,67,758 4,41.32,152 1,6(;.94.910 
Non-vo'ed · 34,71,14,000 34,4.'1,41,406 2A.q~,,4U fl!J-960 

'",~. ---' .... , .. '~' ...... 
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• . 
• Expenditure as compared 

·thG~ . . Final Grant rppropnation • or 
umt,r Ad ~~ o! G~t o~ Pf ~t1lll'. 

ppropnation~ ~ Pf!Opri~pon. 
" , 

Leslthan More than 

N 

Granted. ~ntM. 

PART IV.-MILITARY. R8. R8. R8. RI. 

-EXPJUmITUBE CHABGBD TO 
RBVENUE. 

rmy-
India · 34,91,25,000 34,91,13,000 12,000 · . Ew;lilnd · · 10,81,18,000 10,81,64,000 5,5~,OOO · . 

A 

rine-
India · 40,04,000 39,63,000 41,000 · . England 27,64,000 27,32,000 32,000 · . 

ilitary Engineer Service8-
India · · · 3,77,70.000 3,7'l,3O,000 40,000 · . England · · 5,73,000 5,71,000 2,000 , . 

ransfers to Military Reserve 
Fund- · · 13,78.000 1.,77,000 .. !w.QOO 

T 

I 
T ou.llrliliW:y- -I -

I 
Non-voted · 50,43,32,000 I 50,37,50,000 6,81,000 99,0()() 

i ------

Gran~ Tutal · 2,39,1)5,34,696 2,28,82,~,464 12,41,16,308 2,18~~O78 

Y9ted · 1 ,25,,1 ~,67,&\)O 1,15,34,79,910 11, 't3 .. titi .. 314 l~~,17~~ 
Non-voted · 1,13,90,66,896 1,13,47,66,554 67,50,934 24,50,592 

- . .. 
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APPERDIX m. . 
LirrTBR FROM SIB ERNEST BURDON, KT., O.S.I., C.I.E., 1.008., AUDITOB 

GENERAL IN llmu, TO TBB SECBlITARY TO 'lBll GoVllBlOlDT 01' 
lYDIA, FINANCE DEPABTJIENT, No. T.-198-REP.l4-84, DATBD TBB 
28TB MAY 1934. 

SUDJECl' :-Appropriation Account8 of tAe Oentral Government (Oit,-il) 
for the year 1932-33, awJ the Report thereon, of the Accountant Geaeral, 
Central Revenue8. 
In &cuordance with the provisions of rule 15(1) of the Auditor 

General's Rules framed under Section 96D(1) of the Government of India 
Act, I have the honour to transmit herewith two copies of the Appro-
priation Accounts of the Central Goyp.rnment (Civil) for tht' year 1932-33 
and the Report thereon of the Accountant Oeneral, Central Revenuea, 
together with two copies of the Commercial Appendix to these documents 
prepared by the: Accountant Gene:ral, Central Revenues, for submission 
to the Public Accounts Committ.ef'l and for ne~9ary action by the 
Government of India. The documents deal Wlth Central Civil 
transactions (excluding those reInting to Hai1ways and Posts and 
Telegraphs) booked and audited not only by t.he Accountant General, 
Central Revenues, but also by other accounts and audit officers. 

2. Two copies of the accounts of receipts and disbursements of the 
Secreta.ry of State and the High Commissioner for India, on hehaH of the 
Central Government, under the hea.d!! other than those relating to 
Milita.ry Services, for the year 1932-33, together with two copies' of the 
rele~ant Appropriation Ac(;.)unts, and th~ reports thereon prepared by 
the Auditcr, Indian Home Accounts, are also forwarded hljrewith. 

3. I aiso append a consolidated ~atement (Statement· " A ") of all 
Central VoW Grants and Non-voted Appropriations for the year 1932-33, 
the expendit.ure incurred against them and the variations between the 
two. Further statements (f4tatements H n" and "0") show the 
excesses over "VotRd" Grants and "Non-voted " Appropriations, 
which require the vote of the Legislative Assembly, and the sanction of 
the Finance Department of the Government of India, respectively. 

4. The Appropriation Accounts and the Report of the Accountant. 
General, Central Revenues, together with the Appendix oontaining the 
C{)mmercial Accounts have, as usual, heen subjected to a detailed 
examination in my office and are found generally to be in order: and, as 
regards the Accounts and the Report taken as a whole, I wish to draw 
particular attention to the fact that 88 a result of continuous evolution 
in recent··"Years, directed by accumulating experience of the practical 
requirements of the Public Accounts Committee, the present report of 
the Acco~tant General is sO-.framed, both in content and arrangement, 
that additional comment of a specific kind by the Auditor General is 
rendered almost entirely superfluous. It will be observed thM the 

• Not printed &8 part of thia letter. but see AppendixIl. 
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actual report of the Accountant General covers only 30 pagf's or so an" 1 
have satisfied myself that in this compass the Accountant General haa 
drawn attention directly or indirectly to everything of real importance. 
The position is similar in the case of the Appendix containing the Com-
mercial Account.s and the Accountant General's general review of the 
results of the audit of these account.s. At the same time, further to 
promote the convenience both of the Public Accounts Committee and of 
the Administrative Departments of the Government of India concerned 
with the Appropriation Aceounts, I have, on this occasion, added to the 
documents forwarded, a" Key" statement (Statement D) in which I 
have brought together) grouped according to Departments of the 
Government of India,-

(a) FiJstly, a reference 1.0 each of the Appropriation Accounts of 
grants and appropriations for which each of t.he several 
departments is responsible, and 

(b) Secondly, linked wir,h the references to the Appropriation 
Account of each grant, etc., enumerated a8 in (U) preceding,. 
all points of importance arising out of such account which 
the Accountant General has brought to notice either in 
hid general analysis or elsewhere. 

Past experience leads me to believe that this will be conducive to 
orderly, comprehensive and expeditious examination of the material 
both by the Departments of the Government of India which may be 
called upon to give evidence and by the Public Accounts Committee. 

o. Being a.bsent on leave last summer I did not myself deal with the 
Appropriation Accounts and Report of the Central Government (Civil) 
for the year 193] -32, a.nd 1 am etlpecialiy struck on t.his occasion with the 
improvement which has been effected in the presentation of the accounts 
of Government C..ommercial concerns contained in the Accountant 
General, Ct-ntral Revenues' Commercial Appendix to his Report. In 
my opinion the financial reviews of the various accounting offi_cers ha ve, in 
generaJ, now reached a higher standard than hefore, both in the nlllness 
and the suita hility of the .infOl'IIlation supplied: and the work of my 
auditors has thus been corresp<>ndingly simplified. T note also tho.t in 
general, despite adverr,e circumstances, the financial administ.ration of a 
numbel' of the concerns has in the commercial sense been more succet)8ful 
than for some years past. 

6. In accordance with rec~nt precedent I attac11 Ii statement (State-
ment E) giVIng particulars of the overdrafts on current account taken 
by Provincial Governments at the expense of the Central Government. 
A comparison of the figures of 1932-3it with those of 1931-32 shows 
that a marked improvement in t.he general position occurred. The 
highest Dt:.t overdl'aft was Re. 181 lakhs in the month of December 
1932. As on previous occasions, the province most heavily and most 
continuously overdrawn W88 Burma, closely followed by Bengal. Bom-
bay, the Central Provinces a.nd Bihar and Orissa also had to incur very 
considerable o,brdrafts for the purpose of financinlZ their current account. 
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STATEM~NT B (Paragraph 3) . . 

(1932-33.) 
statement showing the excesses over Voted Gra.nts which reqllire the 

vote of the Legisla.ture. 

Item 
No. 

Name of Grant. 

-----------
I 

1 

2 

3 

4 

5 

6 

7 

8 

I 
22.-Irrigation, etc., charged I 

to Revenue . • 

26.-In1 erest on Miscellaneous i 
'lbligations . 

48.-Survey of India . 

63.-A ~ iation 

67.-Emigration-Enema] 

70.-Indian Stores Depa1t- ' 
~nent ' 

74.-SuperannuatioIls Allow- ; 
i mces and Pensions 

76-B.-~liscellaneous adjust-
J aents between the 
c :entral and Provin-
cial Governments 

9 77 .-Refund!!' 
I 

10 82 __ Anuamans and Nicobar i 
Jslands . 

11 196.--Cm,lmUted Value 
Pensions . 

12 2.-Revenue Inspection 

13 3.-Re\'enue Audit 

of 

14 

15 

9.-Revenue-Appropria-
tion to Depreciation 
}o'und·-Commercial . 

lO.-Revenue-Appropria-
tion from Deprecia-
lion Fund 

, Excess 
Actual Final 

Grant. I Expenditure. 
I 

I requiring the 
I vote of the 

Legislature. 

R8. 

3,M,OOO I 
I 
i 

49,49,000 I 
I 

15.79,000 I 
I 

9,05,000 I 

1,93,000 

6,61,000 

73,99,000 

22,000 

94,77,000 

31,49,000 

40,61,000 

71,000 

12,24,000 I 

13,31,00,000 

14.94.16,000 

Ra. 

4,36.133 

50,93,368 

16,39,402 : 

9,31,939 

2,21,675 I 
j , 

7,44,153 
f 

22,345 ! 
i 
I 

1.06,77,228 1 

I 
\ 

31,50,207 1 

49,84,730 I 
74,008\ 

12,52,640 I 

13.33,15,627 

I 16,57,63,635 , 
-1"-4".: .'M1ir"" f 

Rs. 

52,133 

1,44,36'1 

60,402 

26,939 

28,67;) 

83,153 

2,61,394 

345 

12.00,228 

1,207 

9,23,730 

3,008 

28.640 

2,15,627 

1,63,47.635 
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• STAtEMENT C (Paragi-aph ~) . 

• (1932-33.) 
8ta.~m~m sho1tirig e~oesseB over Non-'tot~ Appr6priationB which require 

, ... _1!.1!~~h~t~op-_~f ~he .. Gd~ertuh~nt ~f !ndia, ~nc~ I>epartm~~; 

Item 
No. 

1 
2 
;l , 
I) 

6 
7 

8 

9 

10 

11 
12 
13 
14 
15 
16 

17 
18 
19 
20 
21 
22 
23 
24: 
25 

26 

" 28 
29 

30 

31 

32 

1 
Name of Appropriation. I Final Actual I Appropriation. Expenditure. 

16.-Customs 
20.-Stamps 
2 I.-Forest . . . 
22.-Irrigation, etc., charged 

to Revenue 
25.-Interest on ordinary 

Debt, etc. 
32.-Home Department . 
35.-Department of Educa-

tion. Health and 
Lands .• 

4O.-Department of Indus-
tries and Labour . 

42.-Payments to Provincial 
Governments. etc. 

47.-Lighthouses and Light 
ships . 

48.-Survey of India 
49.-Meteorology 
6O.-Geological Survey \ 
M.-Mines . 
58.-Publi9 llealth . . 
6O.-Imperj8.l Council of I 

A¢cultural Research I 
Department. . 

61.-Civil Veterinary Service 
83.-A viation . 
87.--Emigration-External . 
71.-Currency . 
81.-Ajmer-Merwara 
84:.-Central India 
85.-Hyderabad . 
85-A.-Aden . . 
94.-Capital Outlay on Viz&. 

gapatam Harbour . 
96.-Commuted Value of 

Pensions . 
I.-Revenue--Ra.ilway Board. 
3.-Revenua-Audit 
7.-Capital-New Construe-

tlOns . 
8.-Capital-Open Line 

Works . . 
B.-Revenua-Miscellaneous : 

Commercial . 
14.-Revenue-Strategic 

r~ine8 

Ba. 

31,09,561 
70,997 

1,60,850 

2,84,905 

6,45,26,000 
9,41,033 

1,43,262 

1,13,200 

1,31,790 

26,366 
5,55,000 

87,800 
2,16,500 
1,04,042 
1,57,402 

57.077 
60,600 

1.100 I 49,833 
1.64,300 I 
1,28,400 
6,11,957 I 
5,73,430 I 

28,860 

3,000 
, ' ' 

25,14,300 
4,12,000 
4,85,000 

1,17,000 

1,23.000 

9,39,000 

5,34,000 

Ra. 

31,12~891 
89,161 • 

1.63,579 ' 

2,87,771 

6,63.22,036 : 
9,49,532 : 

1,45,996 : 

1,14,000 : 

1,31,876 i 
j 

26,782 : 
5,62.301 : 

90,705 I 

2,18,819 I 
1,04,609 ' 
l,58,567 

58~65'7 
61,062 

1.103 1 p5,705 
l,67,~63 
1,30.881 
6,14,465 
5,76,889 

29,087 

3,771 

29,03,999 
4,16,045 
4,89,367 j 

1~19,327 \ 
I 

1,76,528 ' 

9,51,!83 

1j~'~J(fo' i 

EXoeM 
requiriDg the 
sanction of 

the 
~eifun'~nt 

of India. 

Ri. 
3,330 

18;164 
2,729 

2,866 

17,~036 
8,499 

2,734 

~ 

800 

86 

416 
7,301 
2,905 
:t,U19 

667 
i,165 

t580 
462 

3 

g:f~ 
2,281 
2,508 
3,459 

227 

iiI 

3,89~699 
',0.5 
4,367 

!;3!T 

03,528 

u,2Qi 
i4,4-00 

.. 
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.-STATEMENT D (~aragraph 4). -
• Key' statement to the Centra.l (Civil) Appropriation Report and 

Commercial Appendix for 1932-33 showing in coniun9tion partioulars of 
Appropriation Accounts of grants and appropriations for which each 
of the several dflpartments of the Government of India is responsible 
and all matters and comments of importance connected with these 
aooounta. 

R. _ Appropriation Accounts of the Central Government (Civil) and Report of the 
Accountant General, Central Revenues, thereon. 

C. A. = Commercial Appendi x to the above. 

FINANCE DEPARTMEbonr. 

(1) GeMral-
(i) Review of Finance (Irrigation systems, residential 

buildings and Vizagapatam Harbour). . . Paragraphs 10-18 R. 
(ii) General results of appropriation audit, exoes&eB over 

voted grants and appropriations, accuracy of bud-
geting, control of expenditure, etc. • • . Paragraphs 21-46 R .. 

(I) QraAI No. 20.-Stamp8--
Appropriation Account . Pages 69-70 R. 

Page 70R. Note on Appropriation Account • 
Non-voted Excess . Paragraph 31, item (1) 

R. 
Commercial Accounts of Security Printing, India, includ-

ing Central Stamp Store, Nasik Road. . . Paragraphs 31~2 C. A.. 
Comparative statement of profitA·· and 1088El8 and turn-

over . Paragraph 20, item ( 1) 
and paragraph 21 C. A. 

Stores transactions Paragraph 25, item (1) 

(3) Grant No. 25.-lnlere.8t on Ordinary Debt, ete.-
Appropriation Account . • . • 
Note 2 on Appropriation Accounts . • 
Debt Redemption Scheme 
Supplementary grant . 

and paragraph 27 C. A.. 

Pages 79-81 R. 
Page 81 R. 
Paragraph 19 R. 
Paragraph 24, item (2) R. 

Non-voted Excess . . • • • 
Difficulties in estimating non-voted expenditure 

. Paragraph 31, item (") R. 
. Paragraph 37 R. 

(') Grant No. 26.-lntereat on MUcdl4fU0'U8 obligaticm8-
Appropriation Account • • . • . 
Important Comment . 

Voted Excees. . • • . 
Difficulties in estimating voted expenditure 

(I) Grant No. 27.-StafJ, HOt.IMhold and Allowcmcu oj the 
Governor General-
Appropriation Accounts 

(6) Grant No. 36.-Finance Department--
Appropriation Account . . 

('1) Grant No. 42.-Payment8 to PrOtnllcial Governmp.ni8, etc.-
Appropriation Account • . • . . . 
Savings on voted grant • • 
Non-voted Excese . 

Pages 82-83 R. 
Page 84 R and para-

graph 88 R. 
Paragraph 30, item (2) R. 
Paragraph 37 R. 

Pages 85-86 R. 

Page 97 R. 

Page 102 R. 
Paragraph 26 R. 
Paragraph 31 R. 
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FINANCE DEPARTMENT~. 
(8) Gum' St). n.··-Audit-

A tJpropriatioll Account • • 
Audit of Secret Service EXpenditure 

Pages 103-104 R. 
Paragraph 47 R. 

Results of Outside Audits. . • • 
WorkinJZ of revised system of Customs Audit • 

. ParfLb'l'aphs 48-52 R. 
· Paragra-phs 53-85 R. 

(9) Grant No. 69.-M i8cel.lamou8 De:parttnenttl-B-E:I;amina-
hom-
Appropriation Account Page 170 R. 

(10) Grant No. 71.-0urrency-
Appropriation Account . 
Note on Appropriation Account 
Important Comments. . 

Difficulties in estimating expenditure 
Non-voted Excess . . . 

Unnecessary supplementary grant . 
Commercial Accounts Currency Note Press. . . 
Comparative statement of profits and losees and turnover 

Stores transactions 

(11) (kant No. 72.-Mint-
4ppropriation Account 
Stores Accounts . 

Savings on voted grant . . . . 
Abolition of commercial accounts for thE' Minta 

(12) (kant No. 74.-Superannuation Allowaf1U8 and Penaiona-
Appropriation Account . 
Note on Appropriation Account 

Pa~es 188-190 R. 
P~e 190 R. 
Paragraph 89 and pages 

190--192 R. 
Paragraph 37 R. 
Paragraph 31 item (19) 

R. 
Paragraph 43 R. 
Paragraphs 53-74 C. A. 
Paragraph 20 item (2) 

and paragraph 21 C. A. 
Paragraph 25 item (2) 

amI paragraph 27 C. A. 

PagElf'; 193-194 R. 
Paragraph 86 and pages 

194-197 R. 
Paragraph 26 R. 
Paragraph 2 C. A. 

Pages 216-220 R. 
Page 220R. 
Paragraph 24 item (5) R. Supplementary grant . 

Voted Excess . . . . . · Paragraph 30 item (7) R. 
Difficulties in estimating voted expenditure Paragraph 37 R. 

(13) GrantNo. 76.-Mi8cellaneoU8-A.-Allo1DCJftU8; E.-Oom-
pensations; F.-Rents, Rates and Taxea on Oentf'al Build-
inga ;J. 8-Sind Oonference,' J. 11.-Oehet- itMM: L.-
Other chargea non-voted partly and voted: M-PaytnenlB 
arising out oj eM Military Land Schemer--
Appronr~Q.tion Account Pages 229-234 R. 

(14) Grant 76-A.-E:t:penditure on retrench~d personMl charged 
10 Revenu&--

Pages 236--237 R. Appropriation Account 
Savings 011 voted grant • Paragraph 26 R. 

(16) Graflt No. 76-B.-MiscellaneOUB adj'U8tmenta between the 
Oentral and Pf'otnftcial Governments-
Appropriation Account . . 
Note on Appropriation Account . 
Voted Excess 

(16) Grant No. 77.-Re.fundB. E.-OtIN'ency .. F.-ReceipU-in-a'tcl 
oj SuperannUGIion: G.-Mi8cell.ane0'U8 Revenm,' H. 8.~ 
lntef'_; H. 21.-Oivil Worb (Partly) ; H. 23.- Misce,-
lara.eou.t-
Appropriation Account 
hnponantConunen~ . 

Page 238 R. 
Page 238 R. 
Paragraph 30 item (8) R. 

Pages 239-24:2 R. 
PR!2:e 243 (pnragraph 4) 

R. 
Supplementary grant • Paragraph 24 item (6) R. 
Voted lh0e&8 • . • • 
Difficulties in e9timating expenditure 

Paragraph 30 item (9) It. 
• Pfl!'81'rAT'll 37 R. 
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FINANCE DEPARTMENT COftCld.. 

(17) (}roN N o. 86.-E~iture 1ft lCfIfIlGttd under tAt confr'OI oJ 
IAe Secretary oj Stat.-
Appropriation Account ~ ~ Papa 319-322 R. 

(18) (ktmt No. 87.-EzpMtlilure ~ lhgtcmd ufttDt. u.e oontroZ 
oj the High OOMmiuioMr-
Appropriation Account • 
Unneoeesary supplementary grant 

(19) Non-tJOted Appropriatior.-E~ 
Appropriation Account 

• Pages 323-327 R. 
Paragraph 43 R. 

. Page 328 R. 

(20) Non-voted Appropriatio~T..ntoriGl Clnd PoZUicol p"". 
fton8-
Appropriation Account Pages 347-348 R. 

(Jl) Gram No. 88.-Capital 0ullDy ora 8~ Printlft{1-
Appropriation Account . . . . . . Page 358 R. 
Commercial Accounts [88 under item (2), 20-8t&mps] 
Comparative statement of profits and losses and turnover 

Paragraphs 31-52 C. A. 
Paragraph 20 item (I) 

and paragraph 21 C. &. 
Stores transactions Paragraph 25 item (1) 

and paragraph 27 C. A.. 

{22) Grant No. 93.-Oapital Outlay on O~ NoU Pre.-
Appropriation Account . Page 361 R. 
Savings on voted grant • . . . . • Paragraph 26 R.. . 
Commercial Accounts [as under item (10), 7l-Curreney]. J-aragraphs 53--74 C. A.. 
Comparative statement of profits and loaaes and turnover Paragraph 20 item (2) 

and paragraph 21 C. A. 
Stores transactions • Paragraph 25 item (2) 

and paragraph 27 C. A. 

~23) Grant No. 96.-Oommuted V caIw oj Pen.8io,...... 
Appropriation Account . 
Notes on Appropriation Account 
Difficulties in estimating expenditure 
Non·voted Excess . . . 

Voted Exr-ess 

Supplementary grant 

· Pages 366-367 R. 
· Page 367 R. 
· Paragraph 37 R. 
• Paragraph 31 item (18) 

R. 
Paragraph 30 item (11) 

R. 
Paragraph 24 item (7) R. 

{U) Grant No. 96-A.-Ezpmdilure on retrencIaed pet"80rmel 
charged to Oapital-
Appropriation Account 
Savings on voted grant 

{25) (}rant No. 98.-Interutfree ~ 
Appropriation Account . . 
Note on Appropriation Account . 
Difficulties in estimating expenditure 

• 
• • 

(26) Grant No. 99.-L0tm8 and adNncu bearing infMut-
Appropriation Account • . . . • 
Important Comments 

Difficultiea in. eetimating expenditure 
Savings on voted grant . • • . 
Analysis of loans and advaDces bearing intereet 

Page 368 R. 
Paragraph 26 R. 

• Page 369 R 
• Page 369 R . 
• Paragraph 37 R. 

P8pl370~,71lt~ 
Page 372 and paragraph 

90S •.. >., 

Paragraph 37 a. 
Paragraph 26 R. 

· Paragraph ~o n.. 
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• 

CENTRAL BOARD OF REVENUE • 
• 

(1) Grant No.16.-OfiIIlom8-· 
Appro ,'rl&tion Account . 
Note on Appropriation Account 
Important Comment. . 

Non-voted EX0888 • • • • • 
Unnecessary supplementary grant . . 
Report on results of revised system for audit of 

• Revenue. . . . . . 

(2) Grant No. 17.-Pazu on Incom~ 
Appropriation Account 

(3) Grant No. IS.-Salt-
Appropriation Account 

. . 
Customs 

Statement of expenditure on works-Northern India Salt 
Revenue Department. . 

Difficulties in estimating expenditure 
Store Accounts. . . . 

Commercial Accounts of Pritchard Salt Works . 
Commercial Accounts of Northern India Salt Revenue 

Department 

Pages 43-44 R. 
Page 44 R. 
Page 46 and paragraph 

46 R. 
Paragraph 31 R. 
Paragraph 43 R. 

Paragraphs 53 to 85 and 
91 R. 

Pages 47-48 R. 

Pages 49-52, 54 and 
55 R. 

Page 63 R. 
Paragraph 37 R. 
Paragraphs 86 and 92 

and pages 56-58 R. 
Pages 58-63 R. 

Paragraphs 
C. A. 

75-Hll 

Comparat.ive statement of profits and losses and turn-
t over Paragraph 20 item (3) 

and paragraph 21 
C. A. 

Stores transactions Paragraph 25 item (3) 

<') Grant No. 19.-Opium-
Appropriation Account • • 
Accounts of payments to cultivators 
Supplementary grant 
Commercia] Accounts 

Comparative statement of profits and losses and t;urn· 
over 

Stores transactions 

(6) Grant No. 20.-Stampll-
See item (2) under Finance Department. 

(6) Grant No. 41.-Central Board of Reuenue-

C. A. 

Pages 64-66 R. 
Pages 67-68 R. 
Paragraph 24 item (1) R. 
Paragraphs 102-113-A. 

C. A. 

Paragraph %0 item (4) 
and paragraph 22 C. A. 

Paragraphs 25 item (4) 
and 29 C. A. 

Appropriation Account. Page 101 H. 

(7) Gmf\t No. 76, ~r. 6.-J).J~alion to 'he Opium Confucnce at 
Bangkolt-
App~f)priation .\.ooount Page 232 R. 

(8) Grant No. 7'l.-Refundll-A.-CtuWrnB; B.,-Taxes 01' 
Inccmu " C.-Salt " D.-Stamps " H. 1.-Opium; H. 3.-
E:x:ciH-
Appropriation Account 
1m pottant Comment 

• Pages 239-240 R. 
Paragraph 93 and para-

graphs 1-3 and 5 on 
page 243 R. 

Supplementary grant 
Voted Exoess . • • • 
DifficuJtiNJ in estimating expenlJitun' 

Paragraph 24 item l6) B. 
Paragraph 30 item (9) B. 
Paragraph 37 R. 
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qOME DEPARTMENT. 

(1) Grant No. 28.-Ezecutive Oouncil-
Appropriation Account . . 
Reduction made by the legislature 

(2) Grcmt No. 32.-Home Deparlment-
Appropriation Acoount 
Non-voted Excess 

(3) Grant No. 33.-Public Service O~ 
Appropriation Account 
Important Comment . 

(') Grant No. 44.-AdminiBtration of Juice-
Appropriation Account 

(6) Grant No. 45.-Police--
Appropriation Account 

(6) Grant No. 65.-0en8'U8-
Appropriation At-'Count 
Savings on voted grant 

(7) Grant No. 76.-M~lla~B.l.-8ub8criptWn8 to 
N 6WS Agmciu for IlUpplg oj Tel.egroma " 0.-· 
Donations for chariWbk ~, 61c. (Voted) 
(partly); D. 4.-Other OommiB8it:mir and Oommitteu-
(i) Indian Round Table Conference, (ii) Oon.aultatit1e Com-
mittee, (iii) Indian FranchiM Oommittu; O.-GnlnU·in-
aid (Voted) (Partly}--

Appropriation Account 
Important Comment . 

(8) Grant No. 77.-ReJunb-H. 2.-Land Revenue (PGf"tly); 
H. 3.-Exci8e (Partly): H. 6.-~ (Portly); 
H. 9.-AdminiMration oj JtUltice " H. lO.-Jails and 
Convict Settlement: H. 11.-Police-
Appropriation Account . . 
Difficulties in estimating expenditure 

(t) Grant No. 80.-Delhi-

Pap 87 R. 
Paragraph 22 n .. 

Pages 91-92 R. 
Paragraph 31 item (6) R. 

Page 93 R. • 
PaTagraph 94 and page 

94 R. 

Page 105 R. 

Page 106 R. 

Pages 164-165 R. 
Page 26 R. 

• 
Pages 229-231 R. 
Paragraph 95 and pille 

236 R. 

Pages 240-241 R. 
Paragraph 37 R. 

Appropriation Account . 
Notes on Appropriation Account 
Important Comment • 

Pages 276-284 R. 
• Paget; 284-285 R. 

Paragraphs 3b doIlci. 96-
98 and pages 286-· 
286 R. 

(10) Grant No. 82.-AndamanIJ and YicobaT 1 .. 1.aM8-Account 
l.-Convict Settlement charges; Account III.-Other 
Expenditure H eads-
Appropriation Account 

Statement of New Works 
Voted Excess • 

Pages 294-299 and 301 
R. 

Page 302 R. 
Paragraph 30 item (10) 

R. 
Commercial Accounts, Shipping Office, Marine Depart-

ment and Executive Commissariat Department, 
Andamans . • . . . . . Paragraph! 2t1S-263.A 

C. A. 
Uoauparative statement of profits and loaaea and turn· 

over • Paragraph 20 items (11). 

~rOlee traDAOtions • 

(12) and (13) and para-
graph 21 C. A. 

• Paragraph 25 itelDfl (11), 
(12) and (13) and para-
graph 29 C. A. 



73 

• FOREIGN AND POLll'lCAL DEPARTMEN1'. 

(1) Gr(JntNo.31~;oreigA...iP~~ 
Appropriation Acoount 

(2) Grant No. 66.-Educ.Jtion (Partly)-
Appropriation Account 

'.' . 

· Page 90,R. 

• Page 137 H.. 

(3) Grant No. 69.-MiscellaneouB D6pMlmenu-G.-Mi8c6l-
laneous BU8h,ire Ooal Depol-
Appropriation Aecount • Page 171 R. 

(4) Gram No. 7 6.-M iscell.cmeoua-O .-Donaticma jor charitable 
putp08e8, etc. (ParUy); G.--Granu-m-aid (Non-tIOted); 
K.-Mi8cell<Jne0u8 Durbar chargu; L.--Other ohargu 
(Non-voted) (Partly)-

Appropriation Account · Pages 229, 23 L and 
233 R. 

(5) Grant No. 77.-RejundB-H. 2.-Land Revenue; H. 3.-
Ezcise .. H. 5.-Registration; H. 8.-Paymentjrom Indian 
State8-
Appropriation Account . • . 
Difficulties in estimating expenditure . 

• Pages 240-241 R. 

(6) Grant No. 78.-North-WUJt homier Province-
Appropriation Account 
Important Comments , 

Savings on voted grant 

(7) Grant No. 79.-BaluchiBtan-
Appropriation Account 
Important Comment . 

Abolition of Commercial Accounts of Quetta Fruit Farm 

(8) Grant No. 81.-Ajmer-Menoara-
Appropriation Account 
Non-voted Excess 

(9) Grant No. 83.-Rajputana-
Appropriation Account 

(10) Grant No. 84.-OentralIndia-
Appropriation Account 
Non-voted Excess 

(11) Grant No. 85.-Hyderahad-
Appropriation Acoo:unt 
Non-voted Excess . 

(12) Grant No. 85-A.-Aden-
Appropriation Account 
Important Comment . 

Unnecessary supplementary grant 
Non-voted Excess 

(,13) N on-voeed Appr'QFiation-Pol"~ 
ApprqpriatiQn.Aooount . • • 
S~tement of expenditure on New Works 
Important Comment . 

Paragraph 37 R. 

Pages 244-261 R. 
• Paragraph 99 and PagN 

261-262 R. 
· Paragraph 26 R. 

• Pages 263-275 R. 
• Paragraph 100 and page 

275 R. 
Paragraph 2 C. A. 

Pugeq 287-293 R. 
· Paragraph 31 item (14) 

. R. 

• Pages 303-307 B. 

• Pages 308-312 R. 
• Paragraph 31 item (15) 

R. 

• Pages 313-315 R. 
• Paragraph 31 item (11) 

R. 

• Pages 316-318 R. 
• Paragraph 101 and p888 

318 R. 
• Paragraph 43 R. 
• ParagraW 31 R. 

• .<., 

• Pap,,332-338 R. Page 339 R. 
• Paragra.ph 101·A &ad 

. pages 339-340 R. 



}<'OREIGN AND POLITICAL DEPARTllt!1NT~. 
""'........ -<'" '. ,.,~ '\ ~ -

Appropriation Aocount • Pas- MI-u8 a. 
(16) Non-voted Appropriatiofa-B~ 

Appropriation Account • 

(16) N on-tJOtW APfWoprdtora-W .... Jftdio 8IGIu .Afe'ICY-. . 
Appropriation Account • Pages 350--367 R. 
Store Ac(..<ount of Opium • Pahgraph 80 'a and 

page 3~7 R. 

DEP~tp~ Sl¥ IlfDU~ ~ t~~~Pl\· 
(1) Grant No. 22.-Irrigation, N~, etc., cAerged to 

llet1mU6--

Appropriation Accounts . . . . . 
Operations on Irrigation, etc., Reserve • • . 
Statement of expendi~ on ~P.9~t ~!~ 'fO{p. 
Store Accounts.. . . . . . . 

Finaucial results of Irrigation System . 

Vot.ed excees 
Non-voted excess 

(2) Gr. No. ~-Dcportmmt oj Indwtriu cmcl Labout--
AppropriatIOn ACcounte . • . . . 
NOll-voted ex~ 

Pages 73-76 R. 
Ir7;6~.7 ~. 
P~ 78 and MJ'&Ph 

86 R. ptf. 
Paragraphs 11.00. 102 
It...· .' 
P~raph 30 item (I) R. 
Parigraph 31 item (3) B. 

~ ... . 

Page )00 R. 
P.ngrapb 31 item (7) R. 

. Pagea 121-123 B. 
Paragraph 31 item (9) R. 

Pages 124-125 R. frat»4t 31 ~.,~ (10) 

P88e 134 R. 
(f) ~ ~. ~4.-Mitau­

Appropriahon 4ccounts 
Non-Voted exC!M8 . Paragraph 31 R. 

(I) ~ l{o. ~2~1~ 
Appropriation ' ~eCounta . 

(7) Grant No. 63.-AtMtion-
ApproPtiatio" ~t8 • • • • • 
~wment o'~~ture on Import&nt New Works 
Voted exceB8 . . . . . . . 
Non-voted exceB8 . . . . . . . 
Abolition of Commercial Acco1Jllte of Indian State Air 

Servi~ 
(8) Grant N<J. 66.-~"igraIicm-lnUmGZ-

Appropriation AAounta . . . 

• 

Page 160 R. 

Pagee 1.1·1U ~ 
Page US~&. 
P&Z'agraph 30 item (') R. 
P&I'8fP'8fh 81 R. 

P.aragra~ 2 Co 4: 
Page 166 R. 

(9) Grant No. 69.-11i.8ullaneow Depanmen.t. (j)CIf"tl1l)-
ApprQptiatiou A~ts . . . . . . Pages) ~I U B. 
~~pWmentary grant . • . . P.ragraph 43'M.. 
Commercia Abc6unts of Indian State Broadcaating 

Compara~-r .t.meni of profiU; and' ~ and' t~: P6Y:.~ ~27' 
over • • P:r~;.a (~ 

Co 'A. .... ,.,.' ". ' 
Stores tra .... "Ctio~ • ~~""!A~p,h ~ ~ (14) 



• 
(10) Grant No. 70.-"Indian Stores De~ 

Appropriatioll Accounts '. . . . 
Profit and LoBS Accounts . . . . 
1I'inancial Review of the Chief Controller of 

Profit and LoBS Accounts 

Voted exOO88 

(11) Gra.nt No. 73-0itJil Worb.-

Stores on 

Pages 173-175 R. 
p~ 17~-184 R. 

Pages 185-187 and 
paragraph 103 R. 

Paragraph 30 item (~) R. 

., Appropriation Accounts . . 
Operation on Civil Works Reserve . . • 
Statement of expenditure on Important New Works 
Store and Stoc~ Accounts and Audit Officers Report 

· Pages 198-205 R. 
· Pages 206-207 R. 

Pages 207-212 R. 

Transfer of 888ets 

· Paragraphs 86 and 1M 
and pages 212-214 R" 

Important comments . 

Administration of Residential buildings 

(l2) Grant 1\'0. 75.--Statioflery and Printing-
- j Appropriation ~CcE:iUnt6 . . . 

Commercial Accounts--
(i) Government of India Presses 

(ii) Central Stationuy Office 
(iii) Central Publication Branch 

Stores transactiuns 

(13) Grant No. 76.-MiIlcellaneoU8-B. 1. SubscriptiOf'ls to 
news agencieB jor Bttpply oj telegrams (partly); D. 3. 
Royal Ci:nnmill8ion on Labou,: ,. J -~. In~rflat~~~ ~~~<f,ir. 
Conference,' J·6.-Indo-European Telegraph Depart-
lIf.ent-

Appropriation Acc(.~unts 

(14) Grant No. 77.-Re..fu~ 
H.-18.-Industries; H-19 (J)-Civil Aviation; B-20-

lndian Swell lJepartment .. H.-21.-0ittil )fork .... : 
H -22.- ·Stationery and Printing-

Paragraph 105 aDd 
page 214 R. 

Paragraphs 106-108 and 
pages 214-215 R. 

Paragraph~ 12-11 and 
109R. 

Pages 221-228 R. 

Paragraphs 280-289 C. A. 
Paragraphs 290-296 C. A. 
Paragraphs 297-303 C. A. 
Pararaph 2'5 items (15) 

an (16) C. A. . 

Pagef; 229, 230, 231 
and 232 R. .. . . 

Appropriation Account6 . rage 242 R. 

(15) Non- Voted Appropriation-Frotflier Watch and Ward-
B.-BuildingB and Oommunicati0n8--
Appropriation Accounts . . • . . 
Statt>mf'lnt of ex~nditure on Important New Work$. 
Impc:·r1ant comment . 

Pages 341-3~2 R. 
Pages 3#-34,5 ~. 
Page 346 R. 

(16) Gra'" No. 9fJ...-It:"igation WorkB not charged t{) Rweftue-
Appropria~o~ ~c(>ounts . . . . . . Page 360 R. 
StHtem~y1 or~'~nditurt' on Important New Works P8~ 360 R. 

DEPARTMENT OF EDUCATION, HEALTH AND LANDS. 

(1) Grant No. 21.-I'orut-
Appropri.a.~\ol,l Account 
~on-v(J~('(~ ~"Ct-8!'1 • , ' . . ~ ."-. ' 

Edu('ation, H eaUlI arm 

Pages 71-72 R.. 
Pai1l;~p1i 31 item (2) R. 

. P~~3. 
Paf8sfa)Jii'31 item (6) R. 
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DEPARTMENT OF EDUCATION, HEALTH AND LANDS-contd. 

(3) Gran' No. 48.-8u"*-, of Indio-
Appropriation Account 
Important Comment . 

Voted Excess . 

Pages 117-120 R. 
• Para.g.!'aph III &r1d P&se 

120 R. 

Non-voted Excess • • •• •. 
Commercial Accounts of Mathematical Instrument 

Paragraph 30 item (3) R. 
Paragraph 31 itE'1D (8) R .. 

Office, Map Record and Issue Office and Photo 
Litho Office . • . . • . . Paragraphs 114-149 C. A. 

Comparative statement of profits and losses and turn· 
over 

Stores 1 ransactions 

(4) Grant No. /H .-Botanical StIf'fJeg-
Appropriation Account . • • • 
Statement showing the stock of Government 

Quinine Sulphate 
Other Stores and Stock Accounts. 

Important C.omment • 

(5) (hant No. 62.-Zoological Survey-
Appropriation Account 

(6) Grant No. 63.-Arc1u;eology-
Appropriation Account • . 
Saving on non-voted appropriation 

• 

(7) Gram No. 56.-Other Scientific Deparlment~ 
Appropriation Account • 
Central M uaeum. Calcutta • 

(8) Gran' No. 56.-Education (partly}-
Appropriation Account • 

(9) Grant No. 57.-Medical Servicu-
Appropriation Account 

(10) Grant No. 68-Public Health-

· Paragraph 20 item (5) 
and paraglaph 22 
C. A. 

. . 
of India 

Paragraph 25 item (5) 
and paragraph 29 
C.A. 

Page 126 R. 

· Page 127 R. 
Paraaraph 86 and 

Pages 128·129 R. 
Paragraph 112 and page 

130 R. 

Page 131 R. 

Pages 132-133 R. 
Paragraph 27 R. 

Page 135 n. 
Pages 135-136 R. 

• Page 137 R. 

• Pages 138-140 R. 

Appropriation Account . . 
Notes on Appropriation A(GDunt. • . .. • 
Financ.1al results of the manufacture of vaccines, etc., at 

Pages 141-· 1~5 R. 
Page 145 R. 

Page 146 R. Kasauli 
Stores Accounts . • Parag. aph 86 and page 

147 R. 
Important Comments . 

Non-voted Excess 

(11) Grant No. 59.-AgricuZture-
Appropriation Account 
StOles Accounts . 

Supplementary grant. .. ... 
Comme l cial Accounts of Imperial Institute of Animal 

Husbandry and Dairying Wellington : 

Paragraphs 113-114 and 
page 148 R. 

Paragraph 31 item (11) 
R. 

Pages 149-163 R. 
Paragraph 86 And pape 

154--156R. 
Paragraph 24 item (3) R. 

Paragraphs 
C. A. 

1~162 
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• DEPAR.TMENT OF EDUCATION, HEALTH AND LANDS-coneld. 

(11) Grant No. 69.-Agriculture-contd. 
Compurative statement rlf profits and losses aud 

turnover . 

St.ores transactions 

Abolition of Commercial ACCOWlts of-

Paragraph 20 item (6) 
and paragraph 21 
C.A. 

Paragraph 25 item (6) 
C. A. 

(i) Imperial Institute of Animal Husbandry, Banga_} 
lore ; 

(ii) Imperial Cattle Breeding Farm, Karnal ; Paragraph 2 C .. 4. 
(iii) Government Research Creamery, Anand; 
(iv) Agricultural Re&3arch Institute, Pusa. 

(12) Grant No. 61.-0ivil Veterinary ServiceB-
Appropriation AccoWlt 
Non-voted Excess . . . . . 
Commercial ACCOWlts of Imperial Veterinary Serum 

Institute,Izatnagar . 

PagES 158-159 R. 
Paragraph 31 R. 

Paragraphs 
C. A. 

163-185 

Comparative statement of profits End losses and 
turnover . Parag!,tlph 20 item (i) 

and paragraph 22 
C.A. 

Stores transactions Paragraph 25 item (7) 

Abolition of Cummercia! AcCOWlts of Imperial Institute 
of Veterinary Research, Muktesar 

(13) Grant No. 67-Emigration-Extemal-
Appropr~tion Account 
Voted Excess . 
Non-voted Excess 

(14) (hant No 69-Miscellane01l8 (partly)-
Appropriation Account 

(15) Grant No. 76.-Miscellaneo'U8-B.-2.-utlter Oharges; 
O.-Donations Jor charitable purposes (Partly); J.-7.-
Delegation to South AJrica; .1.-9.-Deputation of Mr. G. 
S. Bozman, I.O.S., to East Africa-
Appropriation Acc{;unt 

(16) Grant No. 7'1.-RefundB-H-4.-Forest; H.-14.-
Educa.non.; H.-16.-Medical; H.-16.-Public Health,' 
H.-17.-Agriculture; H.-19.-MiBcellaneou8 Department8 
(Partlll)-
Appropriation Account 

(17) Grant No. 82.-Andaman and Nicobar lalands-Account 
II-Forests-
Appropriation Account 
Voted ExCE188 

Commercial A.coounts of Forest Department, Andamans . 

Comparative statement of profits and losses 
turnover • 

Stores transactions 

(18) Grant No. 89.-Forut Oapital OtItlay-
Appropriation Aooount • • • • • 

H197 FinD 

and 

• 

C.A. 

Paragraph :2 C. A. 

Page 167 R. 
Paragraph 30 item (5) R. 
Paragraph 31 item (13) 

R 

Page 170 R. 

Pagf'S 229 a.r:.d 232 R. 

Pages 240, 241 and N2 
R. 

Pages 299-301 R. 
Paragraph 30 item (10) 

R. 
Paragraphs 186-201 

C. A. 

Paragraph 20 item (8) 
and paragrapb 21 
C. A. 

Paragraph 25 item (8) 
C. A. 

G 
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COMMERCE DEPART~fF.NT. 

(I) Grant No. 38.-0ommeree DepartlMut-
Appropriation Account 

(2) Grant No. 46.-Porl8 and Pilotage-
Appropriation Account . . • • 
Commorcial Account of Bengal Pilot Service 

Comparative statement of profits 
tl'rnover . 

StOres transactions 

and losses and 

(3) Grant No. 41.-LighUwU8eIJ and LighUhip8-
Appropriation Account 
Savings on Voted grants 
Non-voted excess • . . • . . 

"'ommercial Account of Indian Lighthouse Department 

Comparative Statement of profits and losses and 
turnover . 

St ores transactions 

(4) Uranl No. 64.-Commercial Intelligence and StatiBtic8-
Appropriation Account 

(5) Grant No. 68.-Joint Stock Companiea-
Appropriatio~ Account . . 
Unnecessary Supplementary grant 

(6) Grant No. 69.-MiBcellaneoua Department8.-t!}.-Ammry 
to the Government of India," K.-Regi8tration of 
Accountant8--
Appropriation Account 

\ 7) Grant No. 76.-.lfiacella.neou8 Departmenl8.-O.-Dona-
tions for charitable purpOlJe8 (partly)," D.-I.-Tariff 
Board; J .-3.-Oonferenu on Deck Passenger and Pilgrim 
Traffic; J.-IO.-Indian delegation to the Imperial Economic 
Conference at Ottawa; L.-Other ChM'gu (panly)-
Appropriation Account 

(8) Grant No. 71.-Refunds.-H.-12.-Port8 and Pilota{le: 
H-13.-Lighthouaes and Lightshipa-

Page 98 R. 

Pages 107 - 112 It. 
Paragraphs 202--212 C. 

A. 

Paragraph 20 item (9) 
and paragraph 21 
C. A. 

Paragraph 25 item (9) 
C. A. 

Pages iI3~1 i~ It 
Paragraph 26 R. 
Paragraph 31 R. 
Paragraphs 213-22~ 

0. A. 

Paragraph 20 item (10) 
C. A. 

Paragraph 25 item (10) 
C. A. 

Page 163 R. 

Page 189 R. 
Paragraph 43 R. 

Page 171 n. 

Pages 229, 
233 R. 

231 and 

Appropriation Account Page 241 R. 

(9) Non-voted Appropriation-Ecclesiastical-
Appropriation Account Pages 329-331 R. 

(10) Grant No. 9.5.-0apital Outlay on Lighthou8e8 and Light-
8hips not charged to Revenuer-
Appropriation Account . . . . . . Page 365 R. 
Commercial Account of Indian Lighthouse Depart-

ment Par8pphs 
C.A. 

Comparative statement (Jf profitR und losses ond 

213-224 

turnover . Paragraph 20 item (10) 
C. A. 

Stor"s ransaction! Paragraph 2:5 item (10) 
C. A. 
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LEGISLATIVE DEPARTMENT • • 
(1) (irant No. 29.-Council oj :9tate-

Appropriation Account 
Impvrtant Commt'nt . 

(2) Grant No. :U-Legislative Department-
Appropriation Accotmt 

(3) Grant No. 76-Miscellaneotts.-H.-Local Clearing Office: 
.1.-1.-1 ndian delegation to the League oj Nations-
AppropIiation Account 

Page 88 R. 
Page 88 R. 

Pl:1.ge 231 R. 

LEGISLATIVE ASSEMBLY DEPARTMENT. 

(I) Grant No. .10-Legislative Assembly and Legislative 
A8sembly Department--
Appropl'il:1.tion Account . 
Savings on ·Non-vot.f·d appropriation 

(2) Grant No. 76.-Miscellaneoua :-G.-Grant8-in-aid-Non-
voted and Voted (partly)-

Pagl' 89 R. 
Paragraph 27 R. 

Appropriation Account Page 231 R. 

RAILWAY DEPARTMENT. 

(1) Grant No. 94.-Oapital Outlay on Vizagapatam Harbour-
Appropriation Account 
Stures Account . 

Statement of Expenditure on important New Works 
Important Comments 

Non·voted exces3 

ARMY DEPART.ME~TT. 

(1) Grant No. 39.-Army Department-· 
Appropriation Account 

(2) Grant No. 76.-Mi8cellaneom-I.-Indian Soldur8' Board-

Pages 362-363 R. 
Paragraph 86 and page 

364: R. 
Page 364R. 
Paragraphs 18 and 115 

R. 
Paragraph 31 (it..E>m 17) 

R. 

Page 99 R. 

Appropriation Account Page 231 R. 

FINANCIAL ADVISER, MILITARY FINANCE. 

(1) Grant .\'0 .. ~6.-FinanceDepartment--}-;.-lHilitary Finance-
Appropriation Account Page 97 R. 

IMPERIAL COUNCIL OF AGRICULT{),RAL RESEARCH DEPARTME~T. 

(I) Grant .\'0. GO.-Imperial Council oj Agricultural RuearcA 
J)epart~ncnt-
Appropria.tion Account 
Sllpplementary Grant 
.1\ l) II' vo ted excess 

Page 157 R. 
Paragraph 24 itRm (4) R. 
Paragraph 31 itpm (L2) 

R. 

a2 
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• APPENDIX IV . . 
LETTER FROM SIR ERNEST BURDON, KT., C.S.I., C.I.E., I.e.s., AUDITOR 

GENERAL IN INDIA, 1'0 THE SECRETARY TO THE GOVERNMENT OF 
INDIA, FINANCE DEPARTMENT, No. 91-REP./6-34, DATED THE 17TH 
APRIL 1934. 

SUBJECT :-Appropr·iation Accounts of the PostR and Telegraphs Depart-
1nerd for the year ]932-33 and the Report thereon uf the Accountant 
General, Posts and Telegraphs. 

'Vith reference to rule 15 (1) of the Auditor General's Rules, framed 
under Section 96D (1) of th~ Government of India Act, I have the honour 
to traR-smit herewith, for submission to the Committee on Public Accounts, 
and fur necessary action by the Government of India, two copies of the 
A ppropriation Accounts of the Posts and Telegraphs Dtpartment for the 
year 1932-33 and the Report thereon of the Accountant General, Posts 
and Telegraphs. 

2. The Accounts and the Report have, as usual, been subjected to 
a detailed examinat.ion in my office. I have satisfied myself that the 
Accounts are in order and that the report contains all the information 
necessary for the purposes of the Public Accounts Committee. 

3. There is nothing of new or special interest in the present rcport 
to which I have to draw the attention of the Public Accounts Committee. 
Briefly, the position is that during the year under report the department 
cont,inued its struggle against the difficulties of the period of financial 
stress which have formed the subject of comment in recent years. The 
revenue continued to decrease and while expenditure was substantially 
reduced the outturn of the year was a diminished but still considerable 
deficit. Possibilities of further economy are still being invest.igated. 
But. it seems improbable that the department. will become self-support-
ing until trade and financial conditions generally improve, and revenue 
again hegins to grow. I need say nothing further regarding the financial 
position of t,he del,artment, on which t.he Public Accounts Committee 
will have fun and recent information from other sources. 

4. I imagine, however, that the Public Accounts Committee will 
wish to renew its examination of certain features of the financial admi-
nistration of the department, as disclosed by t.he accounts, which have 
been discussed in previous years and on which the Accountant General 
again comments. I invite attention to the following :-

(a) The comments of the Accountant General on the accuracy 
of budgeting-paragraphs 53 and 54 of the Report ; 

(b) The comments of the Accountant General on the efficiency 
of CUlTcnt control over expenditure-paragraphs 50 to 521 

58 and 59 of the Report ; 
(c) The level of Stores Balances -paragraph 80 of the Report; 
(d) The incidence of the cost of establishment employed on works 

-parngraph 61 of the Report. 
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APPEBJ;)IX V-A. 

LBTTER FROM 8m ERNEST BURDON, KT., C.S.I., C.I.E., I.C.S., 
AUDITOR GENERAL IN INDIA, TO THE SECRETARY TO THE GOVERN-

MENT OF INDIA, FINANCE DEPARTMENT, No. T.-119-REP./o-34, 
DATED THE IHTH MAY 1934. 

SUBJECT :-Approprwtion Accounts of the Arm.y, Marine and Military 
Engineer Ser-vices for the year 1932-33 and the Report thereon of the 
Director of Army AtuJit. 

I have the honour to forward herewith for necessary actio'l two 
copies of t.he Appropriation AccounttS of the Army, Marine and' the 
Military Engineer Services for the year 1932-33 prepared by the Finan-
cial Adviser, ~lilitary Finance, together with two copies of the Report 
thereon prepared by the Director of Army Audit. Actually, while the 
latter report deals with the appropriation accounts of the year 1932-33, 
it includes also the results of the Director's audit as completed d'uring 
that year, that is to say, it includes the results of audit bCfutiny of 
transactions accounted fol' in previous years. In future the title of the 
Director's report will be altered so as to make this clear. 

I also transmit herewith two copies of the accounts of receipts and 
disbursementt:t of the Secretary of State and the High Cumruissjoner for 
India on account of t.he Central Government, in respect of 'Military Ser-
vices, for the year 1932-3:3, together with two cOllies of the relevant 
Appropriation Accuunts, and th~ Reports thereon prepared by the 
Auditor of Indian Home Accounts. 

It is understood that these documtmts .. ,ill h8 u~uul be suhie<'tt;d to a 
preliminary examination by the Military _"c('ounts C'on'mittee bl'fore 
being presented to the Public AccountF Committee. 

2. Outstanding questions.--I presume that the ?tfilitary Accuunti:l 
Committee wil1~ as usual, first go through the list of y'w-'stiolls outst.and-
i,ng from previous discussions (Appropriation Accounts---Appcndix A). 
1 have no comment to offer at this stage on any of the it~ms in this list. 

3. Appropriation audit.---J invite attention to the Financial 
Adviser's revien; of the financial administration of the year and of the 
results of his appropriation audit which is given in paragraph8 1 to 20 of 
the text preceding the Appropriation .Accounts. This review is, to say 
the least, adequate in all important re8pects and it will be seen that the 
Director of Army Audit has no questioll to raise as regards the Financial 
Adviser's appreciation of this aspect of t he Appropriation Accounts. 
As for myself I merely wish to observe, agreeing with the Financial 
Adviser, that the year was one of disturbed conditions in respect of which 
accur~y of budgeting and efficiency of cont.rol were necessaril.Y difficult 
to a~hieve .. On the other hand the Financial Adviser's narrative gives 
the ImpreSSIOn that, so far as control of expenditure ill bulk is concerned, 
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the financial a:dministration of the year was active and alert, and that the 
control exerCIsed ·was cO~lmendably successful in its result.s. A sati8-
factory feature is that the sanction of the Finance Department was 
obt?,ined in all cases in which it was pr:lposed to appropriate unfore8een 
ttavlngs to new though possibly inevitable items of expenditure. 

4. Defence Reserve llund-Paragraphs.3 and 5 of Financial Adviser's 
ret'iew.-It appears that the sco:pe of the Defence Reserve Fund has been 
extenderl so as to serve other pur 'poses than that for which it was 
originally constituted, and I propose to consider in consultation with the 
Financial Adviser whether it would not be advisable to maintain, and 
possihly to publilih, a formal progressive account. of the transactions of 
the fund supplemented by an analysis of balances. Consideration will be 
given at the same time to the suggestion that all reserves for unforeseen 
expenditure should be unified and held in the Defence Reserve Fund. 
(Paragraphs 5 and 236 of the Financial Adviser's review and paragraphs 
6 and 7 of the Report of the Director of Army Audit.) 

5. A'udit Oertificateo! the jJfilitary Accountant General.-The Audit 
Certificate of the Military Accountant General (paragraph 6.j of the 
Financial Adviser's Appropriation Accounts) is followed by a list of 
items of expenditure which so far het ve not received sanction of 
competent authorit.l. Items 11 and 12 in this list are such as to att,ract 
special attention and the l\iilitary Accounts COlnmittee may wish 
to receive further information regarding them. Also, the qualifications 
expressed in the Proviso to the Audit Certificate may suitably form the 
subject of inquiry. (Paragraph 87 of the Report of the Director of Army 
Audit.) 

n. RelJiew oj' Jf ilitary Engineer Sen'ices Expendit-ure.-In my letter 
commenting OIl the Appropriation Accounts for the year 1 n2~.-30 I raised 
the point that under a normal system of control of public expenditure 
it would be neeessary for the Military authorities to define more exactly 
the scope of the original demand for ~iilit.a.l'y Engineer Services expendi-
ture than they do at present and in their expenditure to conform more 
closely to the scope of the demand as so defined. I suggested enquiry 
whether titeps were being taken to arrive at a more stable and settled 
policy in the matter of Military Engineer Services expenditure. In 
response to these cOIDmentM, the Financial Advioer, ~Iilitary Finance, 
has for the second year in succession furnished a special review of 
expenditure on Military "Engineer Services (paragraphs 227 to 240 of the 
Financial Adviser's Appropriation Accounts and paragraph 69 et seq. 
of the Report of the Direct.or of Anny Audit) which ill my o{;inion is of 
great importance and value. It, appears that while a certaiu IDuasure of 
refornl has been devi.:led, the position in regard to t.he administration of 
Military Enginet:r Services expenditure is not yet considerert satisfactory 
either by the Finan~it'] \'ivisCl' or by the Director of Army Audit, and 
! suggest that this topic is one which deserves specially careful study by 
the .\filitarv .'\CCOlluts Committee. Certain fresh aspects of the matte{ 
have been developed 3ince my origina.] erit,icism was made: a,url as regarq~ 
issues of important det.ail which now arise in this connection it win b~ 
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observed that t.he Financial Adviser has found that conditions precedent 
to the commencement of works, which have to be applied, unremittingly, 
in audit, are not sufficiently respected (paragraph 237 of the Financial 
Adviser's review) and that there is a certain disposition not to accept the 
audit view which is held as regards the observance of the rules regarding 
contracts (paragraphs 238 and 239 of the Financial Adviser's Appropria-
tion Accounts and paragraphs 71 to 79 of the Report of the Director of 
Army Audit). In regard to both theew matters I am, on my present 
information, bound to hold that the audit viewb which have been stated 
are c _)r:rect. 

I presume that all the comments which have been made this year in 
respect of the administration of Military Engineer Services expenditure 
are already receiving attention from the Branch of .Army Headquarters 
concerned, and I trust that it will be possible for the Engineer-in-Chief, 
in consultation with the Financial Adviser, to place before the Military 
Accounts Committee constructive propoM.ls for the removal of depar-
tures from est.ablished financial principle and defect.s of practice which 
may be admitted to exist. 

7. Appropriation Accounts-Appendi.c B·-F.xpenditure on Special 
Programme M easure8.-Attention is invited to paragraphs 3, 4: and 6 
of the Financial Adviser's review, item 9 of Appendix A to the Appro-
priation Accounts, and paragraph 92 of the R.eport of t.he Director of 
Army Audit. I presume that the Military authorities have accepted 
the correctness of the facts embodied in this account and in t.he supple-
mentary information furnisher! hy the Financial Adviser. 

~. Appropriation Accounts-Appendix E-Stvres Transue-lio-r,s: 
see also paragraphs 93 to 96 oj the Report oj the Dinctor of Army A'iH/it.-
The information here furnished by the Finandal Adviser is given I~R a 
result of discussions in the Militarv Accounts Committee on the accounts 
of 1929-30. When :priced storeac;ountswereabolished,it wRsrecogllised 
that it would no longer he possible to present to the Legislature the COD-
solidaterl store accounts previously furnished. It was agreed, however, 
that some substitute should be provided in order to facilitate scrutiny 
by the Legislature of the essential aspects of this very important cate-
gory of ~{ilitary expenditure. The Financial Adviser, Military Finance, 
undertook to follow the British practice of giving yalues of stocks for 
certain categories and also to pre8ent in connection with the annual 
budget estimate8 a Mtatement showing ho,", the annual cash eX}Jenditure 
compare::! wlth consumption of stocks in respect of certain categories. 
He further undertook to include in the statement information regarding 
the effect and extent of price fiuetuations during the year anrl also to 
furnish in his Appropriation AccountH an informative statement indicat-
ing any important variations from normal holdings of stores under the 
rapresentative categories. The statement was t.o be test-audited by the 
DiJ'd(;tor of Arm\' Auiit. The information cited at the commenceinent 
of thi~ paragraph is given in pursut'.nce of this underblldng, and it is 
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evident that the purpose in view has not yet been fully secured. There 
are two reasons tor thiA, namely :-

(a.) The Army Administration have been passing t.hrough a 
period of distu.rbed conditions which has not yet come to 
a.n end in which there have been on the one hand a demand 
for severe retrenchment, and on the other hand dist.lu·hanccs 
nf:>cessitatjllg extraordinary it,ems cf expenditure. Ac-
cordingly the .'\rmy authorit.it:'':: r..re not at preseTlt in a 
position to assess what t:\huuld be regarded as t.he lim-mal 
level of stores consumption and balance8. 

(b) There ha ve been accounting difficulties in the wa.y of prnducing 
accurate and easily verifiable figures for the ad hoc state-
ments required. These difficulties have not yet been fully 
surmounted. 

r.rhe Military Accounts Committee will, 1 have no doubt, wish 
to ascertain from the }I"'inancial Adviser, what further steps he proposes 
to take in order to perfect so far as possible the arrangements contem-
plated and when he anticipates that it. will be possible tu present results 
of greater value. 

9. Apprupriat·ion Accounts-Appendix L, and t.he Report of the 
Director of Army Audit--pa'ragraph 98.--The :Military Accounts 00111-
mittee should I think be furnished with further informat.ion regarding the 
sattlement of the audit object.ions raised on }Just accounts and the 
'Proposals in regard to the future basis for the classification of " special" 
expenditure on t,he expansion of tht: Territorial Forces. 

c 

IP. Financial Jrregul.llrities-Report of tile Director oj Army Audit 
--paragraph 9 et seq.-Instances of finau('ial ilTegularity are bound to 
occur in any large financial administrat.ion and it is always important 
to exercise a romparative view upon t,he audit results presented in 
relation to the aecounts of any individual year. Even on such a v jew, 
however, the results uf audit scrutiny in I !l32-3:3 can hardly he regarded 
8S satisfactory. A favourable feature is the impression apparently 
deriv-ed by the Director of Army At1dit that the efficiency of the Military 
Accounts Department has impl"Oved and that whenever necessary 
instruct.ions of a character which he considers suitahle and effectual are 
issued to remove weaknesses of practi('e or system. There is little that 
I can usefully add to the Director's general exposition of the subject: 
but I am constrained to ohserve that t.he cases brought to notice taken as 
a whole seem to afford eviden{j~ that there is considers.ble laxity of view 
and an inRufficient sense of reSI)Onsibilit.y in financdal matters not in the 
administration as viewed in the abstract but amongst individuals. 
Further I wou1d myself wiRh to ascertain by enquiry before the Milit.ary 
Accounts Committee whether adequate machinery has eyen 110'\\' been 
adopted for the interwd check of sanctions and the scrutiny of original 
claims in the ease of recurring l'R.yment.s. I must also draw special 
attention t.o t,he remarks which the Director of Army Audit ha ~ made 
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regarding the furnishing o~ certifica~es a~4 other document's conta!~iQg 
statements not in accordance with facts and the inbiances which he has 
given of irregulnrities of this kind.' . ': 

Turning to individual cases, I note the following as hu\ying specially 
a.ttracted my attention, namely, those described in paragraphs 20, 24, 
26, 27 (b), 40, 43: 44: 45, 47,49, 60, 62, 64, 66 and 67. 

II. Ruling of ihe .fudge Adrocate General-paragraph 50 of the RepOf't 
of the nirector of Army Audit.-l imagine that the Military Accounts 
Committee will wish to receive further information as regards the legal 
position of Government in respect of the right to recover amounts drawn 
by Government servants to which they are not entitled under l'cgu]ations 
and t,he limitations upun that right whi ... h are apparently entailed by the 
rulings tiD far given by the Judge Advocate General. I understand that 
these rulings have not yet been finally accepted and that the question of 
obt.aining a further opinion is heing considered. 

1·~. Trading ,md Productiun Accounts.-... A.s explained by the Finan-
cial Adviser, :Military Finance, in paragaph f)O of his review, t.he trading 
and production accounts of the Army Manufacturing concerns-with 
the comments of the _\urlit Department adc1ed-will he communicated 
Sej}alfltdy. 
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• APPEImIX V-B. 
LlUTTER FROM: SiR ERNI:;ST BURDON, K.C.I.E., C.S.I., I.C.R) AUDITOR 

GENERAL IN INDIA, TO THE SECRETARY 'IO THE GOYEB.NME~T OF. 
I~DIA, FINANCE DEPARTME~T, No. I 62-REP./5-34, DATED THE 
15TH JUNE 1934. 

SUBJECT '.-Appropriation Accou.nts Of the Army, Marine and Mili-
tary li:ngineer 8erl:ice8 for the year 193?-33 and the Report 
thereon oj the Director of Arm!1 A1If.(it. 

In continuation of my letter No. T.-1l9-Rep./5-34, dated the 
18th lIay Hl 34, forwarding copies of the Accounts ana R.eport mentioned 
above, I hflve the honour to forward here'with for nfcessary action copies 
of t.he Supplement to the Appropriation Accounts which contains :-

(a) The commercial accounts of Army Manufacturing concerns; 
and 

(b) The report of thc Director of Army Audit on theRe accounts. 
2. This is tht'. first occasion on which the commercial accounts have 

been presented ~eparately from the main At\ppropriation Accounts, and, 
a,s a preliminary mi:ltter~ I Eote thn,t there has been a certain amonnt of 
de)a~~ in submission. 'file IvIilitaIJ' Aeeountant General win consider 
whether it will not he rossibl~ in future yearf~ to complete the accounts 
much earlier. I observe also that the Sllpplclll6nt contains no comments 
of any kind by the Chief Accounting Officer, that is to say, by the Finan-
cia} Adviser, ~Military Finance. In my opinion it would be a great 
advantage if the }"'iuancial Adviser, following tht: practice successfully 
adopted in the ease of the main Appropriation Accounts, were to furnish 
a bri~f gener::!l review of the Comm€'rcjal ACl?cnnts also, their accuracy, 
their Pllue, and the financial t'csults which they disclose. I understand 
that the Fina,llciaJAdvi&er will he prepared to do thiB in future 

There are certain other lninur respects in which it seems possible 
to improve thE, form of the Supplement and suggestions to this end have 
already been mad~ to the depa.rtmental authorities concerned. 

:~. In grnoral I wish to S'l~! that a marked improv(.ment ha.s taken 
place in several of the ccmmcreial accounts included in the Supplement, 
this being the result of i:westigation:. and efforts at reform which as the 
Public Accounts Committee nTC a ware ha.ve been proceeding for the 1~8t 
two or three :voars. 

4. Tbe Report of tl~e Director of Army Audit is in itself brief and 
I D£'ed not attbmpt to summa.rise it. There are however certain indivi-
dual mRtt\;!rR whkh have at,tractcil my Attention Hnd to which I wish to 
draw the nttention of the Puh1i~ Accounts Commit.tee. These are :-

(1) 1',1 t:dic-fll Stores f)epot,,~-

(a) The continu*="d loss on working. 
(h) Tlw"question of the metbcd of ('osting. 
(c) The allocation of the cost of thtl Stores Section of t.he 

offico of th/; Djrcctor r.em·,l'~d, Indian lIerliral SeTvi('{'. 
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(2) Ordnance and G!oth·in.g F,,,,rf,01'ie8-
(a) Comparative r.ost of manufactUre in England and in 

India (paragraph 22 of the Dirt1Ctor's Roport). 
(b) Stock balancelS : and calculation of loss os on sale of dur-

plus, etc., stores (paragralih 2~ of the Director's Report). 
(e) Depreciation Reserve Fund accounts (paragraph 33 of 

the Director's Report). 
td) Items of financial interest (para.graphs 23, 25, 29 to 31 

of the Director's Report.). 
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• APPENDIX VI . 
. 

Memorandum regarding the exhibition of royalties on salt in the Commercial 
Accounts of the Northern India. Salt Revenue Department, furnished by 
the Auditor General with reference to paragraph 3 of the Proceedings 
of the Public Accounts Committee relating to the Accounts of 1931-32. 
Part I. 
A reference is invited to paragraph 3 of the Proceedings of the Public 

Accounts Committee held on the 3rd August 1933, wherein the Committee 
called attention to the fact that in the commercial accounts of the Northern 
India Salt Revenue Department rOYlllties on Salt issued in s.ny one year appear 
in the Accounts of the following year and thus the figures for the cost of 
production in each particular year as deduced from those accounts are vitiated. 
I have been asked to submit a report on this point. 

2. I have now considered the matter and am of opinion that the amount 
of the royalty relating to any particular year can be incorporated in the accounts 
of that year only through a" suspense account. In that case the amount of 
the royalty will be debited to " Salt" and credited to a suspen."e account, the 
latter being cleared when the actual payment is made. Such a device is, 
however, opposed to the cash basis principle which forms one of the main 
features of the Indian budgetary system. There is no objection to the change 
being made in the commercial accounts, if this is desired, but as the cost of 
salt is based on an average of several years the change is not likely to make 
much difference in the actual fixing of cost. The Central Board of Revenue 
and the Finance Department have also agreed that no useful purpose will be 
served by the proposed change. 
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APPEImIX vn. 
Memorandum on the comparative merits of the calculation of the conUiblItien 

to the Depreciation Reserve Fund of the Northern India Salt Revenue De-
partment on the straight line metllod and on the sinking fund method as 
regards its eftect on the calculation of the cost of production of salt, fur-
nished by the Auditor General with reference to paragraph 3 01 th9 Pro-
ceedings of the Public Accounts Committee relating to the Accounts of 1931-
32, Part L 
In the discussion of the Com.mercial Accounts of the Northern India Salt 

Revenue Department presented in the Commercial Appendix to the Central 
Government (Civil) Appropriation Accounts for 1931-32 the practice of afford-
ing a credit to the cost accounts of the amount of interest on the Depreciation 
Reserve Fund was questioned by a member of the Public Accounts Committee 
and the Committee desired the Auditor General to consider the comparative 
advantages of the present method of making allowance for Depreciation and the 
Sinking Fund method in their effect on the calculation of the cost of production 
of Balt. 

2. At the outset I may explain that the system. of calculating contribution 
to the Depreciation Reserve Fund hitherto in force in the N orthem India Salt 
Revenue Department was the' Diminishing or the Reducing Balance' method 
and not the ' Straight Line ' method as the Committee was informed by mis-
take. It is only recently that the Central Board of Revenue has decided that 
the 'Reducing Balance method ' should be replaced by the ' Straight Line 
method '. 

3. Under the ' Reducing Balance method', the annual contribution to the 
Depreciation Reserve is calculated at a fixed percentage of the asset account 
which is written down each year in order to reduce it to residual value when its 
period of usefulness has expired. Contribution under the 'Straight Line' 
method is worked out by taking a fixed proportion of the original capital out-
lay, the instalments being so fixed as to reduce the asset to zero or residual value 
at the end of the period. Unlike the method of providing depreciation by the 
Sinking Fund method which is described below, the rates of annual deprecia-
tion fixed under either of these two methods are not such as to require interest 
on balances of the Depreciation Reserve Fund to be credited to that Fund. 
The interest is either credited as an item. of miscellaneous receipt in the Profit 
and Loss Account or deducted from the cost of production. 

Under the Sinking Fund method, the instalment for depreciation is so 
fixed as to accumulate at compound rate, during the life of the asset, the sum 
required to replace the asset, the interest earned on the instalments being credit-
~d to the' Depreciation Re..<.;erve Fund '. 

4. The effect of the three m.ethod".! mentioned above may be illustrated 
by taking an asset valued at say Rs. 100 with a scrap value of Rs. 10 after 20 
years. The annual contribution to the Depreciation Reserve under the first 
method would be about ten per cent. of the residual value from year to year. 
Under the 2nd method (i.e., the Straight Line m.ethod), it would he &s. 41, and 
under the Sinking }I'unu method it would be less than Rs. 3 which is a great 
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deal smaller than the net charge in the opening years under the oth'3r two 
methods. . . . 

5. In the case of the Salt Department the depreciation charges form a 
comparatively small share of the cost of production. The following table 
compares the net cost of depreciation, i.e., the annual contribution to the De-
preciation Reserve Fund less interest recovered on the balance of the fund, 
with the total cost of production per maund of Salt for the five years ending with 
1931-32, in accordance with the' Reducing Balance method' which was hither-
to in force :-

1927-2~ 

1928-29 
1929-30 

(I) 

Net cost of 
depreciation per 

maund. 
Pies. 

(2) 
5·77 
3·99 
3·54 

Total cost of 
production per 

maund. 
Pies. 

(3) 
61·9 
60·4 
55·9 

1930-31 2·53 44·7 
1931-32 2·15 42·1 
Il the Sinking Fund method were adopted, the net cost of depreciation might 
be taken as about 1· 5 pies per maund on an average. If this method had been 
used originally, it would have reduced the costs of production on the average 
by about 2 pies per maund; at present the difference is about . 65 pies (2 ·15-
1·50) pies per maund and the adoption ol the' Straight Line method' is likely 
to conduce to lurther equalisation. Theoretically, the Sinking Fund method 
would have been more correct if introduced when the cost accounts were started 
as the effect of interest would have been equalised. On the assumption, how-
ever, that the Depreciation Reserve will be utilised normally, the maximum 
variation due to interest is unlikely to be much more than it is at present. Salt 
is priced on the average costs of several years, and not on costs of one year, so 
that in the price charged to the public, the variation due to interest is likely to be 
small. I am of opinion, therefore, that it is not necessary to adopt the Sinking 
Fund method in the Salt Department; the Straight Line method which has 
been extended to the Northern India Salt Revenue Department has the ad-
vantages of gearer simiplicity and more uniformity and is calculated to give 
results not greatly differing from those of the Sinking Fund method. 

6. As regards the propriety of taking eredit in the Salt Production Account 
of interest on the balance of the Depreciation Reserve Fund, I may point out 
that the Salt Commercial Accounts exist entirely to give costs of Salt, salt 
being sold to the public at cost and that it is not the intention of Government 
to make indirect profits out of the manufacture. The production of Salt by 
Government Agency is thus distinguishable from a business which has a Profit 
and Loss Account to show what dividend can be declared. In that case an 
indirect receipt like interest realised on the balances of its Depreciation Reserve 
Fund would go to the Profit and Loss Account. If interest on Depreciation 
Reserve Fund were not allowed for in salt costs it would have to he taken as an 
indirect profit on manufact.ure. 
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Memorandum regarding arrangements for the reporting of all cases of theft, 
fraud or defalcation, etc., to the Government of India in the Administra-
tive Department, even though not involving losses to be written oft by 
them, furnished by the Finance Department with reference to paragraph 
14 (first sub-paragraph) of the Report of the Public Accounts Committee 
on the Accmmts of 1931-32, Part I. 

This memorandum has been prepared wit,h referen(,e to the following 
observations in pa.~agraph 14 of the Report. of the Public Accounts Committ,ee 
on the accounts of 1931-32 (Part I) :-

"14. Fi1w.ncial irregularities.-\Ve have gone very carefully int~ the 
cases of financial irregularities included in t.he v2.rious reports. 
Such irregularities in the Civil Depp.rtments were not numerous. 
A case was brought to our notice in which a theft occurred from a 
sub-treasury as e result of the sub-treasurer's action in ha.nding 
oYer his set of suh-tre8sury keys to 2. chapr8si to he taken to the 
sub-treasurer for the dav. The local Administration issued orders 
impressing on 2.ll offici~lB concerned with the administration of 
tre8Suries the need for strict observance of the rules in t,he Treasury 
Manual, but did not con8ider that any disciplinary action was 
necessary against the sub-tre8Sury officer. "\Ve understand that 
such cases are not reported to the C:rl)vernment of India unless 
there is some loss to be written off by the Government of India. 
V\~ e consider that tIlls i.e;; not satisfactory and that arrangements 
should be made for the reporting of all such cases of theft, fraud 
or defalcetion, etc., to the Government of India in the administra-
tive Department concerned so as to enable them to judge whether 
the action taken by the loc81 Administration was sufficient. " 

;-, The Finance Department h&8 examined the existing rules regarding 
the reporting and investigation of cases of theft, fra.ud or defalcation and 
the potsition briefly is as follows :-

(1) Under Article 29 of the Civil Account Code, Volume I, all cases 
involving 10S8e.~ exceeding Rs. 200 have to be reported to the 
Accountant General or other Accounts Officer concerned even when 
such loss has been made good by the person responsible for it. 
Even where the 1088 involved does not exceed Rs. 200 a report 
has to be made to the Accountant General if there are, in any 
case, important features which merit de1 ailed investigation and 
consideration. 

(2) Each case so reported to him has to be carefully investigated by 
the Accountant General under Article 159 of the Audit Code, 
Volume I, and the result of such investigation has to b«& com-
municated to the authority competent to write oft the loss. [Cer-
tain powers have been delegated to various authorities subordi-
nate to the Central Government to write oft such losees, and a 
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report to the Government of India is necessary in ca3es where 
(1) the amount of the loss exceeds Rs. 10,000, (2) a defect of system 
is disclosed, and (3) a serious negligence on the part of some indivi· 
dual is involved.] 

(;3) If an Accountant-General considers that the action, disciplina~y 
or otherwise, taken by the authority competent to write off the 
loss in B,ny individual case is im>,deguate, it is his duty to bring 
it to notice in the Appropriation Report; and under the procedure 
prescribed in paragraph 25 of Appendix 16 to the Audit Code aU 
CEl.ses of any importance going into the Appropri~Jtion Report are 
reported to the AdministrpJtive Dep8Jrtment of the Government 
of India. 

3. There is thus no chance of any serious case of inadequate action failing 
to come to the notice of the Government of India in the Administrative Depart-
ment concerned; and it has therefore been decided, in consultation ·with the 
Auditor-General, that no change in the existing orders is necessary. Admi-
nistrative Departments have however been asked c2Jrefully to examine all 
cases reported by the Accountant-General under paragraph 25 of Appendix 
16 to the Audit Code, and to see that departmental witnesses are ready to 
answer questions relating to the action taken by the authorities subordi-
nate to them to justify that action or to indicate what steps have been taken 
to modify it. It may be mentioned that the particular case referred to in t~e 
observations of the Committee had been reported to the Government of India 
in the Foreign and Political Department. 

Hl97Fi nd 



94 

APPENDIX IX • 

• emoTU.dum regt.Idil'.g the {lubJicntion 01 the SU'.chi Monograph furnished 
by t.he Dererime-nt of Edu(,2.tioI'., Health &l.d lends on the 9th June 1934 
with reference to partlJgraph 27 of the Proceedings 01 the Public ACOOUT;.ts 
Committee reJ8tir'.g to the }_ccolW.is of 1931-32, Pari I. 

At their meeting on the 4th August, 1933, the Public Accounts Committee, 
wh{'n considering the comments of the Accountant General, Central Revenues, 
on the arrangements made for the publication of the Sanchi Monograph 
(vide paragraph 27 of the Proceedings), were informed that, out of 14:0 plates 
ordered, 89 had actually been delivered. The Committee desired to have a 
report in the following year regarding the position. It is now stated for the 
information of the Committee that, one plate having recently been added, 
the Monograph will now include 141 platt·s, of which 127 have been reproduced 
and prints received in the office of the Manager, Government of India Press, 
Calcutta. Two other plates are being produced by the Survey of India, and are 
expectro to be ready very shortly. Twelve plates remain in the hands of 
Madame Le Rat of Paris, and the Director-General of ArchlOOlogy is in con-
stant correspondence with the Commercial Counsellor of the British Embassy 
in Paris and ProfeBSor A. Foucher in order to have them completed with the 
least possible delay. 

2. The letter-preBS of the Monograph is in the Press and proofs are expected 
jn the pres€nt month. 
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APPENDIX X. 

Memorandum furnished by the Finance Department on the 11th June 1984 
regarding monetary limit for the exhibition of individual extra-statutory 
remissions of revenue in the Statements to be supplied to Principal Auditors 
in respect of Minor Local Government.e. 

In consultation with the Auditor General, the Government of India. have 
framed rules for the exhibition of losses in the Government accounts and in. the· 
Appropriation accounts. Hule III of Section I of those rules is as follows :-

., Heads of departments should submit annually to the Principal Auditors 
concernpd statements showing the extra-statutory remissions of revenue and 
nbandonments of claims to revenue sanctioned during the preceding year. Fot' 
incll1:-:ion in these statements, remissions and abandonments should be classified 
broadly with reference to the grounds on which they were sanctioned, and a total 
tlgure should be given for each class. A brief explanation of the circumstances 
leading to the remission should be added in the case of each class. 

XOTE 1.-A Local Government may make rules defining remissions and 
abandonments of revenue for the purpose of this rule, and may, after consulta· 
tion with its Public Accounts Committee, fix monetary limits below whieh 
individual remissions need not be included in the statements . 

• • • • ." 
2. The question of fixing a monetary limit for the purposes of note 1, quoted 

above, was considered hv the Government of India and as there was no time to 
consult the Public Acc~unts Committee, it was provisionally decided to itt At 
R~. 100 the limit below which individual remissions need not be included in the 
statements to be forwarded to the Principal Auditors concerned in the case 
of all minor L{)cnl Governments. 

It is hoped that this Jim:t will commend it-elf to the Public Account. 
Committee. 
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APPBNDIXXI. 

Memorandum on the system of apportionment between the CJ.>nstituent 
Branches of the India.n Posts and Telegraphs Department of receipts 
and expenditure which relate to more tha.n one Branch, furnish~d 
by the Financial Adviser, Posts and Telegraphs, on the 19th June 
1934 (vide Question No. 227 on pages 71-72 of the Report of the 
Public Accounts Committee on the Accounts of 1931-32) Vol. n-
Evidence). 

The following description ()f th~ exi~tillg procedure has been Clceepted 
as substantially correct by the Auditor GeneraL 

GE...~ERAL ORGANJSATIO~. 

1. The Indian Posts and Telegraphs Dl'partment is under th.~ ('outrol 
of the Director-General of Posts and Telegraphs, and compri:-,e.'~ of ~'onr 
hranches, l~iz., Post Office, Telegraphs, Telephones and Radio Tdt·graphs 
for each of which a separate profit and loss account is prepal\·.d. The 
wh{lle country is divided into 9 circles, each (Jf which is in charge (Jf a 
Head of a Circle (a Postmaster-General in each of the 8 major circles 
and H Director in charge of the minor circle of Sind and Bal uehistan) , 
The Head of a Circle is responsible for the working of the first three 
branehes of the Department in his circle but is not concerned with the 
working of the wireless stations in his circle and the wireless work through-
out India is carried out under the direct administrative control of the 
Director of Wireless who is, besides being a member of the Posts and 
rrelegraphs Directorate, the head of the wireless' circle '. \Vhile the 
f.,uperior administration is unified there is not much unification in the 
matter of executive control or operation. Postal work is arl'am~ed for 
througb Divisional Superintendent~ of Post Offices, Superintendents of 
Railway :Mail Service Divisions and first class postmasters ; engineering 
work including the maintenance and operation of telephones is cntru!:ited 
to Diyisional Engineers, Telegraphs, assisted by various Sub-Divisional 
Offie:ers ; telegraph traffic is attended to either in departmental teI~g~'aph 
office., which work directly under the administrative control of the Head 
or the circle or. in combined post and telegraph offices which work under 
the control of postmasters and Dh'isional Postal Superintenut'nts and 
executh'e control over wireless stations is exerdsed by two niyi~i(mal 
Engineers of 'Vireless. 

2. There are thref' technical organisations ancillary to the main 
working of the Department : the theoretical and laboratory work of the 
'.I'eJegraph Engineerin~ Branch is entrusted to the Electrical Engineer-
in-Chief with his headquarters at Calcutta, a central depot for th(' pur-
chase, storage and issue of :-;tores is located at Calcutta under tl1(> Con-
troller of Telegraph Stores, and the manllfactm'e of certain stm·(I.: and 
l:eavy repairs to all kinds of eqnipments are carrif>d on in the T('lq~rapl1 
Workshops at Aliporf>. These three org-ani<.;ation"i are diref~tlv unch'" th~ 
control of the Director-General.· . 
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• :3. 'l'he accounts and audit work of the Department including the 
audit of receipts is entrusted to the Accountant-General, Posts and ;fele. 
graphs, who has 5 offic~s under him, viz., the offices of the Deputy 
Acconntants-General at Calcutta, Delhi, :Madras and Nagpur and the 
Telegraph Check Office, Calcutta. The internal cheek ovel'! telephone 
receipts and of stores and "\V orkshops accounts is entrm;ted to Account-
ing Officers controlled by the Directorate, and in some circles the check 
of telephone receipts is conducted by the Heads of Circles. 

GENERAL DESCRIPTIOX OF THE ACCOUNTING SYSTEM. 

4. The accounts of the receipts and expenditure of the Department 
are best considered under two categories :-

CA) Capital account and the depreciation fund, and 
(B) Revenue account. 

, A '.-Capital aaount and deprec'iation fund. 
5. The assets of the Department were valued as on the 1st April 

1925 and arrears of depreciation on that date (as fixed at the end of 
1929-80) amounting to Rs. 9,09,85,7~.8, were written off from the Capital 
account. As a result of the re~ommendations of the Posts and Telegraphs 
Accounts Enquiry CDmmittee, 1931, the arrears of depreciation on the 
1st April 1925 were reduced by Rs. 84,19,394 to Rs. 8,25,04,234. The 
arrears of depreciation at the end of 1932 stood at Rs. 9,09,54,490. 

'fhe capital account of the assets of the Department is maintain~d in 
four main sertions-one for each of the four branches. Each of the 
sections is diYided into suitable heads cor,-esponding to each important 
life group of equipment but a reduction in the number of these sub-
sidiary heads is in contemplation. Due to the accounts of the asset'!: of 
each branch being kept separately, the charge on account of interest and 
depreelation pertaining to each branch can he calculated accurately. 

6. The Capital account also includes, in separate sections, different 
suspe:n.se accounts. such as Store . .;; suspense~ manufacture suspense and 
advances, etc. As the stores are used up, their value is charged under 
the proper service head. ,. 

7. A dt·preciation fUl1d was instituted. from 1st April 1925 to be 
built up by annual contributions from reyenue to cover depreciation 
accruing from 1st April 1925 and to be utilised for rehabilitation of a'3sets. 
It was then decided, subject to the appr.oYal of the ,Seeretary of Shlte. 
that accumulations in the fund would be utilised only for meeting the 
depreciation accruing after 1st April 192'5, while amounts required to 
cover depreciation that had accrued before that date (art;ears of depre-
ciation on 1st April 192;)) wQuld be treated as interest bearing udvances 
fronJ g€'neral revenues, and the amount'i of these advances would be added 
to the capital.account. When origin:an~· instituted, the depreciation fund 
WIl8 operated on the SinJ\il1g Fund plan under which interest 011 the 
nc(~nmulations in the fund is added to the fund it.~elf and is not available 
to increase the annual revenue of the Department although it do~ sen'e 
to l'{'duce the annual contributions payable from annual revenue;) towards 
derr('(~iation.· As a result of tbediscussions on the report of the Posts 
and Telegraphs Accounts Enquiry Committee. 1931, it has been decided 
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that, with effect from the accounts of 1933-34, (i) the depreciation fund 
~hOll)d h~ operated on the' straight line plan under which tht' interest 
on the balances in the fund is added to the annuai revenue, while the eontri-
Ll1tion to cover annual depreciation is deter.m.ined without taking the 
yield from interest into account ; and (ii) money required to (~ovcr the 
arrears of depreciation accrued before 1st April 1925 (which was pre-
vion~lr to be met from interest bearing advances), should be found from 
the depreciation fund. 

To ensure that the revenue from the interest on depreciation fund 
balances is credited to the proper branch, the depreciation fund accounts 
are maint.ained in four sections--one for each branch ; further, in determin-
ing the cost of a particular serviee when fixing the rate to be charged, 
the contribution for dep~ciation is calculated on the Sinking Fund plan 
so that its amount is reduced by the amount of interest expected from t.he 
accumuJation of depreciation fund money. 

S. While the great majority of t.he fixed assets of any branch are 
int.ended for the sole use of that branch, there are some instance8 in which 
equipment owned by one branch is utilised either jointly or wholly by 
another. The interest, maintenance and depreciation charges in such eaBel 
are apportioned between the various branches using the services aceol"dbatr 
to a "1Stem most suitable to meet specific requirement.~ :-

(i) Buil.dings 'in joint use.-All postal buildings used. jointly by 
more than one branch are generally regarded as being the 
property of the Post Office. The branche9 using a buildinr 
have to pay a rent calculated in proportion of the floor area 
occupied by each branch; 

(ii) Telegraph lines and apparatus for combined o6ires.-Thrs!~ are 
provided. by the Telegraph Branch which bears intere..;t, depre. 
ciation and maintenan~e ; 

(iii) Wires required by the Telephones Branch for providiu, 
telephone trunk circuits and by other branche-; for mis-
cellaneous pur-poses, e.g., transmission and distrihution of 
power. The wires are provided by the Telegraph Braneh 
which bears all relevant charges and recovers from the oth-er 
branches suitable rentals to cover the expenditure ; 

(it') Joint Carrier Apparatus used for telegraphy and te./ephony.-
The apparatus has been provided by t.he Telegraph Braneb 
which charges rentals for the purpose from the Telephone 
BlIlDch. The cost of operation carried out jointly by the 
two branches is also shared in suitable proportions. 

B.-Revenue Accounts. 
9. The revenue and the expenditure chargeable against the revenue 

()f the Department are recorded in a series of abstracts number(·d with 
auece.ive letters of the aIphabetfrom A to R. As will be apparent 
from the description given in the annexure. each abstract is meant either 
for a unit of eontrol or organisation, or fo'r receipts or expendit.ure of " 
particular variety. 

In ~ft.ch ab8traet the 1"eceipt~ or the expenditurp. may relate either to 
any indlVJdnaI bral1t'b or indifferently to more than onE" branch. 
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• COllsequen.tly, variops heads of accounts within each abstract have 
heen grouped into separate sections according as they relate to items 
pertaining to more than one bl'Wlch (general and joint heads) or to. a 
particular branch. Details of the various abstracts, such as the nature 
of the receipts or charges, the extent to which they are general or, joint 
or relate to individual branches, and the method of determining the share 
of general and joint receipts or charges allocable to each branch, are given 
in Annexure A to this memorandum. The~e method'! have been worked 
out hy the administrative and accounts authorities working together and 
~rrc regarded as being those most suited to the natUl")e of the particnlar 
items (If receipts or expenditure. It will be appreciated that as experience 
~lccurnnlate.s, circumstances change or new information comes to light, 
1 h{' method,; have to be revised. Such revisions have occur.red in the past 
und are likely to occur again in the future. Whenever a l'cyisioll is 
found neceBsery the changes are settled in consultation with, and carried 
out after the concurrence of the Audit authorities. The following general 
remarks on the methods of distribution detailed in the annexure will, it 
iR hoped, be found useful. 

10. I.-Receipt.~.--' Sale of stamps' is a joint head as ~tamps are 
used for Postal, Telegraph and Radio purposes. The gross sale proceeds 
of starn ps and embossed postal stationery aN credited in the first instance 
tt) the Post Office. The value of stamps affix.ed to telegrams in payment 
of tp}egraph charges is calculated by the Telegraph Cheek Office working 
under the control of the Accountant-General of Posts and Telegraphs hy 
Rll elAborate method which has been evolved over a long series of years. 
rl'he system of calculation was also examined by Messrs. Price Waterhouse 
8ud Co., a few years ago and cert.ain improvements suggested by t.hem 
were adopt.ed at the time. 

11. II.-E:rPMlditure.-The first point to be noted in connection 
with fhe distmbution of expenditure is that the entire expen:;e rclating 
to tk~ Storeyard and W orkshop8 capital and revenue is seg~egated in two 
~pcnse aeeountB. Consequently the profit and loss aecounts of the 
Department and of its constituent branches include only the following 
itf'ms relatin~ to stores, etc. :-

(0) the value of the stores used for revenue purposes ; .~ 

The ."alue of the stores charged by the storeyard from (>-onsunlft'~ 
represents the price paid for purchasing or manufBcturillg 
them and includes eusOOIWl duty and sea freight on ~­
ported articles. It does not include such expenditure as 
warehousing, labour, etc. ; 

(b) a peroentage eIulrge representing the pro rata share of the 
expenses of storekeeping plus the unabsorbed residue.c:; of 
st.orekeeping charges. ete.. 

tTl addition to the value of stores issued or purchased e:Xllenditnre 
ilwi,lclltal to ~torekeeping and manufacture Fluch 8S pay of st.aff. wages .of 
lHbotIT, port chart?eS. eontin~ne~,cost of RC<'ommod.ation. power and 
tfmrt a:!e' , etc., is also in~l1rred in the Storeyard and the Workshop. A 
ef'!rtain amount iA, th~refore charged on all issues of store to eoyer tbWs 
kind of expenditure. By levying" a percentage addition to the value of 
111(, ~rtie)es it is sought to regulate this percentage SO that the total ~t 
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such re(:oYt~ries in re.spect of issues of stores is equal to the total incidental 
oi· ov('!'head expenditure. 

This ideal is generally not attained in practice and it is found that 
the recoveries either exceed or fall short of the expenditure. The amount 
of excess or deficit is then credited or debited to the revenue account of 
the D('partment and is shared between the branches concerned in pro-
p(.rtion to the value of stores consumed b~· them. 

12. The second point to be noted is that a considerable proportion 
of the revenue expenditure, e.g., interest and depreciation is an automatic 
resultant of capital outlay on assets. The allocation of such exp(·nditure 
follows that of the relevant capital outlay. 

13. The third important feature is that the Department undertakes 
a uumber of duties outside the normal function of providing eommunica-
tion~ e.g., sa"ings bank. In all such cases and also for tke exeeution of 
eapital and recollStruction works through the ordinary staff, the revenue 
account reeeiYes credit at rates which are calculated to include a legitimate 
share of all relevant overhead expenses. All such credits are coHedcd in 
Abstract 0 and are passed to the Branch entitled to them. 

14. Of the remaining expenditure the great bulk consists of the pay 
of personnel and the problem of apportionment is thus one of determin-
ing the method of charging the pay of the personnel to the various 
l)l'al](~hes, The operative staff engaged directly on the work of yurious 
l)ranches can be easHy identified and except in the case of signallers in 
'Combined post and telegraph offices, their· activities are limited to the 
'work of one particular branch. The main problem therefore in the 
apportionment of the pay of the operatiYe staff is that of determining 
the p~y of staff employed in combined offices on telegraph work. 

Combined offices may be of two kinds: (1) those large enough to 
require the services of one or more wholetime signallers and telegraph 
messengers ; (2) those in which the volume of telegraph work is insuftl-
eipnt to justify the employment of a wholetime signaller or telegraph 
Dl essen gel'. 

Tn th£' ease of the former. an account is kept of the total number of 
signflllers and messengers employed wholly on telegraph duties and their 
total pay for the year is determined by multiplying the number with 
the averafle rate of pay incurred for them. 

1n th~ case of the second class of combined offices, an indirect method 
is employed, Through experience lasting for a number of year,,,;, it has 
been fonnd that a postal signaller can deal with 50 paid telegrams in a 
wnrking day in addition to sueh P. & T. serviee telegrams as may be 
offered, The method of calculation is hased on thiA experience and the 
total number of paid telegrams dealt with in combined offices of this 
.class is divided by 50 and by the actual number of working days in the 
yE'.2r. This calculation gives the strength of signallers that would be 
requirp-d for dealing with the whole of the telegraph traffic if it was KO 
eoncentrated as to give whole time work to the ~ignalling staff. A similar 
calculation is made in respect of telegraph meSSf'ngers. Tn the pay of 
the staff directly engaged on telegraph duties in combined officf's of both 
(!la~s(~~ i ... then adrled a suitable proportion of 811<>11 oyerhead charges as 
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supervision by postmasters, and superintendents, contingencies, audit 
ehul'ges, rent of the buildings occupied by the Telegraph Branch. .The 
total amount then repreSents the direct cost incurred by the Post Office 
in attending to the telegraph business of combined offices as well as in 
the immediate subordinllte supervision. This amount is credited to the 
Post Office and debited to Telegraphs in the accounts. and thus enters into 
the Ctpportionment of the other overhead charges of the Department, such 
as control by Postmasters-General, the Director-General, etc., because the 
direct cost incurred by the Post Office on the telegraph business in combined 
offices is added to the other direct costs of the Telegraph Branch ; the 
remaining overhead charges relating to the telegmph business of combined 
offices are necessarily borne by the Telegraph Branch as the result of the 
calculations dcscribed below. The direct cost and the cost of subordinate 
supervision of telegraph business in combined offices having beeu brought 
under Telegraphs, the apportionment of the total pay charges of the 
Depm-tment between branche.-; is ~implified. 

15. The pay of the operatiyc staff incurred on the work of each 
branch hein~ known. the pay of supen.isory staff is distributed between 
the branches in the proportion of the pay of the operative staff of the 
various branches. Finally, the incidental charges of the supervising 
organisations. such as travelling allowance, contingencies, etc., of Post-
masters-General are distributed between the branches in the same pro-
portion as the pay of the hif!'her officers is distributed. 

] 6 ..... \..fter a distribution of the various items has been made a'J 
described in this memoralldum and its annexures, various bookkeeping 
entries are made ill the aecounts offices whereby all the general and joint 
heads are relieved of the debits borne by them and the entire expenditure 
of the Department is colleeted together under heads of accounts which 
relate strictly to each of the branches. 

Inler-Brwnch Ad.iushnenfs. 

17. Similar to the alljustmellts of' common expenditure between the 
branches i..;; that of the value of mutual services. For instance. all 
branches of the Department utilise the Post Office for the transmissioit of 
letters and mail generally, while telegrams are sent by all branches and so 
forth. A statistical eva]llation of the service rendered by one branch to 
another is made every year and the net amounts are adjusted in the profit 
and IMs account of each branch. Details of the method will be found in 
Annexure " B ". 

18. Annexure " C " describes the methods in force for determining 
the rec0veries made by the Posts and Telegraphs Department for 
(1) :Management of Savings Bank and Government Security work ; 
(2) Collection of Customs duty; (3) :M:anagement of Post Office Insurance 
Fund ; and (4) Payments of ~lilitary Pensions and Subsistence Allow-
ances to Army Reservists; ( 5 ) Hadio Services rendered to the Civil 
Aviation Department ; and (6) ~Iainte1Hlllce of Dak and Telegraph line 
in the Gyantse Trade Agency. 
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AKNEXGRE " A " TO APPENDIX XI. 

I.-LIST OF ABRTRACTS I:N POSH; AND TELEGRAPHS .AccOUNTS, AND THEIR 
l\lAIX Srn-DIVisIONS. ... 

I.-Recet'pts-
Abstract A.-Postage and ~Iessage Revenue-

I.-Joint Posts and Telegraphs Receipts. 
II.-Postal Receipts. 

II I.-Telegraph including Radio Receipts. 

Abstract B.-)Iiscellaneous Revenue--
I.-Postal Receipts. 

II.-Telegraph including Radio Receipts. 
lII.-Telephone Receipts. 

II.-ExpendituI'e-

Abstr~t C.-Direetion-
I.-General Charges. 

II.-Radios. 
III.-Indireet charges on stores. 
IV.-Expcllditure in England and exchange. 

Abstract D.-Account and Audit-
I.-General eharges-

II.-Telegrapb Traffic. 
lII.-Indirfft eha1'ges on stores. 
IV.-Expenditure in England and exebang(l. 

Abstract E.-Control--Circle offices-
I.-General Charges. 

n.-Telephone Accounts. 
lTI.-Stores Accounts Office. 
IV.-Indireet charges on stores. 
Y.-Expenditure in England and Exchange. 
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Abstra'ct P.-Engineering Expenses-

T.--Researeh mid Training. 
n.-Divisional Offices-

A.-Supervision. 
B.-::\laintenance of 1elegraph Offices and instruments. 
C.-:Maintenance of rrelegraph and Trunk Telephone Lines. 

III.-l\iiscellaneous-.J oint. 
IV.-Unadjusted indirect charges. 
V.-Residue of unabsorbed on cost of Workshop :Manufacture. 

VI.-Indirect charges on stores. 
VII.-Net gain or loss on estimates. 

VIII.-Vnadjusted freight charges. 
IX.-Expenditure in England and Exchange. 

Abstract G.-Pensionary charges-
A.-Contribution to Central Hevenues for ordinary Pensionary 

charges. 
B.-Other pen~ions not covered by the contributions to Central 

Revenues. 

Abstract H.-Stamps, Po~tcards, etc.-
1.-J oint charges. 

II.-Po~tal. 

Abstract I.-Stationery and Printing-
I.-Stationery. 

II.-Printing . 

.Abstract .l.-Postal ExpeIl8es-
I.-General superintendence, Post Offices and Railway Mail 

Service. 
II.-Post Offices. 

III.-Railway :Mail Service Divisions. 
IV.-Conveyance of Mails. 
V.-Miscellaneous. 

VI.-Aligarh \V orkshops. 
VII.-Deduct share of cost of combined office charges. 

VIII.-Expenditure in England and Exchange. 
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Abstract K.·--Telegraph Traffic-
I.-Signal offices. 

II.-Indirect charges on stores. 
IlL-Add share of cost of combined office charges. 
IV.-Expenditure in Engl~!nrl Bno Exchange . 

Abstract L.-Radio Expenses-
I.-Radio Expenses. 

• 

II.-Indirect charges on stores. 
III.-Expenditure in England and Exchange. 

Abstract M.-Te1ephone Expenses-
I.-Telephone Engineering and operative charges--

A.-Telephone offices. 
n.-)Iaint.enance of Local Telephone Lines. 

II.-Indirect charges on stores. 

Absil'uci N.-Proyisioll for Depreciation of wasting Assets-
l.--Postal. 
II.-rrelegr~phs. 

IH.-Radios. 
IV.-Telephones. 

Abstract O.-Credits to 'Vorkin~ Expenses-
I.-Sen·:cl's lcndered tn other Departments-Postal. 

II.-Share of Hevenue (':;,t:; b!ishment debitable to Capital. 
lII.-Amount debited to Stores and :Manufacture SUBp6D.88 

Accounts. 
IV.-Amount recoverable from other Departments. 

V.-Sale of assets. 

Abstract B.-Extraordinary payments-
I.-Expenditure on retrenched personnel-

In India. 
In England. 

17.-Interest on capital outlay-
I.-Postal. 

II.-Telegraphs. 
III.-Radios. 
IV.-Telephones. 
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II.-METHOD OF APPORTIONMENT OF GENERAL AND JOINT RECEIPTS oUiD 

• EXPENDITURE. 

I.-Receipts . 
.4..1.-J oint (Postal, Telegraph and Rad'l~o) Receipts. 

Up to 31st :March 1934 certain denominations of postage stamps (viz., 
i anna. 1 anna, 2 annas and 4 annas) used to be unified, i.e., they could 
be used throughout British India including Burma both in payment of 
Postage and Telegraph charges as well as on documents. A fixed amount 
determined by a method settJed by the Goyernment of India after con-
sultation with the representative~ of the IJoca.l Governments, out of the 
sale proceeds of postage stamps, used therefore to be assigned to the 
various Provincial Goyernments and other minor Administrations, as 
their share of the sale proceeds of stamps. \Vith effect from the 1st April 
1934, howevrr, sepal'atp revenue ~hnnps have been introduced in all 
provinces except Burma and the amount of assignment will in future be 
limited to that payable to th~t province. Since postage stamps are used 
for postal purpoS{'s as also for paying charges on telegrams, an apportion. 
ment of the balance of the sale profceds, after deducting the assignment 
for the use of stamps for revenue purposes. is made between the Postal, 
Telegraph and 'Vireless BrandIes. as indicated below :-

2. Telegraph charges may be paid in stamps, cash or by book debit. 
The amount of Telegraph charges paid in stamps goes to form the Tele-
graph share of ' salt' of stamps' which is a large part of Telegraph 
Revenue. This amonnt inc]nde~ the following :-

(1) Revenue from postage stamps affixed to Inland telegrams. 
(2) ReVf'DUe from prepaid Press messages. 
(3) R.evenue from Bearing' Press messages, bills for which arc 

issued by the Telegraph Check Office, a few of which are 
a.ctually paid in stamps. 

(4) Revenue from postage stamps affixed to Foreign telegrams. 
(5) Revenue from postage stamps affixed to telegrams to Afghan-

istan. 
(6) Undercharges recovered in postage stamps. 

(7) Fees for abbreviated addresses collected in stamps. 
(8) There is a deduct entry for postage stamps collected b.Y 

Licensed rrelegraph systems. The revenue from these IS 
adjusted with the Licensed Telegraph systems by debit to 
':Message revenue' and credit to the pa.rticular system a.s 
the licensed system retains all the revenue collected by it. 

(9) Revenue from Reuters and Indian News Agency telegrams 
suppliffi to High Government officials, bills for which are 
partly paid in stamps. 

An actual account of Telegraph Hevellue in postage stamps derived 
from items 3 to 9 is kept in the Telegraph Check Office while that from 
(I) and (2) is worked out by (·omputation on the basis of four weeks' COUllt 
described be]ow-
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Pour weeks' count. 
To get at the revenue collected in stamps from Inland telegrams and 

prepaid press tel('~rams the device of a statistical count has been employed. 
since 1908. The principle of the count is the following :-

Typical p!'riods in the year are chosen. All inland telegrams of these 
periods are eoI1ech'd and sorted according to the following classes of 
messages and according to ' Express' and' Ordinary' under each class. 

State, 
Raj, 
PriYate, 
C oncessional, 
O. n. 1\1. 8., and 
T. 1\1. O. 

All telegrams for which actuals are available are segregated and excluded 
from the cOlmt. These include tel'egrams booked under tlw Deposit 
system of Accounts~ by Xational Cash Register, Messages to Ceylon, etc. 
All telegrams under the various classes are listed by the Burroughs Listing 
machine separately for 'ordinary' and 'Express' and the total value 
as well as the number of the telegrams under each class (ordinary and 
express) is ascertained. Similarly a separate compilation is made of paid 
press messages and copies of Reuters Government and Press telegr8JJl8 
supplied to newspapers. 

Raj telegrams are those sent by Indian States and paid for by service 
stamps issued to those States. It has been found convenient to make 
these into a separate class. The revenue from these telegrams is properly 
considered to be telegraph revenue. O. H. 1\1. S. telegrams are issued on 
forms and the cost is recovered in cash or by cheques. A certain number 
of O. H. ~I. S. forms howl'ver bear stamps representing the cost of the 
words in excess of those permitted. The computation is designed to ascer-
tain the stamp revenue accruing to the department over and above the cost 
of the O. H. ~I. ~. f()rm~. The inelusion of O. II. ::\1. S. as well as Reuters 
Government and Press tl'iegrams supplied to newspapers in this collection 
of statisti:·s is due to the necessity of ('stablishing the proportion of these 
messages to the total Inland meSf;a~es, in order to arrive at the average 
valu ~ as ascertained from the count. 

Signal offices suhmit to Hi(~ Telegraph Check Office monthly returns 
of Traffic statistics showing the nUPlber of sent, transit and received 
messages dealt with by them :-;eparately under' Press' and ' All others ' 
and these figures arc posted into Traffic Account maintained in the Check 
Office. The total number of Inland sent messages as found in the Traffic 
Account is diyided according to the ratios of the various classes as ascer-
tained during the weeks for which the' count' is taken. But before the 
numbers in the Traffic Account are divided up, all the telegrams for which 
actual numbers are available are deducted. Instances are :-

Reuters Government and Press Telegrams. 
Supplied to Government officials. 
IndiaD Kews .Agency telegrams. 
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Bearing Press sen~ telegrams. 
Telegrams on the Deposit system. 

National Cash Register Teleter telegrams, etc. 
The average value of a telegram nnder the various classes is calculated 

from the results given by the Burl'on~hs Listing machine. The total value 
is divided by the ascertained numher for the weeks, for which the' count' 
has been taken. The average value is now in each case multiplied by the 
number of telegrams each cla:-,s ascertained from the Traffic Account figures 
by applying the percentages of different classes of telegrams found out 
from the weeks count and the grand total shows the telegraph share of 
stamp revenue in so far as it cannot be ascertained from the actual account 
records. The count is taken for 4 weeks,n·z., the first fortnight of April 
and the first fortnight of October. 

3. As regards the apportionment of the share creditable to the Radin 
branch out of the total receipts shown under ' sale of stamps' the pro-
cedure regarding the weei~s ,. count outlined above has no bearing. It is 
based on the actual value of stamps affixed to radio telegrams of which 
suitable accounts are kept. 

II.-Expenditure. 

O.l.-General Charges. 

This ~ub-head records the expenditure of the nirectorate includinll 
contingencies and pay and allowances of officers and office establishment. 

The apportionment of the charges between Post Office, rrelegraph, 
Radio and Telephone branches is made in the following proportion--

Post Office 58 per cent. 
Telegraph 31 per cent. 
Radio 2 per cent. 
Telephone 9 per cent. 

The above percentages haye been nrrived at as a result of a detailed 
time test of the work performed by the staff employed in each branch 
/Df the Dirt'ctorate. The last test was carried out during 1933. 

D. I.-General Charges. 
This sub-head records the expenditure on the pay, allowances. ete., of 

the Accounts and Audit Offices, including Central Offices, except the rrela-
graph Check Office. 

Audit Offices. 
The apportionment of the expenditure between the Post Office aud the 

Telegraph, Wireless and Telephone branches is made on the basis of the 
actual staff engaged and the time spent by them on the work relating to 
the various branches as ascertained by means of a time test laid down by 
the Accountant General, Posts and Telegraphs. 
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f Central Office. 

The l~xpenditure relating to the Central Office is distributed to the 
Postal, Telegraph, Telephone and Radio branches in the proportion of the 
respective Ilhares of pay charges relating to all the Audit Offi\!e8 under 
the eontrol uf the Accountant General, Posts and Telegraphs. 

D. Il.-Ielegraph Check Office. 
'rltis is an office engaged purel~? on the audit of telegram.'":! (including 

Wireless Te1egrams). 
One-twentythiT'i.l of expenditure relating to the Telegraph Check 

Office is ti1ken as the Radio share and the rest as the Tclegraph share. 
The aboye proportion has been arrived at as a result of the tiIUd test of 
the work earried out in the office of the Accounts Officer, Telegraph Check 
()f1ic(', in the year 1933. 

E. I.-{1eneral Charges. 
This ~ub-head records the expenditure of the offices of the Postmasters-

General. These offices control all the activities of the Indian Posts and 
Teleg-raph-; Department (excluding the 'Vireless Branch) in their 
rt'spect1n~ circles. 

The expenditure is distributed to the Postal, Telegraph and Telephone 
branches in the ratio of the respective shart's of pay of officers and estab-
lishment e1]~aged in the various branches controlled by the Postmasters-
General. The expenditure relating to these branches is booked separately 
as shown below :-

(i) Abstract J.-Postal expeI18es (excluding the share debitable 
to the Telegraph branch) of pay charges relating to combined 
offices. 

(ii) Abstract F. II A.-(Joint Telegraph and Telephone Engmeer-
ing expenses), F. II B. and F. II C.-Telegraph Engince-rillg 
expenses. 

(iii) Abstract K.-Telegraph Traffic expenses (including the- share 
of pay charges relating to combined offices debitable to the 
Telegraph branch, originally booked under abstract J.). 

(iv) Abstract M .-Telephone expenses. 

(t,) B. II.-Excluding 3/5th of the pay of the Accounts Officer, 
Telephone Revenue, Stores and 'Vorkshops, whicll is allocated 
to stores accounts (E.-III). The Accounts Officer is in 
charge of two offices, ",iz., the Telephone Revenue Accounting 
Office, and the Stores and Workshop Accounts Office. 

F. I.-Research and T,.aimng. 
The expenditure relating to the office of the Electrical Engineer-in-

Chief, wbo is entrusted with the theoretical and laboratory work of the 
Engineering branch, is recorded under this sub-head. As his work extends 
both to teJe~aphs and telephones, the expenditure is apportione<1 between 
Telegraphp, and Telephones at the rate of 55 and 45 per cent. respectively. 
These percentages have been fixed on the resultR of a time test.. 
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P. II. A.-Supervision (Jo,int Charges). • 
r£he pay of Divisional Engineers and their Assistants and office staff 

is recorded under this sub-head. The Divisional Engineers arc respon-
sible for both Telegraph and Telephone Engineering matters in their 
Divisions. 

The expenditure is apportioned between the r£elegraph and Tele-
phone brandIes in the ratio of the salaries of the subordinate staff 
engaged on the work of the respective branches and controlled by 
these officers. These salaries are booked under F. II. B.-~Iai .... 
tenance of Telegraph offices and Instruments, and F. II. C.-Mamtenanee 
of 'felcgraph and Trunk Telephone Lines, relating wholly to the 
Telegraph branch on the one hand and M. I. A.-Telephone o-ffices, and 

1\1. I. B.--Maintenance of local Telephone lines relating wholly to the 
Telephone branch on the other. It may be mentioned tha.t T:cu.¥ 
Telephone Lines and wires are treated 'as the property of the 'relegt'aph 
branch, which recovers a rent from the telephone branch to cover interest, 
depreeiation and t(>chnical maintenance. 

F. IIJ-::\1iscellaneous . . . . .. ') 

F. IV-Unadjusted Indirect Charges on Telegraph \ 

F. V -.a::. of \U!!I"-bed on eo!Jl; of ~~rah"P ItJoint Charges. 
If;~ll!a~ture. -

.3<'~·;'\ 

F. VTI--?\"et Gain or \(\SS on E.st~t~s .. 

F. VIII~lJnadjllSted Freight Charges J 
The above items relate to Stores ~d Workshop charst$ ~l~ 

~ abstract F, the total of the above hea.ds is distributed bei\V~ ~~,. 
grapbs, ''''ire]ess and Teleph()nes, in proportion of the ooQk y~ue~f s~jS 
consumed in the branches. 
P.III.-U·iscellaneous (Joint charges). 

The following detailed heads appear under this sub-~ad. The \latwe 
of charges booked und~r each head is noted against each head :-. 
(1) Stook adjustment (Represents adjustments of surpluses and 

deticits in stock and those on account of 
revision of rates). 

(2) Unserviceable stook materials writ. (Repre3ents write off of stores becoming obso-
ten off. lete or unserviceable by lying in stock for a. 

longtime). 
(3) Deduct-value of stores issued to 

works and manufacture..~ ~ 
serviceable dump. . 

(4) Losses of stores written off 

(Represents amount realised by the sale of 
u.usetviOOlP.b~ ~ ~ap ~ia.ls). 

(Represents losses due to breakages or damages 
in innsit, etc.). 

F. IV.-Una.djusted~t o~ on") (Represen~s the establishment and filler ohargee 
telegraph stores. ~ of the stores depots an. ,d ,of tho e ·Ielegraph 

. Workab,op whioh remain unabsQrbed tlp-o,l1gh 
J'. V.~Meeidueof ~ ,on oo.t. the peP08Ilta.ge NOOveriee on issue). 

of Workshop manufacture. ] 
H197FinD 1 
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F. VII.-Net gain or loss on estimates .(The difference between the value of a job at 
estimated or average rates and the actual 
cost of its manufacture is charged against this 
head). 

F. VllI.--Unadjusted freight oha.rges (Represents the difference between the tota 
expenditure on freight on depot transfers 
and i88ues of stores &nd the amount charged 
on issues). 

'fhe total of the above-mentioned heads is apportioned between Tele-
graphs, 'Virele~ and Telephone branches, in proportion of the book value of 
stores consumed in those branches. 
F. VI.-Indirect Charges on Stores. 

This head represents the overhead charges levied on the stores issued 
from Stock to abstract F. 

The expenditure is distributed between Telegraphs and Telephones 
in the ratio of the total stores expenditure as distributed between the two 
branches. 
Abstract G.-Pensumary charges. 

A.-- Contribution to the Central Revenues for ordinary Pensionary 
charges. 
. The pensionary contribution of the Department to Central Revenues 
is calcnla1t.>d at the rate of 7.5 per cent. of the total gross pay and leave 
salary of the permanent pensionable establishment of the Department. 
This sum is apportioned between the four branches of the Department 
by applying the percentage rate mentioned above to the respective shares 
of gross pay and leave salary of permanent pensionable establishment in 
each branch. For this purpose the respective shares of gross pay and 
leave salary of general and joint. staff booked under the variou!:; general 
and joint heads already determined is added to the gross pay Ilnd leave 
salary of the staff belonging exclusively to each branch. 
Abstract H.-Stamps Postcards, etc. 
H. I.-J oint Cha,rges. 

The detailed heads appearing under this sub-head are-
(i) Share of establishment and contingencies of Stamp offices. 
(ii) Cost of printing and overprinting of ordinary and unified 

stamps. 
(iii) Conveyance and freight charges of stamps and Postal Sta-

tionery. 
'l'he apportionment is made as shown below:-

(i) Post Office 19120ths, Telegraph 1 I 20th. 
(ii) Post Office 91 10th, Telegraph 1 I 10th. 
(iii) Post Office 99911000ths, Telegraphs lllOOOths. 

The basis for apportioning items (i) and (ii) between Postal and 
'l'clegrapb branches is the estimated number of stamps uSed for collecting 
the revenues of either branch. . . 
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Abstract O.-Credits to Working Expenses . . 
D.-III.-Amount debited to Stores and Manufacture Suspense Accounts-

The head represents the share of supervision and other indirect 
charges debitable to Stores and Workshop suspense. 

The credit is distributed to the Telegraph, Wireless and Telephone 
br8.11ches in the proportion of the book value of stores consumed in each 
branch. 

Abstract R.-Extraorditlary Payment. 
'rhe abstract records expenditure incurred in the shape of leave 

allowances, repatriation charges granted to the personnel retrenched. 
The expenditure is distributed between the Post Office, Telegraph, 

Wireless and Telephone branches, in the ratio of the pay charges relating 
to elich branch. 

Expenditure in England. 
Abstract C, D, E, F a;nd R. 

The Irave salary, deputation pay and allowance and the sterling over-
seas pay, drawn in England is debited to the sub-division of the abstract or wflrking expenses in India to which the pay of the official concerned 
was debiteu before he proceeded on leave. 

The apportionment is made in the proportion in which the total 
Indian expenditure under General and Joint charges of the abstract con-
cerned is apportioned. 
17.--Interest on Capital Outlay. 

The above head includes interest on the average interest bearing 
balances of stores and Manufacture suspense. 

rrhe distribution of this expenditure between Telegraphs, Wireless 
and Telephone branches is made in the proportion of the consumption of 
store'!l in each branch. 

12 
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ANNEXUij,E " 1J " T0 APPENDIX Xl. 

The method of adjustment of the cost incurred by one branch of tbe 
Posts and Telegra.phs Department for services rendered to anotller i'1 
described below ;-

" 

I. Telegraph share of the cost of combined Posts and Telegraphs 
offices which is debited in the first instance to the poSil4t 
branch.-The procedure is described in detail in paragraphs 14 
and 15 of the memorandum. 

II. Be",' of joint buildings.-The principle is thpt rent is payable 
to the owning branch (that is to say, the branch which occupies 
the largest floor area) by the other branches. For this pur-
pose the standard rent of each building is first determined in 
the usual way by the addition of (1) interest on the capital 
cost of the brilding, (2) contribution for depleciation, and 
(3) maintenance cb.arges and repairs including incidental 
charges such as pay, allowances, etc., of caretakers, chowkidars, 
municipal taxes, etc. The rent thlls arrived at is then ~ 
tributed to the sever,l branches i.n the proportion of the floor 
area (excluding verandahs) occupied by eaeh and the aln<JU.Dts 
adjusted by debit to the other branches concerned and Cl'edtt 
to the owning branch. 

IH. Bwabl4slunetafs, etc., Chtlrge4 oa OQIPital tmd r.epsi,r VJork,$ done 
b, one branch for tmotker bNflCk.-Statemeats ar-e sent bl 
the Heads of Circles to the Aujit Offices iar tbeqap.ita.l a.u<l 
repair works done for each branch by another <kpartmental 
agency. 16 p3l" cent. of the rotal expenditure is debited to 
tfte Capital or Revenue 1V0Yks (as the case Dl&y be) of the 
branches concerned tJy eredit to the braae8. eMTYiq "* ... 
wcwk. 

IV. Conveyance by post of correspondence, etc., relating to tele-
graphs, radios and telephones.-An enumera.tion of the 
various classes of servire articles, 'I,lf·Z., letters, posteanis, 
parcels, packets~ registered articles, registered parcels, in-
sured letters and insured parcels issued by different branches 
are taken for two weeks during the year once for the second 
week of August and again for the second week of February. 
The ratio which each particular c]a.~s of article of all indi-
vidual branch bears to the total number of such articles is 
then determined. The tot.al annual number of articles 
of each class is then ascertained by multiplying the number 
for two wf!eks by 26t and the cost calculated at an average 
rate, viz., 1\ . annas for letters,! anna for postcar~8, 
2 annaB for parcels, i anna for packets, 5 annas for regIS-
tered parcels, 4i annas for other registered articles, 7 t annas 
for insured letters and 8 annas for insured parcels. This total 
cost of each class of article is then debited to the different 
branches in accordance with the percentage already arrived 
at, by credit to the postal branch. 
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V. Issue of Money orders on telegraph, radio and telepho'fl,', 
services.-Previously the calculation used to be made on the 
enumeration .taken for one month during the year (month. of 
June) and furnished by the Accountant (feneral, Posts and 
Telegraphs. In September 1931 the Accountant General, 
Posts and Telegraphs, represented that as his grant for 
special pay had been withdrawn, the compilation of the 
statistics "would involve the employment of one temporary 
clerk for at least a month in ,each of the 4 branch audit 
offices. It was accordingly decided that the average figure 
of the preceding three years, viz., Rs. 42,000 should be ad-
justed in the account~ for 1932-33, 1933-34 and 1934-35. 
Of this sum Rs. 41,800 is being debited to telegraph branch 
and Rs. 200 to telephone branch by a corresponding credit 
to the postal branch, on the basi~ of past actuals. 

VI. Trans~nission of telegrams on postal, radio and telephone 
services.-A special enumeration of the number as well as 
of the value of teJegrams issued for each branch is kept for 
one week (in September) of the year. From this the annual 
value is calculated and the amount debited to the branches 
concerned by credit to telegraph branch. 

VII. Despatch of telegrams on postal service to Ceylon.-This is 
also calculated on the basis of one week's enumeration as in 
the preceding item and the annual value thusarriv.ed at is 
debited to the postal branch by credit to telegraph branch. 

VIII. Telephone CO'Ttln,ections for postal, radio and telegraph, 
branches.-Separate statistics are obtained showing the num-
ber of telephone connections in use on the 31st l\:Iarch in the 
Postal, T.elegraph and Radio branches and in audit offices 
and their p-ro-forma rental determined according to the rate 
then in force. Three per cent. of the total rent thus arrived 
at is deducted from the rent shown to be payable by the 
telegra ph branch and debit.ed to the telephone branch by 
credit to the former branch. AB. regards the rent for the , 
audit office connections, 60 per cent. is debited to the postal 
branch, 35 p~r cent. to the telegraph branch, 2 per cent. to 
the radio branch and 3 per cent. to the Telephone Branch. 
The net figures thus arriyed at are debited to the other 
branches by a corresponding credit to the telephone branch. 

IX. Rent of telephone trunk lines.-Telephone trunk lines are 
er-ected and maintained by the telegraph branch to which 
the charges are debited and rent at. a rate fL'{ed by the Gov-
ernment of India is charged from the telephone branc~ for 
credit to the telegraph branch. For this purpose a consoli-
dated stat.ement showing t.he total wire mil{'age of such lines 
during the year (iron and copper separately) are obtained 
and tIle rent ca}(·ulatt'd. The total rl'nt thus arrived at is 
de,)it.ed to the t.elephone branch by credit to the telegraph 
branc4. "The rates of rent at present in force are 88 follows:-

. .. "-, 'fhese "" were" AbtAined,as· the PMUlt (}f-an elal»orate ealculatioa. 
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of the economic cost of providing a mile of wire of the tW) 
descriptions along roads and along railways : -

For iron wire trunks-

(a) If no telegraph circuit is superimposed 
thereon. 

(b) If one telegraph circuit is superimposed 
thereon. 

(c) If two telegraph circuits are superimposed 
thereon. 

For copper wire trunks-

Rate per annum. 
per ~ile of 

WIre. 

Its. A. P. 

26 0 0 

13 0 0 

680 

(a) If no telegraph circuit is superimposed 36 0 0 
thereon. 

(b) If one telegraph circuit is superimposed 18 0 0 
thereon. 

(c) If two telegraph circuits are superimposed 9 0 0 
thereon. 

X. Compensation for the loss or damage of telegraph, radio and 
telephone articles carried by the post o8ice.-Compensation is 
payable according to the rules on the subject (c/. clauses 116 
and 131 of the Post and Telegraph Guide). A report as to 
the amount involved, if any, is received each year and debited. 
to the postal branch by credit to the other branches as the case 
may be. 

XI. Rent for telegraph lines and cables in use by the radio branch.-
Statistics are obtained each year about the miles of wires (iron 
and copper separately) and of cables in use by the radio 
branch. Rent is calculated at the rate of B.s. 34 per mile of 
iron wire and of Rs. 50 per mile of copper wire and in the 
case of cables in exclusive use by the radio branch at the rate 
of 15 per cent. of the capital cost. The total amount thus 
arrived at is debited to the radio branch by credit to tele-
graphs. These rates were fixed a.c:; a result of the calculationt 
mentioned in connection with item IX. 

XII. Rent for telegraph instruments supplied for use in the radio 
branch.-The number and detai1s of the instruments are ob-
tained each year and rent calculated on each class of instru-
ment at varying rat-es from annas 4 to &. 4-8-0 per mensem 
as laid down in the Post and Telegraph Manual. The total 
amount is then debited to the radio branch by credit to 
telegraphs. 

XIII. Share of radio branch expend·iture debitable to tke teleg,.aph, 
branch being the cost Of services rendered by tke former in Ike 
general interest of the telegraphic communication of lAe 
country.-There are certain wireless stations such as thOle 
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which form part of the Madras-Rangoon high speed wireless 
circuit, which are engaged solely on services rendered in the 
general intereRt of the telegraphic communication of the 
country and their entire cost is debited to telegraph branch. 
Certain other stations carry out a mixed service and their 
cost is debited only partially to the telegraph branch. The 
general arrangement for these adjustments are that all radio 
telegrams, that is, telegrams sent to or received from ships 
at sea or air craft from and to these stations, and messages 
pas.l;jed by wireless in connection with air services (for which 
an annual payment is received from the Civil Aviation De-
partment) are treated as " Special radio traffic " ; the re-
mainder of the traffic handled at the wireless stations then 
constitutes the ,. ordinary commercial traffic". Statistics 
of the total traffic handled are maintained from which the 
percentage of the ordinary commercial traffic to the total 
traffic is ascertained. This percentage of the total 
cost of the wireless stations in question plus a pro-
portionate amount of the overhead charges is then debited to 
+he telegraph branch by credit to the radio. 



116 ' 

ANNEXURE "0 " TO APPENDIX XI. . ~ 

]\{etbod of determining the recovery for (1) :Management of Savings 
BIfJik and Government Security work, (2) Cash Certificate work, (3) Col-
leetion of Customs Duty, (4) :ManagemeIit of Post Office Insurance }1'und, 
(5) Payment of l\Iilitary Pensions and Subsistence Allowance to Army He-
serviHts, (6) Uadio Services rendered to the Civil Aviation Department, 
and (7) l\Iaintenance of Dak and Telegraph lines in the Gyantse 'rrade 
A~ney. 

(1) Ma-nagement of Samngs Bank and Government Security work.-
'nle charge recoverable for this work includes two components :-

(a) The actual cost of the work in the PObis and Telegraphs Audit 
offices and in the Central office. This item includes (i) the 
entire pay and allowances of the st.aff employed exclusively 
on Savings Bank and Government Security work, (ii) a pro-
portionate share of p~ and allowances of the staff employed 
partly on this work and partly on other work, based on the 
time aetu.aliy spent on Savings Bank and Government security 
work. (iii) Pensionary charges and leave allowances of the' 
abm-e, (i-v) Stationery and Printing charges incurred in COll-
nection -with the work, (-l') Travelling Allowance and other 
contingent charges, and (vi) charges for postage and for 
telegrams issued in connection with Savings Bank and Gov-
ernment Security work. All ordinary letters are charged at 
the rate of one anna, registered letter at 0-3-0 and each 
telegram at Re. 1. 

(b) A lump amount of annas seven for each transaction of Deposit, 
withdrawal and transfer of accounts is charged to cover all 
other expenses incurred in the Department. This rate per 
transaction has been arrived at by taking the following fIWtors 
into ae:connt :-

(i) Full cost (including allowances) of all permanent establish-
~i.1(;nl employed ~:j:Jely on ~aying" Dank and Government 
Security work in Po~t Offices and administrative Offices. 

(if) A proportiona te share of pay and allowances of all officials 
eng'a~ed partly on Sa';ings Bank and partly on other work. 
This share has heen worked out on thf' basis of the time 
spent by the staff in doing Savings Bank and Government 
Security \·::~l-::. 

(iii) The amount that may fairly be charged to Savings Bank 
on account of Travelling Alowance of different classes of 
officials who have to inspect post offices doing Savings Bank 
work. 

(iv) A proportionate share of rent, contingencies, cost of furni-
ture, Liveries and Uniforms, Stamping ink, pads, carbon 
paper, Repairs to buildings, etc. 

( v) Contribution for pensions, Leave salary of staff engaged in 
the work. 

(vi) Reasonahle c;hare of cost of stationery and printing. 
('lYii) A portion of pay and allowances of all temporary and 

seasonal establishment. 
(viii) A portion of the Director-General's office expenditure. 
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(c) AS!tual amount of loss incurred by the Posts and Telegraphs 
Department on account of frauds committed by the public 
and the .ro~ts and Telegraph~ staff in connection with 
Savings Bank and Government Security transactions, less 
the amount of recoveries made towards such losses. 

(d) The gain or 108s on account of transactions for the purchase 
and sale of Government Securities is deducted from (in the 
case ()f gain) or added to (in the case of loss) the cost of 
Audit for Government Security work. 

(2) Cost of Cash Certificate work.-The basis of calculation of the 
recovery for Cash Certificate work is ;-

(a) the value of the total number of transactions (issues, discharges 
and transfers) during a year at the rate of four anna.s and 
three pies per transaction, plus the actual cost of Audit 
incurred in the management of the work. 

The cost of Audit and the rate per transaction have been worked 
out on the same principles as in the case of Savings Bank 
and Government Security work. 

(b) The actual amount of loss incurred by the Department on 
account of frauds committed by the public and the Posts_ 
and Telegraphs staff in connection 'with the Cash Certificate 
tralL"actions les.o;; the amount of recoveries made towards such 
losses. 

(3) Collection of Customs duty.-For the assessment and realisation 
of Customs duty on articles of the inward foreign parcel and letter mails, 
the Customs Department is debited with a charge of 21 per cent. on the 
total Customs duty realised through the Post Office. This amount re-
presents the difference between the total cost incurred by the Posts and 
Telegraphs Department calculated on the same basis as in the case of 
Savings Bank and Government Security work in doing cust()ms work, and 
the total postal fef's reali~(ld by it from the Renders at thf' rat.e of annas 
fdtir on each article of inward foreign parcel and letter. 

(4) Cost of working tJr.e Post Office Insurance Fund.-The following 
formula has been fixed on the re.eommendation of the Government Actuary, 
for the calculation of the cost recoyerable from the fund ;-

(a.) Actual exprnses of the Postal Insurance Section of the office 
of the Deputy Accountant General, Posts and Telegraphs, 
Calcutta, including- rent, postage, Printing and Stationery. 

(b) Actual medical fees paid by the fund. 
(c) Annual fee of Rs. 2,000 for the actuarial work of the fund in 

the year. 
(d) A flat rate per polic~' to coyer aU chaqres not included in the 

above three items. This :flat rate consists of Rs. 2 for each 
polic~T issnerl durin!! the year and Re. 1 for e~ch policy in 
force at the beginning of the year. 
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(5) Payment of Milifat·y Pensions and Subsistence Allowance to ilrmy· 
Reseru£sfs.-The Army Department is debited with the cost of the work 
of payment of ~Iilitary Pensions by the Post Offi~e calculated at the rate 
of He. 1-10-0 pt:r cent. of the actual amounts paid during a year, antI 
covers all expenditure incurred by the Posts and Telegraphs Department 
in connection with the above work, e.g., 

(a) Cost of supervisory, clerical and menial establishment either 
whole time or part time in post offices and administrative 
offices. 

(b) Leave and Pensionary charges. 
(c) Cost of Audit. 

(6) Radio Services rendered to the Civil Aviation Deparlment.-
(i) There are two categories of Radio Stations, namely-

(1) those which are maintained solely for the Civil Aviation 
Department, and 

(2) those which are maintained for departmental purposes but 
render service to the Aviation Department also. 

(ii) The cost due to stations of the first category consists of the 
following items and the entire amount is debited to the Civil A viatWln 
Department :-

(a) Direct expenditure under working expenses relating to each 
such station ; 

( b) Overhead charges calculated on the ratio which the direct 
expenditure for all departmental radio stations bears to the 
total of radio expenditure booked under Abstracts C, D, E, 
F, G, H, I, Land 0 ; and 

(c) Interest on capital outlay and contribution for depreciation of 
wasting assets for each station. 

(iii) The cost recovered on account of stations of the second category 
is also determined in the same way but only a percentage of the cost of 
each !-'iation is debited to the Civil Aviation Department. This percentage 
is calculated for each station on the basis of the amount of work done on 
behalf of Civil .A viation in relation to the work carried out for other pur-
poses and is detennined annually in consultation with the Director of 
Civil Aviation. 

(iv) The recovery effected accordinj,! t n the H hove procedure is treated 
as a receipt in the Posts and Telegraphs accounts. 

(7) Maintenance (;f Dak and Telegraph Unes in tM Gyantsl! Trade 
Agency.-The cost of maintenance of Dak and Telegraph lines in the 
Gyantse Trade Agen~y consists of the following :-

(a) Direct charge for the cost of maintenance of the Dak and 
Telegraph lines ; 

(b) Contribution for the leaye salary at 17 per cent. of the direct 
eharlZes for estab1i~Junt...nt ; 



(c) 

(d) 
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Sltpervision charges at 121 per cent. for Postal and 40 per cent. 
for Telegraphs of the charges in (a) and (b) above; 

Overhead charges at 23 per cent. for Postal and 20 per cent. 
for Telegraphs of the charges in (a) , (b) and (c) above ; 

( e) Estimated rent for accommodation in the case of departmental 
buildings; and 

(f) Interest and Depreciation charges at the rates fixed on the 
capital cost of lines and wires and Apparatus and Plant in the 
case of Telegraphs. 

The total of the above items is recovered from the Foreign and Poli-
tical Department and, in the Posts and Telegraphs Accounts, the recovery 
is trea~ as a receipt. . 
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APPElmIX m. 
IIeInoraod1un on the outstaJutinp in the acoounis. of the CenUal Publication 

Branch, funriahed by the Department of Industries and Labour with 
referenee to paragraph 37 of the Proceedings of the Public Accounts 
Committee relating to the accounts of 1931-32, Part L 

The amount of outstandings relating to 1928-29 and previous years as re-
ported by audit in paragraph 479 of the Commercial Appendix to the Ap'pro-
priation Report for 1931-32 is Rs. 60,636, while that reported by the Controller 
of Printing is Rs. 30,148. It is understood that the auditors were misled by 
the incompleteness of the ledgers into reporting a wTOng figure. 

2. The details of the outstandings for 1928-29 and previous years as given 
by the Controller of Printing are shown in the statement appended (Annexure). 
They have been divided lmder two heads, viz., (1) "To Pay" items, and (2) 
"'Book debits". The" To pay" category arose from the practice, since dis-
continued, of issuing publications on credit to Government Departments, 
privat.e individuals and others in order to save delay in complying with 
indents in cases where the cost of the indents could not be· immediately 
ascertained. It will be seen that ninety per cent. of the outstandings under 
this head had been accounted for and adjusted by the end of May last. It 
can be presumed by analogy from the cases of sums accounted for under this 
head that the unaccounted for balance mainly represents SUIIl8 actually 
received but not entered. Most of the outstanding amounts are, moreover, 
due from Departments of the Government of India. It cannot, however, 
be stated categorically that there has been no loss because the vouchers 
for the period were destroyed when the Branch moved to Delhi. 

3. Under the head "Book debits" , however, the outstandings of Rs. 15,331 
have been adjusted only to the extent of Rs. 564, and a balance of Rs. 14,767 
was outstanding on the 31st May 1934. In this case also the outstandings 
are certainly mainly due to failure to enter up ledgers. They involve no 1088 
to public revenues and only a very small loss, if any, to Central revenues. 

4. The statement attached to this memorandum (Annexure) also gives 
figures of outstandings relating to the years 1929-30 to 1931-32 regarding which 
comments have been made by audit in the financial review of the accounts of 
the Central Publication Branch for the year 1932-33 (paragraph 303 in Chapter 
VII of the Commercial Appendix to the Appropriation Report for 1932-33). 
The progress made in adjusting these items has been very satisfactory except 
in the case of book debits for 1929-30, where again the destruction of vouchers 
has made it impossible to tally accounts with the indenting officers. 

5. These outstandings arose partly because of the lack of accommodation 
at Calcutta, partly because of the over-elaboration of the system of accounting 
and partly because of the inertia of the staff. These defects have been removed 
by the transfer to Delhi, the reorganisation of the system of account~ and the 
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entire change in the managemeat of the Branch. Special temporary circum-
stances enhancing the difficulties of the Branch were changes in accounts pro-
cedure due to its commercialization and subsequent decommercialization, and 
disorganization caUBed by the trari..sfer to Delhi. The Government of India Q.1e 
satisfied that the investigation so far conducted has shown that the loss of 
money, if there is any, in this case is trivial and that further investigation, so 
far from being advantageous, would hamper the further improvement of 
the Branch by distracting attention from more important matters. Action 
is, therefore, being t,aken for the write-off of the outstandings relating to 1931-32 
and previous years. 



ANNEXURE TO APPENDIX XII. 
Statemem showing the outstanding amouflU in the accbuflU of the Oentral Publica-

tion Branch. 

Outstand- Outstand-
ings ings 

on the 31st on the 31st Remarks. 
March May 

1932. 1934. 

• To pa1J , itenw. 
Re. Re. 

Relating to 1928-29 and pre-
14,817 1,465 viousyears · . · . 

1929-30 · . · . 5,641 272 

1930-31 · . · . 239 .. 
1931-32 · . · . 3,964 .. -Total · . 24,661 1,737+ • On account of non-recovery of 

*44 outetandinga from Keaara. 
Thacker, Spink and Company, 
Calcutta, now in liquidation. 

1,781 Departmente. etc., from whioh 
the amount W&8 due :-

Departmeate of the 
Government of 
India (including 
Military) · . 1,110 

RailwaY" . · . 20. 
Provincial Govern-

mente .. · . 73 
Private individuals 394 

1,781 ---
IJotIj iWiu. 

Relating to 1928-29 &Dd pre-
15,331 14.767 viouayean · . · . 

1929-30 · . · . 2,603 2,419 

1930-31 · . · . 304: 82 

1931-32 · . · . 2,984 108 
~. de., from fDAkA 1M 

Total · . 21,222 17,376 amov'" tDrU dIU :-

(a) Central Govern-
ment Departmente 1,381 

(b) Provincial Gov-
ernmentAl · . 13,1~ 

(e) Othera to whom 
su~on book 
de it should not 
have been iuued 
or to whom the 
bookdebi~m 
did not a y .• 2,863 

17,876 
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APPENDIX xm. 

Ji' ote explaining the large stock of Malwa opium and cost of manufacture 
of Provision opium, furnished by the Central Board of Revenue on 
the 1st August 1934, with reference to paragraph 55 of the Proceed-
ings. 

Stocks of Malwa Opium.-This opium we get from Indian States and 
under agreements entered into with them, we have fixed certain quantities 
to be delivered to us each year, looking to the probable consumption thereof. 
It so happened that for two successive years, viz., 1931-32 ann 1932-33, 
due to very favourable weather conditions, there was a bumper crop and 
Indian States delivered opium in excess of the quotas fixed for them. The 
quota for 1932-33 was 6,500 maunds, which was the estimated yiehl of the 
area which the States were allowed to cultivate that year. As a matter 
of fact, the actual yield was 7,684 maunds. The excess yield for two 
successive years tended to swell the stocks appreciably. Also~ for the 
purposes of manufacturing excise opium, we make use of Benares Opium 
(whith we cultivate ourselves in the United Provinces) and this l\lalwa 
opium. In 1932-33, in order to reduce the stocks of Benares opium, we 
changed the blend from 1 Benares : 3 :Malwa to 1 Benares : 1 JIalw"a. 
Benet' in the manufacture of excise opium, .Malwa opium usetl was 50 
per cent. less than what we would have used as per the former blend of 
1 to 3. From the Profit and Loss account on pages 68-69 of the Commer-
cial App(·ndix to the Appropriation Report, it will be seen that the :l\1unu-
facturiug charges for excise opium, Blend 1 to 3, for 1931-32 'were 
&. 35,13,250 and for 1932-33 they were Rs. 2,053 only. On the other 
hand, as regards the 1 to 1 Blend, the charges were Rs. 2,89,476 for 
19:1]-32 and Rs. 35,21,047 for 1932-33. The Benares opium stock would 
have ht'en much greater had it not been for this change in the blend. The 
faYom'a ble weather for two successive years, of course, meant 110t only 
an abnormal increase in the yield of Malwa opium but also in the yield 
of Benares opium. On account of the change in the blend, however, the 
increase in the stock of Benares QP~um is not as much as in the case of the 
Mahnl, opium. In 1933-34, there has been a partial failure of the opium 
crop and in place of the fixed quota of 4,355 maunds for Malwa Jpium 
for tJmt year, only 2,815 maunds have been received. The blend has 
also been changed to 3 Malwa : 2 Benares from 1934-35 to reduce the 
lfalwa opium stock. 

2. As regards the question of financial aspects and prospects with 
l'eferenef' to these stocks of opium, a regular programme has been drawn 
up up to 1940-41 so as to secure, as far as possible, that production may 
not exceed our requirements. According to this programme, we ~tart 
with an opening stock of 27,794 maunds for 1933-34 (the same as tht> 
closing stock for 1932-33, of course) against an estimated consumption 
of 1L400 maunds per annum and end with a stock of 14,643 maunds on 
1st Octoher, 1940, with an estimated consumption of 7,100 maunds per 
annum and an 'annual yield of 1,650 maunds from Benares opium and 
something under 3,000 maunds from Indian State~ as per fresh agreements 
to be entered into with them, The total estimated annual receipt of opium 
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has bee!l gradually reduced to 4,560 mal.Ql.ds only for 1939-40 from 
9,000 Ihaunds fixed for 1933-34. There is a gradual reduction throughout 
the llt-riod in view of our settled policy in this matter. As far as can be 
foreseenJ the position as thus outlined does not appear to be likely to lead 
tv any embarrassing results from the financial point of view. 

3. Provis1.·on opiurn.-The fact is that since 1st October 19aa the 
manufacture of provision opium has been entirely stopped in 'view ~f our 
international agreement and declaration to stop export of opium from 
the beginning of 1936. Hence, in order to make due provision for all 
eXIX'etf'o exports up to 31st December, 1935, a much larger quantity 1)f 
provision opium was manufactured in the year under report than in the 
preceding year 1931-32. From the figures given on page 70 of the Com-
mereial Appendix to the Appropriation Report, it will be seen that 75,604 
cakes of provision opium were manufactured in 1932-33 88 against 
48.040 in 1931-32. The manufacture thus increased by nearly 50 per cent. 
in ] 932-33) and not decreased with the result that the total manufactnring 
charges went up from Rs. 11,16,324 in 1931-32 to Rs. 15,75,354 in 1932-33 
a~ I er figures given on page 68 of the Commercial Appendix. These 
figures do not represent " the cost rate of manufacture" hut total 
" Manufacturing charges " including cost of opium used and th·.! increase 
in the d'arges is proportioIUlte to the iBerease in the quantity ma.nufac-
hn·ed. The cost rate per cake is gi~ on P"age 61 &f the Commercial 
Appendix under " Manufacture of provision opium" and was R.4J. 26-9-Z 
per cake for 1932-33 as against B.s. 31-5-5 per cake for 1931-32, the 
decrease being due to the increase in the quantity manuf86tured. The 
figures of 3,095 fOT 1931-32 and 1,201 for 1932-33 on page 70 of the Com-
mercial Appendix giving " output" of chests under " ProvisioR OpiuDl " 
have no connection with the manufac11/,re of provi8ion opium. Tbeae 
figures 1m'rely represent the number of ehests packed fm' despatch. 'rAe 
qnantity manufactured is given against *' Cakes ;, 81!1 ~ above. 
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